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LEGISLATIVE ASSEMBLY.
Monday, 5th February, 1934.

The Assembly met in the Assembly Chamber of the Council House
at Eleven of the Clock, Mr. President (The Honourable Sir S8hanmukham
Chetty) in the Chair.

MEMBER SWORN :
Lieut.-Colonel Sir Henry Gidney, Kt., M.L.A. (Nominated Non-Official):

QUESTIONS AND ANSWERS.

RECRUITMENT OF PosTAL CLEBKS IN MADRAS.

66. *Mr, K. P. Thampan: (a) Will Government be pleased to state
whether there has recently been any recruitment of clerks in the Postal
Department at Madras? If so, how many candidates were selected ?

(b) How many of the total number selected are the sons and immediate
relatives of the postal employees ?

(c) Is there any departmental rule to the effect that in the matter of
selection of candidates for appointment, preference should be glven to the
sons of those who are already in service ?

The Honourable Sir ¥Frank Noyce: (z) and (). Information has been
called for and will be laid on the table of the House in due course.

(c) Preference is usually given to the sons of postal officials already
in service over those who are not the dependents of deceased amd retired
postal employees.

Mr. Lalchand Navalrai: May I know if there is a Selection Board for
selecting these clerks, or they are selected by the head of the Office”

The Honourable Sir Frank cho. I must ask for notice of that

question,

Mr. K. P. Thampan: May I koow whether there is any other Depart-
ment under Government where such pteference is given to the sons of the
emplovees?

The Honourable 81r l‘nnk ‘Noyce: I am afraid I must also ask for
notice.

Mr. Lalchand Navalrai: May I know if, when preference is givemn, it is
given on merits, or the people are merelv selected whether they have
mant or not. N

(45'7) ' 1‘
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The Honourable Sir Frank Noyce: No, Sir; preference is only given in
cases in which the applicant is properly qualified. I may perhaps explain
for the benefit of the House that this preference is usually given to the
relatives of the inferior staff, and it does often provide a way of doing
something to help them. If Honourable Members had, as 1 have to do,
an opportunity to go through the applications for help from our compas-
sionate fund, thev would find what a useful measure this is. It does enable
us to help families in necessitous cases. The amount available in the
compassionate fund is extremely limited and does not go very far, and
we can occasionally, not very often, but we can occasionally help by giving
this preference, and for that reason it is a very useful measure.

Mr. Lalchand Navalrai: I do not object to such preference being given,
but what I want to know is this, when preference is given, are the qualifi-
catiors of candidates equal, or simply because a candidate is the son of &
clerk and has no proper qualifications that he is given preference?

The Honourable Sir Frank Noyce: I think, Sir, it is correct to state
that preference in these cases is usually given in regard to a class of
appointments such as postmen and mail-runners and people of that kind
where the qualifications of candidates are much of a muchness.

Mr. K, P, Thampan: Does not the Honourable Member think that it
is an injustice to ‘other men, whose fathers do not happem to be in the
service. to accord & kind of monopoly as it were.to the families of &
few people? ,

The Honourable 8ir ¥Frank Noyce: There is no question of monopoly.
The number of cases in which it is possible to give preference is very
small.

Mr. Lalchand Navalrai: May I know, therefore, that in cadres higher
than in the subordinate cadre it is a crime to give preference to.the sons
of thosc who have already worked in that office? My learned friend
think= on this side that no preference should be given at all. I am not
of that opinion. 'What I am asking is, whether it is a crime to give pre-
ference to those people whose relatives had worked under Government
and whe are equally qualified?

‘The Honourable Sir Frank Noyce: If, Sir, Government thonght that it
was a crime, they obviously would not do .it. B

" DISCONTINUANCE OF OFFICIATING Promé#rons m THE Rinway
CLEARING AoCcOUNTS OFFICE. '

67. *Pandit Satyendra Nakk Ben: (a) Is it a fact that in the Rallway
Clearing Accounts Office, officiating promotions in the clerical grades have
heen discontinued whereas in some other Aocounts Offices such promotions
continue to be made.? . e oy

(b) If the reply to part (a) be in the affirmative, will Government be
pleased to state the reasons for this singular treatment meted out to the
staff of that office? =~ =~ - ‘ S ' i

Mr. P. R. I.lu:. (@) and (b). Officiating promotions are ordintrily’
admissible only if the officiating appointment involves the assumption of

v
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duties and responsibilities of greater importance than those attaching to
the post held substantively by an officer. I am informed that officiating
promotions in certain clerical grades are not being given in the Railway
Clearing Accounts Office, as also in some other Railway Accounts Offices,
as the question of classifying the various charges has presented serious
difficulties. The matter is under examination,

Ovut oF TURN CONFIRMATIONS IN THE RAILWAY CLEARING ACCOUNTS
OFFICE.

68. *Pandit Satyendra Nath Sen: (a) Will Government please state if
under the rules any preference is given to Appendix D and E men in the
Btate Railway Accounts Offices for promotion in the clerical grades ?

(b) If the reply to part (a) be in the negative; will Government please
state why such men have been confirmed out of turn in the higher clerical
grades in the Railway Clearing Accounts Office ?

. Mr. P, R. Rau: (g) and (b). I understand orders were issued in 1930
that clerks who had passed the Appendix E Examination should be con-
firmed as clerks Class II in preference to others. Apart from this no
preference is given in the matter of promotion in the clerical grades to
men merely because of their having pussed the Appendix D or E- Exami-
nation but the rules require that selection for promotion should be based
on merit.

CLASSIFICATION OF THE CHARGES IN THE CLERICAL GRADES IN THE
Rammway CLEARING AcCCOUNTS OFFICE.

69. *Pandit Satyendra Nath Sen: (a) Is it a fact that in the Railway
Clearing Accounts Office, routine clerks are made to discharge the duties
of clerks class IIT and class II for prolonged periods without any extra
remuneration ?

(b) Will Government be pleased to state the total number of such clerks
at present ?

(¢) Do Government propose to regularise the matter by classifying the
charges between routine clerks, clerks Class LI1, IT and 1?

(d) Is it a fact that the question of classifying the charges in the clerical
grades is under consideration of the Director, Railway Clearing Accounts
Office, for the last twelve months? If so, why bave the charges not been
classified as yet ? _

Mr. P, R. Rsu: (g) snd (b). I am informed that in certain cases
routine clerks have been employed on clerical duties. 'The matter is I
understand receiving the attention of the Controller of Railway Accounts.

(c) and (d). The question is under examination, but as I have already
gaid, it presents considerable difficulties and I am afraid it may be some
time before a final solution is arrived nt.,: .
MovE oF THE GOVERNMENT OF INDIA SECRETARIAT BETWEEN SIMLA

AND NEw DELE[ .

70. *Mzr. Lalchand Navalrai: (a) Will Govemmeﬁt be pleased to state

whether they have finally dropped the consideration of the question of
curtailing the Secretariat’s move to Simla for summer? If so, what are

the grounds? | A9
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(b) Is this question to be reconsidered when the new federal constitu-

tion comes into force? If 8o, when is the federal comstitution coming into
force ?

The Honourable 8ir Harry Halg: (a) and (b). The Government have
carefully considered the question in all its bearings and have decided that
the present arrangements, which are in their opinion definitely the most
efficient. should not be altered until constitutional changes require it. I

am nol in a position to say when the Federal Constitution will come into
force.

CosT or THE SiMLA ExoDus.

71. *Mr. Lalchand Navalrai: Will Government be pleased to state
how much the Simla exodus costs the Indian exchequor?

The Honourable Sir Harry Halg: I would refer the Honourable Member
to .the reply given by the Honourable Sir George Schuster to part (c¢) of
Mr. Maswood Ahmad’s starred question No. 1291 on November 21, 1982.

Mr. N. M. Joshi: May I know whether the Government spent a lot of
money to improve the water supply of Delhi as they wanted to stay in

Delhi longer and whether Government will not now incur a loss on that
account?

Mr. G. 8. Bajpal: With your permission, Sir, I shall answer that
question. The improvement in the water supply was not made: primarily
with the object of enabling the Government of India to stay down here.

Mr. N. M, Joshi: May I know, how much of the additional cost of

the water supply was intended for the exodus and how much for ordinary
purposes ?

Mr. @. S, Bajpal: The position is that the Government of India have
not incurréd auy cost thomselves. They have lent money to the Joint
Witec Board for the purpose, and they will recover it from the Joint
Water Board in the usual way,

Rajs Bahadur G. Krishnamachariar: In any case, having spent all the
money to improve the amenities of life in Delhi, will Government consider
the question of staying down longer rather than hustle us in the Assembly
and expect us to finish the business according to the time table prepared
by Government to run up to Simla?

The Honourable 8ir Harry Haigi I am afraid I could not hear the
Hcnourable Member's question.

Raja Bahadur G. Krishaamschariar: Having improved the smenities
of life in Delhi by improving the water supply, will ‘Government be
pleased to postpone their departure to.Simla.instead of hustling us here
in the Assembly to get through' all their Bills and legislative - business
according to their time table to go up to Bimla? o
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The Honourable 8ir Harry Haig: The Government hope io be able to
complete their legislative business in the present Session before leaving
Delhi.

Mr. Lalchand Navalrai: May I know from the Honourable Member if
the Simla exodus cost is approximately so much that it should be avoided,
because the Honourable the Finance Member would be jealous of spending
all that money. I have no idea now of the amount of money spent on
the exodus, because the Honourable Member referred to it a long time

ago.

The Honourable Sir Harry Haig: The answers to which I referred were
to the effect that the annual saving would be 8 lakhs 70 thousand approxi-
mately, but the Honourable the Finance Member had previously explained
that about half of that saving would be at the expense of the North
Western Railway, so that, taking a broad view, it would not benefit the
Government finances very much. ' :

Mr, Lalchand Navalrai: Does not the Honourable Member think that
even Wh'at is spent now could be used in stopping the retrenchment of
staff which is now going on? Will it not be more profitable?

The Honourable Sir Harry Haig: But efficiency also has a money value.

Mr. Lalchand Navalrai: I do not know if there is no efficiency in working
in Delhi.

Mr. President (The Honoursble Sir Shanmukham Chetty): The Honour-
able Member cannot be making comments on the answers. He must ask
supplementary questions and not make comments.

Mr. Lalchand Navalrai: T am adding the question at the end.

Mr. President (The Honourable Sir Shanmukham Chetty): Is the Hon-
ourable Member putting the question or giving the answer?

Mr. Lalchand Navalrai: No, Sir. I am not giving the answer. I put
my facts and then put my question and I get an answer.

Mr. 8. O. Mitra: Is it a fact that insufficiency of water supply in New
Delhi was one of the main reasons for not putting a stop to the exodus?

The Honourable 8ir Harry Halg: Since the water supply has been put
on a satisfactory footing, the Government of India have considered @he
whole of this question on its merits and have come to the conclusion which
I have just communicated to the House.

Mr. N. M. Joshi: May I ask whether the Government of India did not
consider the question on its merits when they considered the question of
the water supply ?

The Honourable Sir Harry Haig: I am not familiar with the fu]l details
of the question about water supply. I have no doubt that, the improve-

ment in water supply was made, becsuse it was considered necessary in
view of the general requirements of the Government of India during the

period they are in Delhi.
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Mr. Gaya Prasad Singh: Is it not a fact thet a Session of the Central
Legislature in Delhi costs considerably more to the general tsxpayer than
a Session held in Simla ?

The Honourable 8ir Harry Haig: I am told by some of my Honourable
colleagues that that is so.

ALLEGATIONS AGAINST BRITISH OFFICERS AND SOLDIERS.

N
72. *Mr. Lalchand Navalrai: (a) Are Governmenl aware that on Indian
Railways, both State and Company-mnanaged, British officers and soldiers
travelling in first and second class compartments create trouble -for Indian
travelling public by not allowing them to occupy vacant berths, and by
turning them out of the compariments ?
(b) 1s it a fact that instances have occurred where such conduct of
British soldiers has resulted in blows, inconvenience being caused to Indian
genilemen and ladies ?

(c) Are Government aware that on such occasions the Railway authorities
and, sometimes, the Police who were present, were unable tb cortvol them?

(d) Are Government aware of such an instance Lauving recently occurred
at Hyderabad (Sind) on the North Western Railway, as published in the
Sansar Samachar, Karachi, dated the 18th January, 1934?

(e) Will Government please state for the information of this House ag to
what action have Railways taken against this very long standing nuisance ?

(f)y Will the Army Secretary please inform this House if he is awdre
of such occurrences, and, if so, what steps have the Military Department
taken in the interest of discipline amongst such military officers and
soldiers and to eradicate such long standing abuse of Railway rules, and
what steps are Government now taking in that direction?

Mr. G. R. ¥. Tottenham: (a), (b), (¢), (d) and (f). Orders were issued
some years ago by His Excellency the Commander-in-Chief to a-ll.ranks
stressing the importance of correct and seemly behaviour when travelling on
railways and informing them that stringent disciplinary action'would be
taken against any soldier who behaved insultingly towsrds Indians. These
orders are still in force. I have no reason to believe, nor has the Honour-
able Member given any reason to believe, that they are not being obeyed.
The extract from the paper referred to in part (d) does not even allege that
the individual complained of belonged to the Army. '

(¢) Enquiries are being made and information will be laid on_the table
in ‘due course. . ’ o

Mr. Gaya Prasad Singh: Where can I get a copy of the order to which
reference has been made by the Honourable Member ?

Mr. G. R. ¥. Tottenham: The orders that I have just read out? They
will appear in the proceedings of the Hous'e.

Mr. Lalchand Navalrai: May I know whether those orders were pub-
lished in the newspapers ? ‘ N

Mr. @. R. ¥. Tottenham: The orders were issued by the Commander-
in-Chief to the Army, and I have just read out whst those orders were.:



QUESTIONS AND ANSWERS, 403

Mr. Lalchand Navalrai: May I know whether since these orders were
passed, there have been any instances in which Indians have been mal-
treated ?

Mr. G. BR. F. Tottenham: Certsinly, during the last two or three years,
as far as I am aware, no instances of this kind have come to the notice of
the Army Headquarters or the Government of India. Perhaps I cannot suy
none, but very, very few.

Mr. Lalchand Navalrai: May I know from the Honourable Member
whether he is prepared to enquire with regard to the particular incident I
. have brought to his notice in the question ?

Mr. G. R. ¥. Tottenham: I see no necessity to make any enquiry on the
very vague allegations which are made in’ the article.

Mr. Lalchand Navalrai: May I inform the Honourable Member that the
matter was personally brought to my notice, and I request him to make an
enquiry into the incident.

Mr. @. R. F. Tottenham: I do not gather that that is a question.

M. Lalchand Navalrai: I may ssay, I come from 8ind and this incident
was personally brought to my knowledge, and so this is first hand informa-
tion. Therefore, I request that he may enquire into the incident and
place the reply on the table. :

Mr. G. R. F. Tottenham: That, Sir, does not seem to me to be & ques-
tion.

Mr. Lalchand Navalrai: Will the Honourable Member make enquiries
and place the reply on the table of the House ?

Mr. G. R. F. Tottenham: No, Sir. I do not think it is necessary to
make an enquiry. ‘

Mr. Lalchand Navalrai: Will the Honourable Member tell me why it
is not necessary ? '

Mr. G. R. ¥. Tottenham: Because the allegation is -extremely vague
and unsupported by facts.

Mr. Lalchand Navalrai; If the Honourable Member moans that I should
give more faots, I am prepared to do that. ~

Mr. G. R. F. Tottenham: Certainly.

SvroEARGE ON CoAL FREIGHTS.

78. *Mr. G. Morgan: Are Government aware that the imposition
of 156 per cent, surcharge on coal freights has proved a serious burden to
Indian industries, and will Government be pleased to state whether the
surcharge is likely to be reduced or abolished in the near future?

Mr. P. R. Rau: It has been estimated that the increase in earnings of
Railways due to the surcharge is in the neighbourhood of 65 lakhs and I
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am afraid the financial position of Rsilways at present is not such as would
justify their foregoing this amount. In the absence of a marked improve-
ment in the position of Indian Railways, Government cannot hold out any
hopes of an abolition of the surcharge. 1 may sdd, however, that in view
of various representations made to them on the subject, Government are
considering whether the surcharge bears unduly heavily on long distance
traffic and requires modification in such cases. They are collecting statistics
in order to enable them to arrive at a decision.

SURCHARGE ON CoaL FREIGHTS.

74. *Mr. G. Morgan: Are Government aware that since the imposi-
tion of the 15 per cent. surcharge on coai freights a large number of
mills and factories have already changed over to electrical power and that
if the surcharge is allowed to remain in force for any length of time it is.
probable that many others will change over to electricity with the result
that a considerable amount of revenue from coal traffic will be lost to the
Railways?

Mr. P. R. Rau: At the meeting that 8ir Guthrie Russell and I had with
the Indian Mining Assaciation recently a statement was madé by one of
the members to the effect that the Calcutta Electric Supply Corporation
had reduced their rates and that & number of jute mills had been persuaded
to change over to electricity. The surcharge has increased the cost of coal
in Calcutta by about 12 annas per ton and it is doubtful whether the slight
saving that this implies in the cost would by itself induce mills and fsctories.
to incur additional expenditure on the entire re-equipment of mills and
factories which would be necessary if they were to change over to electricity.
The point, however, is receiving the consideration of the Railway Board.

Mr. N. M. Joshi: May I ask whether the Government of India look
upon mills and factories using electricity with disfavour?

Mr. P. R. Rau: No; an extension of this process is inevitable.

EQuaLITY IN TREATMENT OF THR INDIAN MINING ASSOCIATION ARKD THE
INDIAN MINING FEDERATION.

75. *Mr. @, Morgan: (a) Is it u fact that the Indian Mining Asso-
ciation and the Indian Mining Iederation a1e treated or an equal footing
by Government?

(b) If the answer to part (a) be in the affirmative, will Government be
pleased to state on what grounds both the Association and the Federation
are treated alike, having regard to the fact that members of the Indian
Mining Association are responsible for approximately 76 per cent. of the
total output of coal?

The Honourable Sir Frank Noyce: (a) I am not sure. what the Honour-
able Member means by ‘‘an equal footing’’. Government endeavour to
socord equally fair treatment to all representative associations whatever
their size, but this does not mean that in considering any particular question,
they attach equal weight to the views of every association.

(b) Does not arise.
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PURCHASE OF CoAL BY STATE RarLways.

76. *Mr. G. Morgan: (a) Will Government be pleased to state whether
the fact that certain firms give the Railways much more freight than other
firms, carries any weight when the purchases of coal on behslf of State Rail-
ways is decided ?

(b) Will Government be pleased to lay on the table a statement show-.
ing the names of colliery concerns whose tenders for the supply of coal
to the Btate Railways were accepted for tlhe years 19%2-83 and 1988-84:
and who have failed to carry out their contract obligations?

(¢) Will Government be pleased to state how the rates for the current
year's contract for raising coal from railway collieries compare with the-
rates for the previous vears contracts?

Mr. P. R. Rau: (a) The selection of coal to be purchased for State Rail-
ways is made mainly on the price and quality of the coal offered together
with the distance of the colliery from the place at which the coal is requirad,
but as the House is aware, we have for the past few years also taken into-
consideration the desirability of distributing the orders in order to keep as
large a number of the collieries as possible in existence.

(b) Government are not aware that any have failed to carry out their
obligations, but are obtaining the information and I shall lay a statement
on the table in due course.

(c) Fresh tenders have been called for raising coal in State Railway
Collieries but any new rates that may be decided on after considering the-
tenders will not have effect during the current financial year.

PraciNG oF RarLway COLLIERIES UNDER THE CONTROL OF THE:
StaTUuTORY RATLWAY BOARD.

77. *Mr, @. Morgan: (a) Having regard to the fact that in the
White Paper proposals it is recommended that the actual control of
the administration of Railways in India should be placed in the hands
of a Statutory Railway Board, will Government be pleased to state whe-
ther Railway collieries will be placed under the control of this Statutory
body ?

(b) Are Government aware that collieries owned by private enterprise
are ready and willing to supply coal to Government departments at reason-
sble rates? If so, are Government prepared to recommend that Railway.
collieries be conserved as a national asset?

Mr. P. R. Rau: () Presumably so.

(b) T am glad to have that assurance from the Honourable Member,.
but it is quite possible that he and I might not agree to what are reasonable
rates. As the House is aware, Government have already restricted rais-
inis from railway collieries to a considerable extent und are at present
taking from them not more than one-third of their total requirements. Im
1934-35, State-managed Railways will raise only 1,190,000 tons from their-
own collieries, which is less than 45 per cent. of their present capacity.
Government do not consider that it would be in the public interest to stop.
the working of the State Railway Collieries entirely as suggested by the
Honoursble Member.
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SELEOTION GRADE Posts 1IN THE BOMBAY AND CALOUTTA GENERAL
Post OFFICES.

78, *Mr. 8. 0. Mitra: (a) Is it & fact that selection grade posts in the
grade of Rs. 250—350 in Bombay and Calcutts General Post Offices are
opened in the Bombay and Bengal and Assam Circles, i.e., the genior-
most official in the grade of Rs. 160—250, working in either of these towns
or in muffassil, gets promotion in that grade?

(b) Is it a fact that in Calcutta these posts are exclusively being }nlled
up by senior officials from muffassil in the grade of Rs. 160—250?

. (c) Is it also a fact that during the next few years officials from the
muffassil will get promotion in the grade of Rs. 250—350 und none from
Calcutta ?

(d) If so, why?

(¢) Is it a fact that in the muffassil an official reaches the grade of
Rs. 160—250 after nine or ten years’ service and gains seniority, while an
official of Caloutta cannot get into that grade before at least 20 years’
‘Bervice ?

(f) Do Government realize that the officials of Calcutta have been
placed in a great disadvantageous position? If so, what i the remedy?

The Honourable Sir Frank Noyce: (a) Promotions to the . grade of
Re. 250—3850 are made by selection from the combined list of senior officials
in the grade of Rs. 160—250, whether working in the muffassil or in a
Presidency town.

(b) No.

(c) The fact is probably as stated by the Honourabble Member.

(d) Because the senior officials in the grade of Rs. 160—250 happen to
be employed st present in the muffassil.

(e) No.

1f) No. The latter part of the question does not arise.

COMMITTEE TO ENQUIRE INTO THE PossiniLITiEs oF FurTHER EcoNoMy
IN THE PoSTAL DEPARTMENT.

79. *Mr. 8. O. Mitra: (a) Is it a fact that Government have appointed
8 committee, under the presidentship of Mr. 8. P. Verms, to enquire into
the ‘possibilities of further economy in the Postal Department?

(b) What are the terms of reference of the said committee, and who
will be members of the committee ?

(c) What was the cost of the Telegraph Establishment Enquiry Com-
mittee, and what will be the cost of the proposed committee ?

The Honourable Sir Frank Noyce: (a) and (b). No, but Government
propose to appoint a committee to investigate and overhaul the methods
of work adopted in the postal branch of the Posts and Telegraphs Depart-
ment and the manner in which the strength of various kinds of personnel
required in that branch is determined. ‘The personnel of the Committee
has not yet been settled.

" (c) The total expenditure incurred in connexion with the Telegraph
Establishment Enquiry Committee amounted to Rs. 88,126-3-0. The ost
of the proposed Postal Committee is estimated at Rs. 60,000, )
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ExrosEp CONDITION OF THE Post OFFICE IN THR COUNCIL Hovusz,
New Dzrm.

80. *Rao Bahadur M. 0. Rajah: (a) Has the attention of Government
been drawn to the exposed condition of the Post Office situated in the
Council House ?

(b) Do Government propose to take immediate steps to have the Post
Office protected from the cold winds? |

The Honourable 8ir Frank Noyce: (a) I am aware that the Post Office
is in a somewhat exposed position.

(b) The matter has been referred to the Public Works Department
which, it is hoped, may be able to effect an improvement.

SHORTAGE OF STAFF IN THE MONEY ORDER DEPARTMENT, CALCUTTA
GENERAL Post OFFICE.

81. *Mr. S. C. Mitra: (a) Will Government be .please;:l to state what
is the number of clerks and selection grade supervisors of the Money
‘Order Department, Calcutta General Pogt Office ? .

(b) Is it a tact that the clerks of that department are requireq gencrally
to work up to B p.M. every day? If so, why?

(¢} Do Govurnment propose to arrange to collect statistics of the depart-
ment in order to see whethes additional staft is justified or not?

(d) Is it a fact that clerks have been: retrenched in many depart-
ments of the Calcutta General Post Office due to fall of traffic, but
although there was increase of work in the Money* Order Department
additional staff was not sanctioned?

(¢) Will Government please also state how many supervisory posts
are justified in that department according to Mr. Bewoor’s Time Test?

The Honourable Sir Frank Noyce: (a) There are 64 clerks, 4 supervi-
sors in the selection grades and 2 supervisors in the ordinary time scale.

(b) As a general rule, the staff are not required to work after 7 p.M.
The second part of the question does not arise.

(¢) The matter will be reviewed by the Head of the Circle as suggested
by the Honourable Member.

(d) Retrenchment was effected ouly in those departments in wh-ich

clerical posts were found in excess of actual requirements after a review
of the work. In the Money Order Department, the statistics showed a
decrease in work and the question of any additional staff did not therefore
-arise; .
(¢) Ten. It may be mentioned that for purposes of determining the
strength of any particular . establishment Mr. Bewoor's time-tests are
intended to serve as a guide and must be supplemented by an intelligent
-appreciation of the actual conditions and circumstances in each case.

HuNger-STRIKE 1IN TEHE DErorr DrreNTION CaMmP.

82. *Mr. 8. 0, Mitra: (¢) Is it a fact that there wss & hunger-strike
at the Deoli Detention: Camp in January, 1934?
(b) Is the hunger-strike over now?
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(c) How long did it last?

(d) How many detenus took part in the hunger-strike?
(¢) What was the cause of the hunger-strike?

(f) Are the hunger-strikers all well now ?

The. Honourable Sir Harry Haig: (a) and (b). Yes.

(c) Six days in the case of eight detenus and two days in the case of
the remainder.

(d) 55.

(e) As a protest against the detention at Deoli of a man who had deve-
loped leprosy.

() Yes.

SurFERING OF A DETENU AT DROLI PROM LEPROSY.

83. *Mr. 8. 0. Mitra: (a) Is it a fact that one of the detenus at Deoli
is suffering from leprosy ?

(b) What is his name ?

(¢) How long has he been suffering from leprosy ?

(d) Did he contract the disease while under detention ?

(¢) When was he brought to Deoli? Where was he before he was
brought to Deoli? Had he any symptoms, of the disease before he was
brought to Deoli ?

(f) Is it & hereditary disease in his family ?

(9) How is he treated now ?

(%) Is not leprosy a highly contagious discase ?

The Honourable Sir Harry Haig: (a) to (¢). Dhanesh Chandrs
Bhattucharji arrived in the Deoli Camp Jail from Hijli on the 10th July,
1983. Soon after his arrival the Medical Officer suspected that he was
suffering from leprosy and his diagnosis was later confirmed by the Chief
Medical Officer, Rajputana. No signs of the disease had been noticed in
the Hijli Camp. T cannot say how or when he contracted the disease.

(f) I have no information.

(9) He was treated with injections and given nourishing food.

(k) The detenu wag suffering from the less contagious form of the
diseage and was given a separate room in the jail hospital away from other
detenus.

Lieut.-Oolone] 8ir Henry Gidney: Will the Honourable Member inform
me whether it is a fact or not that leprosy is neither contagious nor an
infectious disease, nor is it a disease that is hereditarily transmitted:?

. The Honourable Sir Harry Haig: I should be very glad if the Honour
able Member will give the House the benefit 6f his own practical knowledge.
I am afraid I am not equal to answering his question.

Mr. Lalchand Navalral: Will the Honourable Member dhange his
method and keep him with others, if he is in favour of the reply givem
by Sir Henry Gidney?
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The Honombh.ﬂh Harry Haig 1 thought that the Honourable
Member was objecting to a particular word I used and not to the treat.
ment which I deseribed.

Hr S. 0. Mitra: Is it n fact that the Medical Officer, who is also a
q_uahhed man at Deoli, considers that leprosy is highly contagious and his
views are opposed to those of the Honourable Colone].

The Eogourablo 8ir Harry Haig: The Medical Officer was certainly
a well qqallﬁed doctor. I do not understand that my Honourable friend
was denying that leprosy could be communicated in some form or other.

. Lieut.-Colonel Sir Henry Gidney: Quite right, but we know not how
it  is communicated.

SUPFERING OF A DETENU AT DEOLI FROM LEPROSY.

84. *Mr, 8. 0. Mitra: (a) Was there any application from the detenu
who is suffering from léprosy for transfer to Bengsl or any other place? If
80, when did he apply ?

(b) What is the opinion of the medical officers at Deoli about the transfer
of this detenu?

(c) Had the Government of Bengal any objection to his transier ?

(d) Why was not the detenu transferred for such a long time since his .
application ? ‘

The Honourable Sir Harry Haig: (e¢) to (d). The detenu asked the
Superintendent in September to arrange for his transfer and as the Medical
Officer also thought a transfer desirable the Chief Commissioner took the
matter up with the Government of Bengal. The Government of Bengal,
in view of the character of the detenu, were not in favour of his being
transferred, unless it could be held that there was danger of infection.
The Medical Officer at Deoli held that, though the detenu had the
anesthetic form of leprosy, the case was contagious. The Government
of India, thereupon, requested the Local Government to arrange for the
transfer, which they did. The detenu left Deoli on January 21st.

Mr. 8. 0. Mitra: Is the Honourable gentleman in a position to tell
us how long he was in Hijli and whether there was any suspicion of his
being attacked with leprosy while he was at Hijli?

| .
'The Honourable Sir Harry Haig: No, Sir. I have already said that
no signs of ‘the disease had 'been noticed in the Hijli Camp:

Mr. K. 0. Neogy: Are the detenus in Hijli or elsewhere subjected to
a regular medical exemination apart from any specific complaint?

_ The Honourable Sir Harry Haig: I cannot answer that. It concerns
the &dministration of the Government of Bengal.

“ % MXATION oF PAY oF INSPECTORS OF STATION AOCOUNTS.

. 85. *Pandit Satyendra Nath Sen: Is it a fact that when the old East
Tndiah ' Raflway Inspectors of Station Accountk; Fixed up in-the grades of
Rs. 140—10—3880, gls’. 845--15—890 and Rs 440—20—500, were given.
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the option to elect the new scales of pay Rs. 1560—15—270 (junior scale),
and Rs. 200—20—450 (senior scale) introduced with effect from the 1st
October, 1926, they were not informed that the total strength of Semior
Inspectors—both old East Indian Railway and Oudh and Rohilkhand Rail-
way—would be reduced from 16 to 10 on and from that date, and further
to seven from 1929? If so, will Government be pleased to state:

(i) why this was not done; and .

(ii) if they propose to increase the number of the Inspectors of

Station Accounts, which has been greatly reduced ?

Mr. P. R. Rau: Yes. ‘ -

(i) It is impossible when staff are given the option to choose new
scales of pay to guarantee that the cadre as it existed at the time would
not be altered.

(i1) Not unless an increase is required for the work to be done.

PROVISION OF AN IPTERMEDIATE CLASS Warrive Roou ror FMaLES
AT KALEA.

86. *Mr. M. Maswood Ahmad: (a) Is it a fauct that there is no inter-
mediate class waiting room for females at the Kalka Railway Station?

(b) Are Government aware that the Indian ladies, and specially the
Muslim ladies, zre very much inconvenienced for want of an intermediate
class waiting room at that station?

(c) Have Government or the North Western Railway Administration
ever considered the questicn of the provision of a waiting room there? If
80, when and with what result?

(d) Do Government propose to consider the desirability of bringing this
matter to the notice of the Agent, North Western Railway, and the iooal
Advisory Committee of that Railway ? ;

Mr. P. R. Rau: Government have no information, but have sent &
copy of the question to the Agent of the North Western Railway for
consideration.

- Mr. M. Maswood Ahmad: Are Government aware thet the majority
of the purdanashin ladies trave] in the intermediate class?

Mr. P. R. Rau: I am afraid I cannot say.

Mr. M. Maswood Ahmad: Are Government aware that even in the third
and second class compartments, the purdah arrangement is not very
satisfactory and it is not rather  observed, and - so.pardanachin ladies
generally travel in the intermediate class and they require: an intermediate
clasg waiting room in the big stations at least. '

Mr. P. R. Rau: If my Honeurable friend is raising this as a general
question on all Indian Railways, I think he will have an opportunity of
raising it in the .Central Advisory Council for Railways, of which he is @
member. . _

Mr. M. Maswood Ahmad: Will the Honourable Member be pleased
to include thi3 itemn in the agenda of the Central Adyisory Council?
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Mr, P. R. Rau: My Honoursble friend knows the usual procedure of
forwarding questions to be taken up for consideration in the Council.

Mr, M. Maswood Ahmad: Are Government aware that I gave notice
of many items, but that none of them have been accepted for inclusion
in the agenda?

Mr. P. B. Rau: My Honourable friend has been very diligent in col-
lecting all sorts of subjects for inclusion in the agenda, but there are-
limitations of time.

Mr. M. Maswood Ahmad: Was any of my suggestions includéd in the-
Agenda at sny time?

Mr, P. R. Rau: I should like to have notice of that questiox;.

Dr. Ziauddin Ahmad: Will the Honourable Member promise that Mr..
Maswood Ahmad will be more fortunate in future 'and that this will be
included in the agenda?

Mr. P. R. Rau: My Honourable friend was himself partly responsible.
for Mr. Maswood Ahmad’s ill fortune in the last Session.

ProvisioN oF aN ADDITIONAL PoINT ror ELEcTRIC LigHT IN THE “D ”
TyPE ORTHODOX QUARTERS IN NEW DELHI.

87. *Mr. M. Maswood Ahmad: (a) Is it a fact that there is no poing.
for electrie light in one of the rooms of the ‘D" type orthodox quarters.
in New Delhi?

(b) Is it also a fact that Government have already recognised its.
necessity ?

(c) Is it & fact that ‘‘unauthorised electric extensions’’ are not allowsd
in Government quarters in New Delhi? S

(d) Is it also & fact that sn extension by means of an adapter from the
point in the verandah to the room which has not been provided with
electric point is also forbidden? If so, will Government please state.
whether the use of an adapter also falls under the category of *‘unauthorised
extension’’ ? ]

-(e). How much will it cost Government to provide sn additional point.
per quarter? i '
(f) When do Government propose to provide this additional point?

-The Honourable Sir Frank Noyce: (a) There are electric light points-
in -all the. living rooms in the ‘D’ class orthodox clerks’ quarters in New-
Dethi, but there iis no point in the godown. .

(b) Yes, it is intended to install electric points in: thie godowns of all
classes of orthodox clerks’' quarters in New Delhi when.funds permit.

(c) Yes.
(d) The use of adapters is not forbidden, provided that:
(i) the load taken by the apparatus fitted or connected to the adapter:
" does not exceed the rated capacity of the fitting in lieu of
which the adapter and apparatus are used; and :
. (ii) the adapter is not used for connection to wires that are exposedt
C to .and not properly protected against weather conditions. -



4 LEGISLATIVE ASSEMBLY. [6ra FEs, 1934.

(¢) The cost of providing additional lights in all the ‘D’ class quarters .,
will be roughly Rs. 18,580 for points in the godowns and Rs. 19,400 for
points in the lavatories. '

{f) As soon as funds are available for the purpose.
{

DIFFERENTIATION IN THE LEAVE SALARIES OF GOVERNMENT EMPLOYEES.

. 88. *Mr. M. Maswood Ahmad: (a) Is it & fact that the Government
-of India employees getting lesg than Rs. 200 per mensem, who were per-
‘manent in August 1927, are given leave on pay drawn by them in the
month previous to their taking leave? i

(b) Is it also a fact that the persons who were temporary in August
1927, had continuous service, and were subsequently confirmed, are given
leave on the average of last twelve months’ pay?

- (c) Is it also a fact that Government have never differentiated in the
matter of pay and allowances, etc., between the permanent and temporary
-employees? i

.. (d) Is it also a fact that the new scales of pay and the mew. leave rules
have been made applicable only to those who entered the: ‘Government
‘service after a particular date and not to those who were temporary on
‘that date? ' :

(e) If the answer to part (d) above be in the affirmative, will Govern-
‘Taent please state the reasons which nmiade them to -differéntiade between
‘the-temporary and permanent employees in this particular matter?

(f) Are Government prepared to consider the desirability of making the
rule referred to in parts (a) and (b) uniform in respect of all Government
servants whether temporary or permanent in August, 1927, and be made
-applieable to those only who entered Government service after August
19277 .

_"The Honourable Sir George Schuster: (a) Non-gazetted Government
servants who were holding permanent posts substantively on the 24th of
August, 1927, are given the benefit of basing their leave salary on the pay
which thev would draw in the permanent posts held substantivelv at the
time of taking leave, if this pay be more than average payv, provided their
pav at the time of taking leave is less than Rs. 800 or the leave taken does
not exceed one month,

(b) Yes.

*"{c) There has always been a difference between the leave given to
‘permanent Government servants and that given to temporary Government
servants. The former are governed by the Fundamental Rules and the
fdtter by Rule 285 et seq of the Bupplementary Rules.

(d) So far as the applicability of the new scales of pay and new leave
‘rules is concerned, temporary Government servants who were in service
‘on the 15th of July, 1981, are treated in the same way as permanent
Goyernment servants provided their service has been continuous. I would
thention, -however, that even under the new leave rules temporary Gov-
ernment servants are not. given the same leave as permanent Government
wservants. . . - _ oL ,

(¢)-and: {f). The concession referred to in (a) above was conserved
only for those who already enjoyed it when Fundamental Rule 87 was
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amended on the 24th August, 1927. As that rule did not apply to tem-
porary Government servants, who, as stated above, were governed by a
different set of rules, no question arose of making the cancession applicable
to them. No temporary Government servant acquires an right under
Fundamental Rule 87 until he is confirmed, and therefore in the case of
those temporary Government servants confirmed subsequent to the altera-
tion in the rule on the 24th August, 1927, there wags no case for pre-
serving to them a concession which had never been applical.le to them.
In these circumstances Government regret they are not prepared to accept
the suggestion in part (f) of the question.

Lieut.-Colonel 8ir Henry Gidney: Will the Honourable Member inform
the House whether or not it is a fact that the Government of India in
the Departinent of the Railway Board issued a communiqud on the 22nd
December in which they ordered that all their servants,—permanent, tem-
porary or employed on duties of & contimious nature and who were
recruited on or after the 31st July, 1981, and in receipt of old rates of
pay (in other words, their vested interests and accruing rights)—would
continue to draw old rates of pay even on promotion to higher posts?.
If so, will the Honourable the Finance Member please state whether those
orders will be equally applied to other Government Departments where
recruitment has been made on a temporary basis as all Government appoint-
ments are done today ?

Mr. P. BR. Rau: Sir, I think I must ask for notice of that question as
for the life of me I cannot see how it is relevant to the question which
has just becn answered.

Lieut.-Oolonel Sir Henry @idney: I am sorry, the Honourable Member
hes not the life in him as he says, but I have that life in me—I am
sorry, but I did not ask my Honourable friend, Mr. Rau, I asked the
Honourable the Finance Member, as to whether Government intended
applying those orders, that had been sapplied to the Railway Department,
to the other Government of India Departments also?

The Honourable Sir George Schuster: Sir, I must have notice of my
Honoursble friend’s question.

UNSTARRED QUESTIONS AND ANSWERS.

SIGNALLERS AND INFERIOR SERVANTS IN THE CoMBINED PosTs AND
‘TeLEGRAPHS OFFIOES.

14. Mr. 8. 0. Mitra: (¢) Will Government be pleased to state the
number of signallers who worked in the combined offices and the number
and the value of telegrams booked by them during the year 1982-83?

(b) Will Government please state how many inferior servants were
engaged in the combined offices ?

(¢) What was the pay, pensionary charges apd cost of leave provision of
the staff engaged for telegraph duties in combined offices as mentioned in
parts (a) and (b)?

|
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(d) What was the proportionate rent charged to the telegraph side for
the accommodation of the telegraph branch, and what was the cost of
supervision ?

The Honourable Sir Frank Noyce: (a) and (b) The numbers of signal-
lers and telegraph messengers emploved during 1932-33, exclusively on
telegraph duties in certain combined offices were 976 and 2,106,
respectively. In other combined offices both signallers and inferior ser-
vants are employed partly on postal and partly on telegraph duties. The
number of such joint staff is not known separately but it is calculated
that the amount of telegraph work done by them is equivalent to that
of 654 whole-time signallers and 1,152 whole-time messengers.

The number and value of telegrams booked by combined offices during
the year, were 95-57 lakhs and Rs. 108°3 lakhs respectively.
(c¢) The calculated figures are:

Pay Rs. 25,40,300, pensivnary charges Rs. 2,18,700 and leave pro-
vision Rs. 1,71,800.

(d) Proportionate rent Rs. 1,20,300 and cost of supervision
Rs. 3,85,200.

CLERKS AND SUPERVISORS IN OERTAIN DEPARTMENTS OF THE BOMBAY
‘ GEXERAL Post OFFICE.

15. Mr. 8. C. Mitra: Will Government be pleased to state the num-
ber of (i) clerks, (ii) supervisors in the grade of Rs. 250—3850, 160—250 and
time-scale employed in the Money Order and Savings Bank Departments
of the Bombay General Post Office separately ?

The Honourable Sir Frank Noyce: The information required by the
Honourable Member is given in the sub-joined table:

! Number of Supervisors,
: Number
Name of department. of .
clerks. | 250/850. | 160/250, | Time-
scale,
Money Order 39 Nil 5 Nil.
Bavings Bank 21 1 3 Nd.

VISIT TO SEVERAL PosT OFFICES BY TWO OFFICIALS OF THE POSTAL
DEPARTMENT. :

16. Mr. 8. O. Mitra: (4) Will Government be pleased to state if it is
a fact that Messrs. J. R. T. Bonth, C.I.E., Senior Deputy Director General,
Posts and Telegraphs, snd S. P. Verma, Special Officer, Posts and Tele-
graphs Department, visited several post offices in January, 10847
(b) If the reply to part (a) be in the affirmative, will Government be
pleased to state what was the object of their tour and what amount has
been expended for the purpose ?

The Honourable Sir Frank Noyce: (a) No.
(b) Does not arise.
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17. Mr. 8. O. Mitra: (a) Will Government be pleased to furnish &
statement showing the number of (i) clerks, and (ii) Sorting and Over-
seer Postmen of the following Head Offices:

Chittagong, Dacca, Mymensingh, Howrah, Patna, Agra, Allahabad,
Peshawar,

Lucknow,

Bangalore,

Barabazar, Madura ?

Meerut,

Kalbadevi,

(b) What is the pay of the Deputy Postmasters of the above Post

Offices ?

(c) How many Assistant Postmasters are there in each of the above

Post Offices and what is their pay ?

The Honourable Sir Frank Noyce: The information required by the
Honourable Member is given in the sub-joined table:

Number |
Name of Head Post of | Payof ! Number | Pay of
Office or town Number | sorting | Deputy - of Assistant
sub-post of and . Post-  Assistant| Post-
office, clerks. | overseer | masters. | Post- masters,
postmen. ! | masters.
g i
Chittagong 37 Ni | 160—250' Nil Nil
i

Dacca 55 8 | 250—350 1 160—250

Mymensingh 44 1 160—250 Nit Nil

Howrab 39 5 160—250 Nil Nil
Bara Bazar 56 13 160-~250 2 160—250
Patna 38 2 160 —250 1 160—250
Agra . . 35 6 160—250 2 160—250
Allahabad . . 48 7 160—250 2 160 —250
Lucknow 59 6 260—350 3 160—260
Meerut . . 80 6 160—250 1 160— 250
Peshawar L 37 2 1860—250 2 160—250
Kalbadevi 87 16 160—230 2 160—250
Bangalore . 44 5 250—350 2 160—250
Madura 30 1 50— 350 1 160250

"REVERSION OF CERTAIN OFFICIALS 1N THE UNITED PROVINCES PosrtaL
CIRCLE.

18. Lala Rameshwar Prasad Bagla: (¢) Will Government please state
whether it is a fact that about a dozen officials of Post Otfices in the United
Provinces Circle who were holding permanent vecant appointments in the

B2
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Rs. 160—250 grade of Sub-Divisional Inspectors and Divisional Head
Clerks have been reverted by th> Postmaster-General, United Provinces,
to posts of ordinary clerks? ’

(b) How many of these officials had been provided in the grade- of
Rs. 160—250 as a permanent measure and without even retaining their
lien on sny clerical post prior to June, 1938 ?

(c) Is it a fact that in June 1983, Government orders were issued to
Postmasters-General in India to convert the Rs. 160—250 grade posts of’
Town Inspectors into those of ordinary clerks in the existing and future
vacancies ?

(d) Is it a fact that the Postmaster-General, United Provinces, counted
as existing vacancies sll the posts mentioned in part (b) above and utilized
them for conversion of the posts mentioned in part (¢) sbove? Is it a
fact that the above-mentioned officials had been holding their posts as a
permanent measure and as permanent posts for all practical purposes?
If 80, why were formal orders not issued to that cffect ?

(e) Is it a fact that the officials mentioned in part (b) above held no
clerical post or lien when they were holding the said posts in the Rs. 160—
250 grade snd that posts in the clerical cadre had to be found on their
reversion to the cadre?

(f) Is it & fact that in all other or many other Circles in India there are
still Town Inspectors in the Rs. 160—250 grade for want of vacancies while
in the United Provinces all the posts in question were converted into those
of clerks by dispossessing the officials mentioned in part (a) above of the
vacant posts held by them in the Rs. 160—250 grade ?

(¢9) Is it & fact that the posts in the Rs. 160—250 grade held by the
officials without lien on clerical posts were not ‘‘existing vacancies’’ and

if so, do Government propose to restore them to the posts in Rs. 160—
250 grade held in June, 1933 ?

The Honourable 8ir Frank Noyce: The matter is under enquiry and a
reply will be placed on the table in due course.

DisaBILITY PENSIONS GRANTED TO NON-COMBATANTS.

19. Mr. B. V. Jadhav: (a) With reference to the answers to parts (a)
to (d) of my starred question No. 1112 given in this House on the %l1st
November, 1983, will Government be pleased to state whether relative
rank and disability pension of non-combatants drawing Rs. 50 to Rs. 70
per mensem, when contracting disease on field service in 1914-16 and
finally retiring from service in India in the years 1928 to 1930 on pay
between Rs. 200 to Rs. 240 per mensem, will be assessed on their pay
on field service in 1914-16 or when they finally retired from service in India
in the years 1928 to 1930°?

(b) Do GGovernment propose to forward a copy of these questions and
answers, together with a copy of those referred to herein, for information
and necessary action, to the Controller of Military Pensions, Lahore? Are
Government aware that he refuses to act according to Government inter-
pretations unless he receives a copy officially direct from Government ?

Mr. @. R. ¥. Tottenham: (q) The attention of the Honourable Mem-
ber is invited to the answer I gave on the 4th September, 1988, to part
éq) %f starred question No. 591 asked by Rai Bahadur Kunwar Raghubir

l'lg . ‘ ’ N o
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(b) If the Honourable Member will let me have the particulars of the
cases he has.in mind the attention of the Controller of Military Accounts
and Pensions, Lahore, will be invited to them. ’

TERRORIST CRIMES IN BENGAL.

20. Mr. M, Maswood Ahmad: («) Are Government aware that the
Moral and Material Report gave terrorist erimes in Bengal in 1932 as 97,
whereas Sir S8amuel Hoare on November 18 gave the ftgure as 759

_(b) Will Government be pleased to state the correct number of terrorist
orimes in Bengsal in 19827 '

The Honourable Sir Harry Halg: (a) Yes.
(b) 986.

STUDENTS ADMITTED TO THE MILITARY AcADEMY, DEHRA DUN.

21. Mr. Lalchand Navalrai: (a) Will Government be pleased to
state the nwinber cf students edmitted to the Military Academy, Dehra
Dun, sihuce the start of the Aeademy ? _ *

(hy What is the number of such students now?

(¢) (i) How many students left the Academy after having finished their
tinal course: (il how many of thews were sent to England for further
training, and (iii) how many of them have been in the military service in
Indin®

(). How much money is being spent annually on the Academy, and
what is the income thereof?

" Mr. @. R. P. Tottenham: («) 153.

(b) 145.

(¢) (i) None, The first batch of cadets will complete their course
in December 1934. A

ii) Does not arise. 1 may add that there is no intention of sending
Indian Military Academy graduates to England for further training.

" (ili) 62 cadets have come from the Indian Army.

(d) The annual expenditure is estimated at Rs. 7} lakhs and the

annual income at Rs. 13 lakbs.

DEPRECIATION FUND oF THE PosTs AND TELEGRAPHS DEPARTMENT AND
CAPITAL ADVANCED TO THAT DEPARTMENT FOR CAPITAL OUTLAY.

22. Mr. 8. 0. Mitra: Will Government be pleased to furnish the follow-
ing information :

(i) Total amount of Depreciation Fund of the Indian Posts and
Telegraphs Department up to the close of the year 1982-83 and
amount added in the year 1933-34;

(ii) Income from the accumulation of the Depreciation Fund in the
year 1932-33 and in the year 1933-84;

(iii) Total amount of Capital advanced by the Government of India
to the Posts and Telegraphs Department for the Capital out-
Iay of the Department up to the year 1982-38 and in the year
1938-84; and
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(iv) Interest paid by the Department to the Government of India
for the Capital outlay in the year 1932-33 and in the year
1933-84 ?

The Honourable 8ir Frank Noyce: (i) Rs. 2,69,42,351 at the close of
the year 1932-833. The estimate for the addition during the year 1933-34
is Rs. 86,34,000.

(ii) The interest on the balance of the Depreciation Fund amounted to
Rs. 13,65,892. For 1988-84 the estimated amount 18 Re. 15,89,000.

(iii) On the assumption that the Honourable Member refers to capital
outlay on fixed assets of the Department the amount advanced up to
1932-33, and inclusive of an increase of Rs. 84,50,286 adjusted on the
recommendation of the Posts and Telegraphs Accounts Enquiry Com-
mittee, was Rs. 16,22,16,679 while that during 1983-84 is estimated to
be Rs. 26,48,500.

(iv) The interest paid on outlay on fixed assets in 1932-833 was.
Rs. 73,96,481 and that likely to be paid during 1938-34 is Rs. 76,48,392.
StaFF IN THE KALBADEVI AND MaNDvVI PosT OFFIcES IN BoMBAY.

- 28, Mr. 8. 0. Mitra: Will Government please furnish a statement
showing (i) the number of selection grade officials excluding Postmaster;

(ii) the number of clerks; and (iii) the number of time-scale supervisors in
the Kalbadevi snd Mandvi Post Offices in Bombay ?

The Honourable 8ir Frank Noyce: A statement containing the required
information is subjoined:

No. of Selection .
A . No, of time-
Name of post office, _ grade officials | ¢, ¢ clerks, | scale
excluding Post- ‘g .
master. Supervisors,
Kalbadevi Post Office . . . 4 57 3 Nil.
Mandvi Post Office 2 43 ) 1
i

RETRENCHMENT OF TELEGRAPHISTS AND TELEGRAPH MASTERS.

24. Mr. 8. O. Mitra: (a) Will Government please state (i) the
number of Telegraphists, and (ii) the number of Telegraph Masters who
worked during the year 1932-33 and up to the 31st December, 1933 ?

(b) Will Government please state how many posts of Telegraph Mssters
and Telegraphists have been retrenched according to the reenmmendation
of the Telegraphs Establishment Enquiry Committee ?

(¢) How many posts of officers were retrenched up to the 81st December,
19337

The Honourable Sir Frank Noyce: (a) (i) The number of telegraph-
ists (including those who officiated as telegraph masters) on the 81st
March, 1933, and the 31st December, 1933, was 2,501 and 2,470, respec-
tively.

(ii) Corresponding figures for permanent telegraph masters were 224

and 192. .
(b) Government have not yet come to any decision on the recom-

mendations of the Committee.
(c) 91.
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CLERKS AND SUPERVISORS IN THE SAVINGS BANK DEPARTMENT, CALCUTTA
GENERAL PosTt OFFICES.

25. Mr. 8. O. Mitra: Will Government please submit a statement
showing the number of clerks and selection grade supervisors of the.
Savings Bank Department, Calcutta General Post Office?

The Honourable Sir Frank Noyce: There are 30 clerks and three selec-.
tion grade supervisors.
Hosiery FacTORIES IN INDIA.
bl26. Mr. A. H. Ghumavi: Will Government be pleased to lay on the
table: .
(i) & complete list of hosiery factories in India, to be shown province
by province;
(ii) the dates on which these hosiery factories were started;
(iii) the respective capitals of these factories;
(iv) if they are all in running condition;
(v) the average output of each factory; and

(vi) the average number of persons (men, women and children)
employed daily in 1930, 1931, 1932 and 1988 ?

The Honourable Sir Frank Noyce: I lay on the table a statement
showing the number of hosiery factories in each province and the average
number of operatives employed in these factories in each province in each
of the three years specified. The statement relates only to factories
coming under the Indian Factories Act. My Department has also a list
of hosiery factories known to the All-India l;osiery Manufacturers Associ-
ation, Cawnpore. This apparently includes a number which are not
registered as factories and it gives the approximate ‘‘capacity of labourers’
against each. While I cannot vouch for the accuracy of this list, any
Honourable Member who desires is at liberty to inspect it. I regret that
the further particulars desired by the Honourable Member are not available
and that their collection would involve an amount of investigaton entirely
incommensurate with the value of the results.

Statement showing the number of Hosiery Factories in India and the average daily rumber
i of persons employed in them.

1930. 1931. 1932, ;
Province. Average Average Average
No. of daily No. of daily No. of daily 1933.
Fac- No. of Fac- No. of Fac-  No. of
tories. | persons | tories. | persons | tories. | persons
employed. employed. | employed.
L] 13 562 12 579 10 | 764 |
%:r‘;:::y L. 8 770 7 847 8 802 | 2~
Bengal . . 18 826 15 567 15 | 664 gg
Unit, i .. .. .. .. .. .. ]
Punjab e 2 177 ; 2071 19 260 ) &8
Burma . . 1 47 2 2 P : &5
Bihar and Orissa 1 60 . . ~-' ‘00 | =
Delhi . . . .. .. .
Total 41 | 2442 | 42 | 2,573 18 3,080 :
) |
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STATUS OF TEACHERS OF THE INDIAN RAILWAY INDIAN SenooLs. .

. 27. Mr. A. Das: With reference to my starred ‘question No. 597, to
which Government replied on the 4th September, 1933 that they were
making enquiries into the mastter and to my question No. 599 to which they
replied on the same date that they were obtaining information. from the
Agent, East Indian Railway, will Government please state if they are
now in a position to supply the information required ?

Mr. P. R, Rau: The information was laid oni the table on the 29th
January:

StaTUs oF TEACHERS OF THE East INDIAN Rawway INpIax ScomooLs.

28. Mr. A. Das: With reference to the answer to my question No.
600, part (b) dated the 4th September, 1938 thst they were sending a copy
of the question to the Agent, East Indian Railway, for any action that

may be considered necessary, are Gavernment prepared to enquire what
action has been taken by the Agent?

Mr. P. R. Rau: The information was laid on the table on the 81st
January. ’ '

StaTus oF TEacHERS OF THE EAST INDIAN Rammway INDIAN ScHOOLS.

29. Mr. A. Das; With reference to the answer to my starred question
No. 602, dated the 4th September, 1933 regarding status of teachers of the
East Indian Railway Schools, that certain information was being obtained
to enable them to give a complete reply to that question, will Govemmegt
be pleased to state if the information has been obtained? And when wil
the reply be laid on the tablé of this House? :

Mr. P. R. Rau: The information was laid on the table on the 26th

January,
|

MESSAGES FROM HIS EXCELLENCY THE VICEROY AND
‘ GOVERNOR GENERAL,

Mr, President (The Honourable Sir Shanmukham Chetty): I have
received three communications from His Excellency the Viceroy and

Governor General, regarding the Railway and the General Budgets and
I will read them to Honourable Members. L

(The Assembly then received the Messages standing.)

“ ‘ORDER. »

l .
the purposes of sub-section (1) of section 67A of the Government of India Act
nndFti)t: puisga.;poz of rules 43, 46 and 47 of the Indian Legislative Rules, I, Freeman,
Earl of Willingdon, hereby appoint the following days for the presentation to the
Legislative Assembly of the statement of the estimated annual expenditare and revenue



MESSAGES FROM H. E. THE VICEROY AND GOVERNOR GENERAL. 481

of the Governor General in Council in respect of Railw. d
.shages in respect thereof in the Legislative -Assembly, na.l:Zl;' :a nd for the subsequent

Saturday, the 17th February at 11 AM. . Presentation in the Legislative
Asgsembly.
Monday, the 19th February - General discussion in the Legis-
lative A bly.

'\rﬂ;edm;z:lay. l:91143 238t February 1 Vo Assembh

ursday, the 22nd February . ¢ Voting on Demands for Grants in
Friday, the 23rd February N the Legislative Assembly. '
Saturday, the 24th February . .J ’

(8d.) WILLINGPDON,

Nrw . ; Viceroy and Goremo;" General.”

. The 2nd Februmry, 1834.

4

Thg second Order runs as follqws:
‘'‘ORDER.

For the purposes of sub-section (1) of section 67A of the Government of India Act
and in pursuance of rules 43, 46 and 47 of the Indian Legislative Rules, I, Freeman,
Barl of Willingdon, hereby appoint the following days for the presentation to the
Legislative Assembly of the statement of the estimated annual expenditure and revenue
of the Governor General in Council in respect of subjects other than Railways and
for the subsequent stages in respect thereof in the Legislative Assembly, namely :

Presentation in the Legislative

Tuesday, the 27th February at 5 p.M.
Assembly.

Friday, the 2nd March ) .
fGeneml disoussion in the Legis-
-

Saturday, the 3rd March . lative Assembly.
"rwpesday, the G:Ih Martl;h )

ednesday, 7th March . .
Thursday. the 8th March . . }Voting on Demands for Grants
Friday, the 9th March in the Legislative Assembly.
Saturday, the 10th March.

(8d.) WILLINGDON,

Viceroy and Governor Generdl.”
New Dsrar;
The 2nd February, 1934.

The third Order is as follows:

‘ORDER.

A of the Government

isi {f sub-section (3) of section 67A o .
T e hereh prgmn:hgt zlllw heads of expenditure specified in that sub-

ol:d}:: l:hﬁfﬁ'belo::;dg discussion by the Legislative Assembly when the Budget is
under consideration. ,

- (8d.) WILLINGDON,
Viceroy and Governor General.”

New Drumr;
The 2nd February, 1934.



482 LEGISLATIVE ASSEMBLY. [5Tr FEB. 1034.

As a result of the fixing of the dates for the Railwav und the General
Budgets, I have made a slight alteration in the programme of work dur-
ing February and March and a communication will be sent to Honourable
Members in due course. |

LETTER FROM THE PRIVATE SECRETARY TO HIS EXCELLENCY
THE GOVERNOR OF BIHAR AND ORISSA CONVEYING HIS
EXCELLENCY'S THANKS FOR ASSEMBLY'S EXPRESSIONS
OF ‘SYMPATHY WITH THE EARTHQUAKE SUFFERERS.

Mr. President (The Honourable Sir Shanmukham Chetty): I have re-
ceived the following letter from the Private Secretary to His Excellency
the Governor of Bihar and Orissa:

“8ir, His Excellency desires me to ask you to convey his thanks to the Honourable
the President and to the Members of the L%inl.tivo Assembly for their expressions
of sympathy with the people of Bihar and Orissa who have suffered in the recent
e:rthqgake and to assure them that his Government is doing all they can to alleviate
their distress.”

ELECTION OF MEMBERS TO THE FUEL OIL COMMITTEE.

Mr. President (The Honourable Sir Shanmukham Chetty): I have to
inform the Assembly that up to 12 ~ooN on Friday, the 2nd February,
1934, the time fixed for receiving nominations for the Fuel Oil Committee
six nominations were received. As the number of candidates is equal
to the number of vacancies I declare the following to be duly elected :

Mr. R. 5. Sarms,

Khan Bahadur Haji Wajihuddin, J’
Mr. E. §. Millar,

Haji Chaudhury Muhammad Ismail Khan,
Mr. Amar Nath Dutt, and

Mr. Rahimtoola M. Chinoy.

STATEMENTS LAID ON THE TABLE, &

The Honourable Sir Joseph Bhore (Member for Commerce and Rail-
ways): Sir, I lay on the table the information promised in reply to part
(@) of starred question No. 1288, asked by Mr. B. R, Puri, on the 7th
December, 1938, rezarding iron and steel purchased in India and imported
into India.



STATEMENTS LAID ON THE TABLE,

483

IRON AND STEEL PURCHASED IN INDIA AND IMPORTED INTO INDIA
Statement showing the tonnage of Iron and Steel Products purchased by the Army Departmen#

chases,

during the period 1st April 1928 to 15th Decemter 1933.
|
i l .Indigenous. ‘
|
Period. Imported.‘ ! Purchas
| Purchases Tcha o8 | Total. Remarks.
from other
Tatas. Indian l
. Sources.
(1) (2) 3 (4) (5) (6)
Tons. Tons. Tons. Tons.
Ist April 1928 to 1,622 336 1,242 ¢ igures
156th December I 5,200 Fx:mus y::-s tah:z%l:;
1233. | available. The-
| figures given in this
’ statement exclude-
’ petty oasusl pur-

Statement showing the value of important purchases of iron and steel made ly Indian Stores
Department during the years 1924-25 to 1932-33.

Total
important
purchases Important
(Indigenousand| Indigenous
Imported) Purchases. .
Items Ttems Remarks.
totalling totul]igg
Rs. 50,000 Rs. 10,000
and above. and above.
Ras. Rs.
1924.25 12,16,000
1925-.26 . 7,369,000 | | Information | The figures in this statement do
% not avail- not include unimportant items:
1926-27 ., 36,14,000 able. or items which form part of
inished engineering equipmen$
1927.28 . 40,77,000 | J or projects, such as generating
stations, water supply linstnh;
1928-29 . ,55,000 6,91,000 tions, ete. Particularg o
o 375 urchases made from Tates
19290-30 . 86,70,000 11,33,000 and other Indiansources are
| not available reparately.
1930-31 55,30,000 21,00,000
1981-32 . 32,58,000 13,11,000
1932.33 . 40,13,000 12,84,000
65,19,000

Total

3,48,72,000
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Statement showing the tonnage of Iron and Steel Products purchased by Indian Telegraphs
Department during the persod IstJune 19240 30th November 1933,

]
; Indigenous.
l
: Imported. Purchases  Total.
Purchases from
: from other
Tatas. | sourcesin
India.
s.-h0p8. |  Tons. - .Mons.
1at June 1924 to 31at March 1925 . 361 080 | 2. 1,488
'1925-28 . T BT 2,304 819 : 2,718
DR ) cret aen S 5OELET T AT e
wmeer . . . | 2,966 1,000 8,657
1027.28 . I 4110] 2008 6,208
102820 . . 4,389 1 8,037 8,326
1929-30 1.862 | 2,621 4,483
+'2980-31 8,546 | 2,415 5,861
'1931-32 i 856 1,320 ;2,185
| |
'1032-33 . . 223 1,006 ! 1,319
[ !
‘18t April 1033 to 30th November 1933 . ' 125 | 125
Total . 361 20,726, 15373 | 36,460

‘Btatement showing tonnage of rails and. fiehplates purclimed l\w‘Olau I railways (except His
Ezalted Highness the Nizam's State Railway) from Tatas and from abrcad during the

yeare 1926-27 to 1932-33.

Raile and | Rails of
Year. fishplates pur- | foreign Total.
chased from { manufacture.
Tatas. B
|
Tons. j Tons.

1026-27 1,44,119 ] Informetion not | Information not
: ! available. ‘available.
.4927.28 1,890,027 ; . 89,931 2,78,058
1928-29 61,752 | 34,098 95,850
1929-30 . 1,20,854 | 2,478 1,283,332
1930-31 95,659 Il 260 95,919
1031.32 832,240 i}lnfot:mution is not available, .

1932.33 . 87,725 | ) Quantities are negligible.
1.
Total . !

7,31.378 |
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Statement showing the numbers of steel sleepers of foreign and
paid for by Class I Railway | excluding Jodhpur and Hg‘:‘ Exalt
State Railways) during the years 1925.26 to 1932.33.

indiggnem manufacture-
ed Highness the Nizam's-

' tl Supplied
! i partlyin
! } Wholly of | India
Year. . Wholly i Indian | and Total.
. imported. [Manufacture. partly
! from
'; abroad.
No. 'l No. No. No.
! Broad Gauge. .
1925-26 . . L 3.99.278 57,080 , Nil 4,76,338
1926-27 . ..l 437,304 87,250 ' 8,750 5,33,39¢
1027.28 . . .1 17,88,260 73,200 1,87,800 | 20,498,260
1928.29 . . i 4,869,399 Nal i 8,26,233 12,905,632
1929-30 . . i 1,04,026 1,08,178 | 7,45,036 9,567,240
1930.31 . . ' N4l ! 2,11,854 10,792 2,22,646
1031.32 . . o Nil 1,23,200 1,41,302 2,684,502
1932.38 . . . e Nil ! 195 i 96,144 " 98,339
Total . 81,98,357 6,60,937 I 20,16,057 58,756,351
‘Metre Qauge.
1925.26 . . . . 3,21,911 i .. | 3,21,911
1926-27 . . . . 4,26,146 85,500 . 5,11,646
1027-28 .. 6,79,592 | . | 6,79,502
1928.29 . . . . 5,36,807 | 5,36,897
1929-30 . . . . 1,46,718 | .. , .. 1,46,716
1930-31 . . . . 13,603 | .. : . 13,603
1931-32 . . . . .. Nil : . ..
1932-33 . . . . .. Nil :
Total . 21,24,865 | 85,500 .. 22,10,365

Statement showing nuﬁaicn of Cast Irou Sleepers of foreign and indiqcnoua manufactuse
paid for by Class 1 Railways (except Jodkpur and His Ezalted Héyhness the Nizam's.
State Ravlways) during the years 1925-25 to 1932-33.

Sapplied |

. partly in |

Wholly of Tndia :

Year. _ Wholly Indian and i, Total.

“Imported. |Manufacture.] parcly |

from [

abroad.

No. l No. No. No.
| Bfolfl Gauye.
N . I
| 75,900 | 67,776 1,43,676
}323'39 D . 4513341 1,50,000 |  6,01,334
w278 . . . . o 201200 10,31,981 | 123,13
1928. oo U 500450 | 3.30.500 |  6,39,950
oa o 10,007 401011, 3.24000|  7,33,018
lo30.30 o 10,007 & o0 | 1703800 |  2,38,000
30-31 . . .. bdd ) h ’ » e 6,86,015
1931.32 D 4,04,2gg L 2,81,815 'i 18
1932.33 oo 20
[l

Total . 10,007 - 18,88,227 |  23,50,822 |  42,58,056
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! Supplied
partly in
Wholly of India
Year. Wholly Indian and Total.
: ' imported. |Manufacture. partly
: from
i abroad.
I| No. No. No. No.
Metre Gaur
1925-26 ! . 18,520 18,520
1926-27 A .. ..
1927-28 . 47,000 47,000
1928-29 . .. ..
1929-30 |
1830-31 . .
1931-32 . . |
1932-33 . . |
Total . 47,000 I 18,520 65,520

Biatement showing numberes of wagons and carriage underframes

;urchaaed by Railways

Jor their requirements for the years 1928 29 to 1932-33
Foreign Manufacture. ‘ Indian Manufacture.
Year. \
Carriage | Carriage |
under- |Wagons. Total. | under- ;Wagons.| Total.
frames. frames. ’
No. No. No ’ No i No. l No.
Broad Gauge. )
1928-29 7 7 546 426 972
"1920-30 54* 54 ! 450* 2,503% 3,043
1930-31 . . . .. oo 275 1,141 1,416
‘1931-32 . . . i . 266 | 2,853 | 3,119
‘1932-33 . . i oo 28 696 724
| é |
Total . | .. ' 61 6l | ' 1,561! 7700 | 9274
Metre Gauge.
1928-29 . . . 87 | 2 89 352 1,060 | 1,421
1920-30 . . . ..t | 2581’ 2561 134¢ 515t 640t
1930-31 . . . .. . o 246 1,314 1,660
1931-32 . . . 15 ! 15 24 | 1,082 1,106
A932-33 e R 11 145 156
Total . 87 273 | 360 767 | 4,125 | 4,892
Narrow Gauge. -
1928-29 . . . .. N L . .
192030 . . .l D I 46 o1
'1930-31 ., . ..l N | I L ..
1931-32 . . o N I | L
1932-33 SR | (] 6
Total . e 0 ! 51 46 | 07

* In addition orders were placed for 120 wo.gons but their country of manufacture

is not known.

t Inaddition orders were placed for 39 carriage underframes and 235 wagons but their

wountry of manufacture is not known. . .
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-Mr. @ R. F. Tottenham (Army Secretary): Sir, I luy on the table th

information promised in reply to unstarred question I:‘YI 32:38 ak ; be

Mr. 8. G. Jog on the 14th December, 1933. b o asked by
/

RecoMMENDATION No. V oF THE WaAR PENSIONS COMMITTEE.

326. (a) The attention of Government had not previously been drawn to this letter
which has since been cancelled. Government accepted recommendation No. V of the
War Pensions Committee in the words in which it was expressed.

(6) Does not arise.

bllr. P. R. Rau (Financial Commissioner, Railways): Sir, I lay on the
table:

(i) the information promised in reply to starred questions Nos. 803,
804, 805 and 808 asked by Mr. M. Maswood Ahmad on the
81st August, 1988;

(ii) the information promised in reply to starred question No. 552
asked by Mr. A. Das on the 4th September, 1983;

(iii) the information promised in reply to starred questions Nos.
1009 and 1010 asked by Mr. Muhammad Azhar Ali on the 18th
September, 1933; and

(iv) the information promised in reply to parts (b) to (g) of starred
question No. 1832 asked by Mr. 8. G. Jog on the 1lth
December, 1933.

RACIAL DISCRIMINATION IN THE JAMALPUR WORKSHOPS, EAsT INDIAN
RarLway.

*302. (@) The Agent of the East Indian Railway has assured Government that
there ig,no such discrimination.

(8) (i) Yes.

(ii) Tt was necessary to have a higher scale for Scheduling Supervisors when the
Production Department was started, but this rate was too high as a permanency and
it has therefore been subsequently reduced.

(¢) T am informed that there has been no change in the hours of attendance since
the creation of the post.

CoMMUNAL COMPOSITION OF APPRENTICES NOMINATED TO THE WELDING
DEPARTMENT, JAMALPUR RAILWAY WORKSHOPS.

*304. The Agent of the East Indian Railway reports as follows : -

Weldiﬁ:g wase ﬁrsgt. introduced at Jamalpur Workshops some years ago and as xtf vttl:“
difficult at that time to obtain trained Welders, the arrangement was to have one od h_o
amalpur men to be trained by a Calcutta firm and then, after he had recexveed is
training and fully qualified himself as a Welder, for him to train others engaged as
Probationary Weldera. v

H illooa and Lucknow “/Ol'kﬁh(lps at a Iater dﬂ. “‘7
1T tl()dll(‘ﬂd at LIIO h !] ;

e from time to time heen

\Velding was : ‘ i
their requiremenis were met either from Jumalpm' o
Staff who showed an aptitude for this particular work hav
wlected for traliiug £ el E s Weld t Jamalpnr is 2 vears. These

T'h iod of probationary training for Welders at Jamalpar 19 years. These
Prohn:ioz:::d\’&':ldLrs chould not he con{usgd. \\'xth'A.pprr\ntw.o.Merh:‘l‘pwg (:arpT).‘ﬁ:
Apprentices, who on completion of their requisite period of training (f.ei, 5 yi
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appointed respectively in grades Rs. 110/150—20—250 and 18—2—38. Two oclasses
of Probationary Welders are trained at Jamalpur—Class I—1st year Rs. 30 per mensem,
and second year Ra. 60. On satisfactory completion of their training, they are eligible
for appointment in grade Rs. 80—15—250. The lower class is selected from Trade
Apprentices who normally are recruited in grade Rs. 8—1—12. On satisfactory comple-
tion of training, they are engaged as second class Welder Mistries grade Rs. 18/22—2—
38 and employed on welding work of lesser importance.

| Hindus. m'd}iﬂ' C}:r;?:t?ans.
1929 | 3 h
1930 , * ’ h
1931 l ’ l
1932 . . . ! h ] B
1933 . e ll 2 : | :
18 2 2
— ————————— d

Five Probationer Welders have been appointed during the last five years in the
Welding Department as under :

i European s ,
' e ; Muham-
t and Anglo- | Hindus. u
| Indians. medans.
i
i .5
1929 . .. i
1930 ' 2 ‘ -
1931 . . . . 1 ! .. .e
1932, . . " l *1 (sinoe -
. discharged).
1933 . . . . . . . L , ‘ L . e
: |

RaciaL DISCRIMINATION IN THE JAMALPUR WoRKSHOPS, EastT INDAN
' RarLway.

*305. (@) The Agent reports that this is not so.

(h) There is no Non-Indian Chargeman in the Blacksmith 8hop in charge of
smithy work who has not had the requisite blacksmith training. Chargemen are nob
classified as semior and Junior. There are different grades of chargemen and promo-
tion' from one grade to another is made according to seniority and merit. At present
there ig one Indian in the grade of Rs. 110 to 250.

OVERLOOKING OF CLAIMS OF TRAINED INDIANS IN° THE JAMALPUR WORKSHOPS,
East INDIAN RAILWAY.

*306. The Agent reports that both these statements are incorrect.
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ADVERTISEMENT FOR PROPATIONERS FOR CERTAIN POSTS AT THE BAILWAY
; SorooL, CHANDAUSI.

*562. (a), (d) and (e). The Agent, East Indian Railway reports that at the time
when the advertisement was inserted, it was possible for the administration to obtain
the required number of non-Muslim candidates from the register of candidates which
was maintained but the required number of qualified Muslim candidates wag not avail-
able from the register, which necessitated the calling of applications from Mushm
candidates by advertisement. The registers have since been abolished and applica-
tiom: from all candidates for such posts in future will be called for by advertise-
ment. :

(b) No.

(¢) The present policy of the Raillway Board in the matter of fresh recruitment
is t0 reserve 334 per cent. of vacancies for the redress of marked communa] in-
equalities. !

DEMOTION OF CERTAIN INSPECTORS OF CREWS, EAsT INDIAN RAILWAY.

*1009. (a) Yes. They were temporary employees and subject to 24 hours notice.
This notice was given. ‘

(b) Yes, except to those whose services were not required.

(¢) No definite time can be laid down after which a temporary system may be
considered permanent. The opinion expressed by the Railway Board at one of their
meetings with the All-India Railwaymen’s Federation referred to by the Hon’ble
Member was in respect of the staff employed in permanent posts. Bo far as temporary
posts are concerned, no age limit was imposed and the crew staff were absorbed 1in
the Moody-Ward system irrespective of their age.

(d) No. The Hon’ble member does not apparently appreciate the technical distinc-
tion between declaring a man as a substantive holder of a temporary post and confirm-
ing him in a permanent post. !

(e) No.

DEMOTION OF CERTAIN INspECTORs oF CREWS, FasT INDIAN RaiLwar.

*1010. (@) Government are informed that there is a difference between the duties
and responsibilities of Imspectors of Crews under the Crew System and Inspectors
of Tickets under the Moody-Ward System. The latter part of the question does not
arise, '

(8) Yes.

{c) Yes. The Inspectors of the Crew System were a:bsorbed u_nder' the Moog!y-Wg,rd
Scheme in grades suited to their seniority and efficiency taking into -consideration
their past service. There is nothing in the rules for _the recruitment and training
of subordinate staff to prevent the absorption of existing staff in vacancies in any
graup for which they may be suited. Mosdo-Ward. svstem

The Inspectors of Crews referred to were absorbed in the y-Ward sy
on (gi)e iollowi;gwntos of pay as they were considered suitable to fill those posts.

Appointed on  Pay previouely

drawn.,
M. Latif . . . . . . 320 327
A G, Xhan . B . . . . 200 :?;
C. Dunwell . . . . . .. 220

East Inpian Ramway TRATNING Soroor, CHANDAUSI.

* The Honourable Member refers presumably to the Buperintendent of the
ch:ﬁ'ﬁ(b:}.“ininfogchml,km institution which is under thshndmm{ntrs;frve ;ot:;‘,:l
of the Agent, East Indian Railway. The Superintendent of the ssheol has

c
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Calcutta periodically, and also to visit Moradabad frequently to see the Divisional -
Soplrintendent’ in' connection with routine matters concerning the school.

{¢) He holds a nickel pass. =
{d) The following four card passes have heen issued :—

(§) A third class' provision pass between Chandausi and Moradabad in favour
of one servant of the Superintendent.

(1) A second class pass between Moradabad and Bareilly vid Chandausi, for
one Instructor with 5 family members. (This has since been withnfrawn).

(iti) An inter class pass between Bareilly and Moradabad ria Chandausi for one
Instructor with 5 family members. (This has since been withdrawn).

(fv) A third class duty pass for one peon from any station to any station.

(e¢) Yes. The provision pass enables the staff to obtain such fresh and selected
provisions as are not available at Chandausi.

(/) The Btation master can issue passes only to the staff working directly under
him, The Superintendent. Chandausi Training School, is fully authorised to issue

passes to all staff under him. When journeys have to be undertaken frequently it
is the usuval practice to issue rard passes,

b(g) The Railway Administration report that there was no averted collision, hence

m;t enquiry was necessary, and the question of punishment to the Superintendent does
not arise.

THE INDIAN TARIFF (AMENDMENT) BILL.
PRESENTATION 'or TRE REPORT OF THR SELECT COMMITTEE.

The Homourable 8ir Joseph Bhore (Member for Commerce and Rail-
ways): Sir, I beg to present the Report of the Select Committee -on the
Bill further to amend the Indian Tariff Act, 1894, for certain purposes.

DEATH OF MR. A. RANGASWAMI IYENGAR.

The Honourable 8ir Brojendra Mitter (Leader of the House): Sir, before
we take up the business of the day, permit me to mention a very sad
event. The news of the death of Mr. A. Rangaswami Iyengar has come
as a great shock to us. Mr. Rangaswami Iyengar was a publicist of a
fine type: extraordinarily well-informed, acute in intellect, and balanced
in judgment. Bir, we on the Government Benches always welcomed his
criticisms, for they were made with knowledge, without malice and
expressed with moderation, without bitterness. 8ir, he was a prominent
Member of the.Opposition for some years and he earned the esteem and
affection of every section in this House. (Hear, hear.) I had the good
fortune of a close scquaintance with Mr. Rangaswami Iyengar, and I
know that he was not a dilettante politician. He took his profession
serioutly and followed it with dignity. Bir, he was an ardent- patriot
and there was not a trace of self in his patriotism. As we all know, for
many years he edited that great newspaper. The Hindu of Madras—the
most responsible and the best conducted Indian-managed paper in Indis.
Bir, Mr. Rangaswami Iyengar was -a man- of innate modesty and a singular
charm of manner. He was-a loyal friend, an honourable opponent and
alwaye a most agreeable compsnion. His death is a great loss to the
country. B8ir, I request you to convey to the bereaved family the sorrow

of all sections of this: House, and not.the least of the Members who sit
on thess Benches. °



DEATH OF ‘MR. A, RANGASWAM] IYENGAR, 49’.‘

8ir Abdur Rahim (Calcutta and Suburbs: Muhammadan Urban): Sir
I associate myself wholeheartedly with &ll that has fallen fyom the Honour-
able the Leader of the House. I knew Mr. Rangaswami lyengar for many
years before he became the editor of the Hindu and I can personally
testify in what great esteem he was held by everybody that knew him.
He edited the Hindu with singular ability and fairness and it ig no
exaggeration to say, as has been said by Sir Brojendra Mitter, that it is
one of the best conducted papers throughout India. The personal qualities
of the deceased were well known to every one who came into contact with
him. He was s« man, not only of considerable knowledge of public
affairs, but one who expressed himself without any bitterness, but with
absolute sincerity and the force that arises from conviction. Bir, the death
of such a man is a great loss to the public life of India, and I agree that
8 message of condolence be sent by this Assembly to his bereaved family.

Mr. K. O, Neogy (Dacca Division: Non-Muhammadan Rural): Sir, I
desive to associate my friends and myself with all that has fallen from
the previous speakers. I had the privilege of enjoying the personal friend-
ship of the late Mr. Rangaswami Tyengar and I feel his death as a personal
loss today. Sir, Mr. Rangaswami Ivengar will be remembered by this
Legislaturo as the Secretary of the Swaraj Party, and those who know
anvthing about the inner workings of that Party will testify that he was
really the power behind the throne in that Party, but although he was
so prominently connected with the Swaraj Party, he had essentially a
oross-bench mentality and he was always able to take an impartial view
of things. We mourn hig death all the more today, because, at this
particular moment, we need men of his type who would be able to trans-
oend party limitations and party shibboleths. S8ir, if the loss to the ranks
of Indian nationalists is great, the loss to Indian journalism is absolutely
irreparable. Sir, I desire to support, on behalf of my Party, the sugges-
tion that has fallen from the Honourable the Leader of the House that a
message of condolence should be sent to the relatives of the deceased on
behaif of this House.

Raju Bahadur G. Krishnamachariar (Tanjore cum Trichinopoly: Non-
Muhammadan Rural): Sir, I had known Mr. Rangaswami Iyengar for a
very very long time now. Certainly from the time when he was the
Editor of the Tamil newspaper, Swuadeshamitran, he had raised the level
of vernacular newspapers in Madras to 8 very great extent, so much 8o
that they do not today lag behind any of the best Indian edited English
newspaper, and that in Madras being the Hindu itself. Sir, after the late
Mr. Kasturiranga Iyengar bought the Hindu, he raised the leve]l of that
paper even higher than what my friend, the late Subramanya Aiyer did.
After him the versatile Rangaswami, son of the late Diwan Bahadur Srini-
vasa Iyengar, kept up the tradition of the Hindu which the late Mr. Ranga-
swami Iyengar had still further raised. Everybody in. Southern India
¥now Mr. Rangaswami Iyengar very well, and, to us, the landholders of
the Madras Presidency, his loss is irreparable, because he had studied that-
subject in a way that very few -persons had and his help both in his
newspapers and as & chairman of meetings occasionally held was always
valuable. It is a great pity that at this juncture, when we are spend;ng
all our energies to induce the Government to give us some sort of relief,
his invalusble aid has been lost to us. . But, Sir, that is God’s will and

His will be done. I entirely assaciate myself with what my Honou;nble
: 3 s
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{Raja Bahadur G. Krishnamachariar. ]
Iriend, t}:e Leager of the House, said both as to his capacity, character
nod attainments and also with the request that he made that you would
kindly send a message of condolence from this House to his relatives.

Sir Harl Singh Gour sCent.ral Provinces Hindi Divisions: Non-Muham-
madan): Sir, the untimely death of Mr. Rangaswami Iyengar will create
a void in the ranks of journalism as it will create a void in the smal}
rank of politicians who have been urging for a long time past for con-
stitutional progress in this country. Not many months ago, I had the
privilege of sitting by his side in another place fashioning the future
Constitution of this country, and those who were his colleagues will bear
testitnony to the fact that amongst the members of the Inditm Delegation
there was none who excelled him in his indefatigable industry and n the
mastery of facts which he brought to bear upon the deliberations of the
Joint Select Committee. When at last he decided to retire from his work
on tha: Committee, the members of the Delegation felt that they had
suftered a loss of one who had made the cause of India his own personal
cause and who had struggled both within and outside the Joint Committee
for the future reforms of this country which, I am certain, will be very
largely influenced by his skilful and adroit advocacy on that body. Sir,
I knew Mr. Rangaswami Iyengar occupying the Opposition Benches im
the second Assembly and I remember the skill and care and, indeed, the
moderation with which he used to present the case of his Party to the
Government. Mr. Rangaswami Iyengar was popular with the occupants
of the Treasury Benches by possessing the qualities to which the Honour-
able the Leader of the House has so aptly alluded. As a friend, his loss
will be mourned by a wide circle of his compatriots throughout the length
and breadth of this country. As a Member of the Assembly, we mourn
his losr today, as a journalist, his loss is irreparable as he had been
occupving the Editorial Chair of that great newspaper, the Hindu of
Madras. B8ir, I associate myself with all that has fallen from the lips
of the Honourable the Leader of the House and other previous speakers.

Mr, ¥. E. James (Madras: European): Sir, my Leader, Sir Leslie
Hudson, has generously permitted me to speak on this occasion on behalf
of the European Group as I enjoyed for many years the personal friend-
ship of Mr. Rangaswami Iyengar. In fact his friendship was one of the
first privileges which I received when I first came to this country and
that friendship has continued undiminished through all the stormy years
of the past decade until his death. Reference has been made to his work
ns the General Secretary of the Indian National Congress, to his work as'
Secretary of the Swaraj Party in this House and to his work in London
at the Round Table Conference and at the Joint Select Committee. He

- was frail ir body, and anyone who met him could not but realise that

there was within him a consuming and burning fire which kept him striving
ceagelessly in’ spite of increasing ill-health. He was a nationalist in the
best sense of the word. He believed tremendously in his country’s:
destiny, not for itself, but in the destiny of India on a world stage:
Reference has also been made to his work as a journalist. I believe it is
1orgely due tn his work that the Hindu has *hoen raigsed tq the position of
one of the most outstanding journals in Tndia. His own articles, which
one rerds with aviditv, reveal o wide eultire, a polished style and ap
elnquent advoecacy’ which gave them ‘a tremendous influence over publié:
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opinion in this country. I doubt whether there is any journalist in Indin
who, through his own leading articles, has exercised such a wide and far-
reaching influence upon public opinion. Sir. men come and men go. Some
leave the world a richer place and some leave the world a poorer place.
Mr. Rangaswami Iyengar left India immeasurably richer by his life and
work although we feel his loss today. 1 desire to pay this tribute on behalf

of my European colleagues and to join in the wish that our thi
should be sent to his relatives. ! Sympathes

Mr. Vidya Sagar Pandya (Madras: Indian Commerce): Sir, before I
left Madras last, I went to see Mr. Rangaswami Iyengar. He was lying
on his sick bed not doing well. He had some trouble in the stomach and
his condition appeared rather serious. The doctors would not allow people
to see the patient, but as he insisted on seeing me, I was allowed to see
him. I cheered him up, but still he felt that his end was near. I never
thought that his end was 8o near and we, his friends, expected that he
would recover and he would still be of service to his country. But God
willed otherwise. In this House, probably with the exception of the
Honourable Raja Bahadur Krishnamachariar, I can claim the longest
period of friendship with him. T met him first in 1907 when I went to
Madras in connection with the first banking institution with which I was
connected. At that time the Hindu was being conducteq by his uncle,
the late Mr. Kasturiranga Iyengar and, as the Raja Bahadur has said,
the Hindu had a chequered career till it was taken up by the Iate
Mr. Kasturiranga Iyengar, and, after the said demise of Mr. Kasturiranga
Iyengar, we felt whether it would be possible to maintain the standard of
that journal to that high level and foremost position to which the late
Mr. Kasturiranga Iyengar had brought it to. But I might say that he
maintained the high standard of the newspaper and conducted it with that
ability and with that zeal and with that patriotism, and it still holds the
first and foremost place among the daily newspapers in India. You know,
Sir, in these days of Press Laws and repression, it is a very difficult task
for a newspaper editor to do his duty and place the public point of view
freely and properly, but the late Mr. Rangaswami Iyengar fought the
battle of his country most fearlessly and he never missed an opportunity
of criticising the Government whenever an occasion arose. He was a
gentleman who was quite prepared to help the Government when they
were in the right and, at the same time, when he felt, that Government
were not doing their duty properly to the country, he came forward and
fearlessly opposed the Government and laid the case of the country in
such a forcible manner that the Government had to admit that the way
in which he had put the case could not be improved upon. To me, it is a
great personal loss, a loss of a good and devoted friend and one who was

always very kind to me. His death is a loss to the Madras Presidency

at & time when his services were needed most. Amongst the present day
Madrasis, I think he had put the largest service to the country in our
Presidency and, as a strong nationalist, as a strong Swarajist, and, as a
Member of this Assembly, he did yeoman and valuable service to the
country, and it will be a long time before we could find another person
to replace him. We know he was a great authority on constitutional
mutters and he had made a special study of financial subjects. He was
ohie of the finest writers on financial topics and he took a good deal of
interest in the industrial and commercial development of the country.
The Hindu is orie of the few newspapers which takes interest not only in
the political side of the country, but also from the economic side and, T

.
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[Mr. Vidya Sagar Pandya.]

am sure, the Honourable the Fiannce Member will agree with me when I
say that the late Mr. Ranguswmni Ivengar was one of the few sound
iinsncial writers who understood his subject well and laid the Indian
point of view in¢such a clear and lucid manner that we could not find
many others to do the same. Already the previous speakers have spoken
about his quality of head and heart and 1 do not want to teke up any
more time of the House, but I must say this much that, so far as Indian
journalism is concerned, the late Mr. Rangaswami Iyengar had done a
great deal for it both as Editor of the English newspaper, the Hindu, the
leading newspaper of India, as well as to the vernacular journalism. He
was the proprietor of the Swadeshamitran, the oldest and leading Tamil
vernacular journal in the Madras Presidency. After Mr. G. Subramanya
Aivar died, iv was felt that vernacular journalism in our Presidency wouald
not flourish; but it was the indomitable energy and capacity of Mr. Ranga-
swami  Iyengar and his colleagues that they brought the
Swadeshamitran to its present leading position. And under his lead,
a number of other vernacular newspapers have sprung up, with the result
that the general public, who do not know English, are now being educated
in matters which vitally affect them. Sir, I am very sorry for his loss, both
as a personal loss and as a loss to the Madras Presidency and India generally,
and I associate myself with what has been already said about him by others
who have spoken before me.

Mr. N. M. Dumasia (Bombay City: Non-Muhammadan Urban): Sir, by
the death of Mr. Rangaswami Iyengar, not omly journalism,
but the whole country has suffered a great loss. He was not
only a great journalist, but a great patriot. He raised the tone of the
vernacular press and he set a noble example of the best traditions of
journalism throughout the country. It may be truly said of him that he
would have made his mark as a journalist in any country in the world. He:
made the Hindu a great paper and a great institution. He regarded journal-
ism not as a profession, but as a public duty and as an institution for service
to the country and humanity. He set an example of sacrifice and service
throughout the country. His loss is irreparable not only to journalism,
but to the country which needed very sorely level-headed men like
Mr. Rangaswami Iyengaer at this critical juncture in the country’s history.
He was full of common sense and what struck us most in his writings
was the moderation and sobriety of his views. The secret of his success
was his simplicity and sincerity. He stood for constructive policy, peace
and unity in the country. I had the privilege of being associated with him in
the second Assembly and what struck us about this man was his self-
effacement. He worked for the cause and his devotion to the cause which
he espoused was intense and the success of the Swaraj Party was in a great
measure due to him. He was the right hand man of Pandit Motilal Nehru.
As Mr. Neogy has said, he was the power behind the throne. He was &
conscientious worker. Today the country is poorer by the loss of &
brilliant journalist and a patriot devoted to the cause of his country. Sir,
I beg to associate myself with this motion.

Mr. R. 8. 8arma (Nominated Non-Official) : 8ir, as a Member of the
Assembly belonging to the profession of which the late Mr. Rangaswami
Iyengar was such a distinguished and brilliant ornament, I take . this
opportunity of associating myself with the sentiments of sorrow and re
gret expressed on the floor of the House this imorning. My regret is alf

12 Noox
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the greater, because of the fact that he came from my own district, wa8
# close personal friend of mine and a colleague and comrade in arms in
my profession. B8ir, it is a sad and melancholy coincidence that these
references to a great journalist on his demise are made on the same day
when we are discussing & measure to forge some new fetters for the:
press. And may 1 not say this that, if the members of my profession
had only followed the illustrious example he has set of decent journalism,.
there would never have been any justification or need for such a measure.
Therefore, it is all the more important, Sir, that the members of my
profession should take a leaf out of his book and follow the illustrious
example he has set. The Hindu is a nationalist paper and, for all intents-
and purposes, it is an extremist paper. But, even in spite of that politics,
it has earned the goodwill and confidence of even officials; and I may
say that even Viceroys like Lord Reading and Lord Chelmsford and others
have spoken to me very often in what high regard they had held the
Hindu. It was not because it was lacking in patriotism or in extremist
politics, but because the editor displayed in his articles those qualities
of concord, sobriety, moderation and lack of malice to which the Leader
of the House made so pointed a reference this morning. And, Sir, what
better tribute can we juornalists pay to his memory today than take a
firm resolve ®that, in the conduct of the papers under our charge, we
shall place before ourselves his high and inspiring ideal and conform to
those high standards of morality, decency and integrity in journalism
which he himself set as afr example for jowrnalists in this country?

Mr, President (The Honourable Sir Shanmukham Chetty): I wish to
associate the Chair with all that has been said about our late colleague,
Rangaswami Iyengar. My association with the tribute that has been
paid to his memory from various sections of the House cannot either be
conventional or formal; for with just a few Members of this House I can
claim the most intimate acquaintence both in public and private with our
late colleague, Rangaswami Iyengar. As a journalist and as a politician,
Rangaswami was a real national asset, and today the nation is poorer
for his death. He was, like most public men in this country, a fearless
and relentless critic of the administration; but the remarkable thing
about his criticism was that it was not merely of the negative and
destructive kind which led one nowhere. His mind always worked in
constructive channels of thought and, both on the floor of this House
and outside, his contributions to the study of various public questions
have resulted in something really constructive and useful. He combined
in a remarkable degree sobriety of judgment with a grasp of the details
of public administration and public questions. Many Honourable Mem-
bers may still remember the quiet unassuming work that he did on !;he
floor of this House as an honoured Member for over four years. During
that period I had the privilege of the closest association and co-operation
with him, for during that period he was the Secretary of the primary Oppo-
gition Party, the Swaraj Party, and I happened to be the Chlef Whip of
that .Party. In that capacity, we came into the most m?xmatg contact.
When, in after vears, the history: of political development in this country
comes to be written, it will be realised thul:, in those stormy days if, in apnt‘e.
of the programme which that great political Party set before itself, it
directed its actions towards constructive channgls, it was in no small
degree due to the great énd gober influencé which Rangaswami Iyengar
exerted on the affairs of the Swaraj Party. What made him such a
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lovable personality was the fact that, though he was the author of many
brilliant ideas and plans, he always kept his personality in the back-
ground and worked for the cause which he had near his heart.. His
death has left us poorer, has left the nation poorer. In the world of
journalism, he has set a very high standard of morality and integrity;
and to the public men he set in his life an example of how sober judg-
ment and mature study of public questions will enable a public man to
contribute something useful in the solution of the problems with which
we are faced. It will be my duty to convey to Mrs. Rangaswami the
heart-felt condolences of his colleagues and friends at the serious loss
that this House and the country have suffered in his untimely death.

&

THE INDIAN MEDICAL COUNCIL (AMENDMENT) BILL.

Mr, G. 8. Bajpai (Secretary, Department of Education, Health and
Lands): Sir, I move for leave to introduce a Bill to amend the Indian
Medical Council Act. 1988, for a certain purpose.

Mr, President (The Honourable 8ir Bhanmukham Chetty'): The ques-
tion is:

“That leave be granted to introduce a Bill to amend the Indian Medical Council
Act, 1933, for a certain purpose.’

The motion was adopted.
Mr. G. 8. Bajpai: Sir, I introduce the Bill.

THE INDIAN TARIFF (TEXTZIIBIiI]i:L PROTECTION) AMENDMENT

The Honourable Joseph Bhore (Member for Commerce and Railways):
Sir, T move for leave to introduee a Bill further to amend the Indian
Tariif Act, 1894, for certain purposes. -

Mr, President (The Honourable Sir Shanmukham Chetty): Motion
moved : _

“That leave be granted to introduce a Bill further to amend the Indian Tariff
Aet, 1894, for certain purposes.” ,

Dr. Ziauddin Ahmad (United Provinces Southern Divisions: Muham-
madan Rural): Sir, I do not want to raise any discussion on this Bill,
but I want, with your permission, to ask two questions if the Honourable
‘Member will be pleased to answer them. The first'is that I notice that
there are certain items which are common in this and in the old Tariff
Bill which is ‘under discussion and the incidence of taxation is different;
what will be the position tomerrow? Will the taxation be according to
the old tariff or aceording to the new teriff? The second question is, whet
is the reason why this Bill is not presented to us along with the Finanove
Bill and why is it separated from the Finance Bill?



THE INDIAN TARIFF - (TEXTILE PROTECTION) AMENDMENT BILL. 407

The Honourable Sir Joseph Bhore: Sir, I should have thought that
my Honourable friend would have heen able to furnish a replv to both
these questions himself. As regards the first point which he has raised,
I think he will remember that a clause in the Bill which was introduced
last December made the duties specified in that Bill leviable immediately.
Those duties will continue for the present to be levied until they are
actually repealed or substituted by anything that may be passed in the
present Bill. That is the first point. Secondly, my Honourable friend
wants to know why this measure is not being introduced as part of the
general Finance Bill. The reply to that is quite simple: it is because
this is primarily a measure of protection, and as a measure of protection,
it must be brought up separately before this House for discussion.

Mr. President (The Honourable Sir Shanmukham Chetty): The ques-
tion is:

“That leave be granted to introduce a Bill further to amend the Indian Tariff
Act, 1804, for certain purposes.’”

The motion was adopted.

The Honourable Sir Joseph Bhore: Sir, I introduce the Bill.

THE INDIAN STATES (PROTECTION) BILL.

Mr, President (The Honourable Sir Shanmukham Chetty): The House
will now resume consideration of the Indian States (Protection) Bill.

Raja Bahadur @. Krishnamachariar (Tanjore cum Trichinopoly: Non-
Muhammadan Rural): Sir, on the last occasion, when we were discussing
this Bill, I drrw the attention of this House to the drastic provisions of
clause 6 by which a person or body of persons in British India might be
restricted by an order of the District Magistrate upon summons served
under the provisions of the Criminal Procedure Code, if in hig opinion,
such direction was likely to prevent or tended to prevent interference
with the Administration of a State in India or danger to human life or
safety or a disturbance of the public tranquillity or & riot or an affruy
within the said State. These provisions are quite drastic, as has been
pointed out by a number of officials to whom the Bil] was referred.
What I really cannot understand is how a man remaining in British India
can interfere with the administration of an Indian State and how an
order like this could prevent him from doing so. This order may be
passed even ez parte, and the person who is aggrieved by it may move
that the District Magistrate or the Presidency Magistrate may reconsider
the order. We know the way in which the security sections are being
administered under thé Crminal Procedure Code; and although such 8
provision is provided, it very rarely happeng that an order once passed
is disturbed. 8o far as T can see, there is no provision in this Bill for
an appeal either in this clause or in the clause which allows security
to be demanded from newspapers. Very nearly it comes to the old slogan
thet was repeated when the Rowlat Act wag passed, na vakeel, na daleel,
ng appeal. T submit, that is a matter which requires close consideration
in Select Committee. In fact, if you read the opinions, most of the
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objections are directed to the provisions of clauses 4 and 6; and I do
hope that Honoursble Members who wil] go to the Select Committee
will bring their minds to bear upon these two clauses very carefully and
very closely and not give powers which are more than what would be
absolutely necessary for the protection of the princes.

8ir, I should be very sorry to conmsider, especially because it would
be & great misfortune if it was a fact, that a large body of princes should
be protected by means of these drastic provisions. If there was no trouble,
if a prince has been administering his State in a fairly good manner—
because you can never satisfy the whole of his subjects—then all these
directions are unnecessary; and I cannot believe that there hag been a
eneral or even a large demand that such provisions should be enacted
by the Legislature. '

I have now finished what I had to say with reference to the principles
of the Bill so far as they ought to be considered by the Select Committee.
There is only another point which, I am sorry that, in the numerous
volley of points of order that was raised the other day, I entirely lost
sight of, and that is the constitutional position of the subjects of un
Indian State. It has been seen from the time that the question of
reforms came to the fore and to a certain extent even before, that there
is a tendency to treat the subjects of Indian States as if they were a
separate entity apart from the princes. That constitutionally is not the
correct position. So far as the outside public is concerned, so far ag the
outside Governments are concerned, the State and itg subjects form one
entity, and that is proved by the fact that, for instance, where they
appoint delegates to these various international institutions, it is only
the Government that is asked to make the nomination; and, in view of
the fact that most of these Governments are of self-governing countries,
the delegates and representatives chosen really represent the nation of
which the Government forms a part. It may be that under the peculiar
circumstances of the Indian Government and of the Indian States, the
persong who are sent as representatives are not liked and are not said
to be fully representative of the people of those countries; but that in
no way detracts from the constitutions] position that the princes and
the people are one entity and they could not be separated.

Now, Sir, my highest authority is the Report of the All-Parties
Conference which was drafted by distinguished lawyers like 8ir Tej
Bahadur Sapru and others and it is thig position that they have confinned
there. Consequently, there can be no doubt about it. If that position
is correct, it is a pity that conferences of Indian State subjects are
being held all over the country,—if those gentlemen will pardon me—guided
by persons who do not know snything about the inner working of the
States, who have simply heard stories of these princes with -the onme
object of levelling criticisms against the princes and their administration
which, T am afraid, would only result in alienating the subjects from the
princes themselves. Sir, it is absolutely dangerous both to the .interests
of the subjects as well as the princes, because, after all, itijs a domestic
quarrel. Some time such quarrels may be made up, and then what is
the position of these gentlemen who interfere with thesa domestio
quarrels? I am very glad that my friend, Mr. Natarajan, in the conclud.
ing address that he delivered yesterday to the conference askeq these
gentlemen to be very moderate, because, Sir, the mentality which these



' THE INDIAN STATES (PROTECTION) BILL. 400

gentlemen carry and which has been pointedly brought to our notice
by the sentiments contained in a certain pamphlet which hag been placed
ip my hands are somewhat extraordinary. This ig what is stated here:

“lt is necessary for the people of the Indian States to concentrate their energies
in the first place to obtain an unambiguous and well defined decluration of equality
from the British Government clearly stating that there can be no treaty, proclama-
tion or any other engagement which would })Iedge the British (Government to help the
chiefs in the maintenance of any form of rule contrary to the declared wishes of their
people, and the people are free to assert and enforce their right to arrange their
Government in any manner they please, and in doing so will resort to any means not
excluding violence which they can organize and use effectively.”

This will certainly include the right to rebel and depose a chief and
proclaim a republic or to put anybody on the Gaddi whom they consider
fit. Madness cannot go any further. You do not want a declaration
from the Britiech Government to rebel. If you are to murder a chief,
if you are to depose him, you do not want the permission of the British
Government to do that. .Surely it ig absurd to place ideas of thig sort
before unsophisticated people, and you can very easily imagine the result
so eptly put by Shakespeare in the mouth of Mark Antony:

“Now mischief thou art set on foot,
Take what course thou will.”

I would, therefore, advise these State subjects to be patient, to be
moderate and try to. make up with their chiefs, and, lastly, I would
appeal to the Honourable the Home Member, in the discussions in the
Select Committee, to place the fullest materialsg he has in his possession
before the members, because, Sir, after all, trust begeis trust, and we
are here not to obstruct and delay the propgsals of the Government at
every stage, bup we are quite prepared to offer our sincere and reasoned
co-operation upon materials which they may have in their po#session,
but which when they want our vote, I respectfully submit, they ought
to place before us regring upon us in full.

Mr. N. M. Dumasia (Bombay City: Non-Muhammadan Urban): Sir,
a fev. days ago, T happened to read an interesting volume on ‘‘Indian
India’" by Colonel Waddington, s former nprincipal’ of the Rajkumar
College at Rajkot, and afterwards for a number of years Principal of the
Mayo College at Ajmere. It is prefaced by Sir Claude Hill,—at one time
8 Member of {he Executive Council of H. E. the Viceroy—who had gained
unique experience of the condition of Indian States as a political officer
in Kathiawar and Rajputana. No one can read that interesting volume
-without being thrilled by the glorious deeds of rulers of Aryan India, or
moved by the glories of Rajasthan immortalised by Colonel Tod in his
classic work. Both Colonel Waddington and Sir Claude Hill write with
an mtimate knowledge of the subject and the author of ‘‘Indian India’’ pays
a just tribute tc the spirit of progress and patriotism of his former pupils
now ruling princes in some of the most enlightened States—who are
engaged in shaping the future political destiny of India in cordisl co-
oparation with statesmen: in British India. That book contains a power-
ful plea for the protection and preservation of Rajasthan for which
Colonel Tod in his dedication to King William IV most fervently prayed.
Ths heroic deeds of Ramchandraji and Krishna and ochivalrous sacrifices
of their illustrious descendants as recited in the great Indian epic, the
Mehabharata, have not onlv appealed to Indians, but to Europeans and
especially to Fnglishmen. But when we find attempts made by our
own countrymen to pull. down and’ destray: Rajasthan, the pride of the
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proud Aryans, we cannot but feel humiliated. The preservation and pro-
te:tion of that great Order which has been venerated in this country - for
innumerable centuries should be an article of faith with every Indian.

I feel cousiderable sympathy with those Members. who, actuated by
the ideals of liberty-loving British, offer honest opposition to this Bill.
But 1 am sure that if, instead of relying on the reports of so-called subjects
-of Indian States, they visited some of the Indian States agamnst which
venomous attacks are levelled, and studied for themselves the conditions,
they would find remarkable progress and ‘contentment in these States. I
have no hesitation mn asserting that, after a dispassionate study of the
prevailing conditions, they would come to the conclusion that a pernicious
propaganda of lies, and a campaign of ealuminy are varried on, not for the
‘fntroduction of reforins, but for the destruction of the States and implant-
ing of the critics of the States in place of their rulers. Perfection is not
to be found in this world, and nobody claims that there is perfection in all
these Stales. The rulers are after all human beings and liable to err, but
the nmonopoly of wisdom is not centered in the critios of the States. These
rulers are described as monsters in hbuman garments, and fanatic appesls
are made to ignorant people to make short shrift of them.

" Mr. B. Das_ (Orissa Division: Non-Muhammadan): The rulers will

‘tlush to hoar these complaints.

Mr. N. M. Dumasia: Thank you very much, Mr. Das. A vast
-quantity of venomous and revolutionary literature imported into the
8tates emanates from British India, of which my friend, Mr. B. Das, is
entirely ignorant. For a long time past, a campaign of calumny has
been waged agninst the princes of Kathiawar and Rajputans, the hymn
of hatred ia poured into the ears of the people who are incited to dethrone
tha rulers. and insinudting suggestions are made even to behead them by
hinting durkly that the Fnglish once executed their King. This persistent
wilification of the rulers, and the campaign of lies that is relentlessly
pursued by the enemies of the States are bound to produce a crop of
anarchy and uunrest unless it is effectively checked. The danger does not
spring from: within; it comes from without, and is waged by so-called
subjects of Indian States. Most of them have as much to do with
Indian States as the man in the moon. They have no connection with
‘tha States except that they or their forefathers were born there, or that they
owed therr existence tc the generosity of the States. They pay no taxes.
“They have 1o stake in the States. They have practically become subjects of
British Indin, their activities against the States are &rected from British
India, and they are encouraged in their relentless war upon the States by
the fact that there is no effective law to check their activities. The
‘Government of India have so far fafled to protect the princes whose critics
have the audacity to insinuate that they would make short shrift of all
the princes, whom they describe as ‘‘parasites’’, ‘‘black sheep’’, etc., if
the Government of India did not protect them. The failure of the
Princes’ Protection Act now on the Stapute-book to protect the princes
Hes encouraged outsiders to carry on & subversive movement in the
®tites: Its procedure has been found ocumbersome and its remedies
weffective. In faot, instead of affording protection, it has only helped
#ho enemies of the States, who now know that they ecan 'be brought to
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book only by a lengthy and difficult and costly litigation. The princes
haye tclerated with patience the abuse and insults showered upon them;
they have treated them with the contempt they deserved. Emboldened
by'that dignified forbearance, these professional agitators, who have no-
legitimate concern with the States, are doing their best to introduce the
worst features of the Civil Disobedience Movement and to rouse passion
and prejudice in the loyal subjects of the States against all constituted
authority. Even Mr. Gandhi recognised this danger, for, in July, 1931,
he wrote an article deprecating Satyagraha in Indian States and suggest-
ing the reform of administration in the Indian States by respectful,
constitutional methods and ‘‘constructive work’ regarding khadi and
charkha, the removal of untouchability and communal unity. Mr. Gandhi
in the course of « speech at. Morvi urged the need for co-operation
between the princes and the people and constructive work in the States.
He said that the self-imposed restriction laid down in the Porbander
session last year against the criticism of individual States was not an:
impediment in the way of their progress, but, on the contrary, gave the-
people enough opportunities for real work. But these self-styled
representatives of the States’ peoples do not want reforms, for they have:
suggested none. They want to wipe out these Indian States. They
create trouble in the States, not with a view to introducing reforms, but.
to uproot the whole order of princes. The effects of their teachings are
bound to stir up trouble which it will be difficult to control, once it has
instilled poison in the minds of the people. When a lie is repeated
several times, and it is not countered, it passes as truth.

In an article, T wrote in the Times of India, in August, 1931, I raised’
8 warning against plots hateched in British India, and pointed out that.
tho States were in great danger of destruction. In that article I
emphasised the point that there was a real danger of the spread of
Bolghevism or Communism through the inactivity of the Government to
protect the princes and pointed out that. even if Mr. Gaundhi returned
frem England with a Constitution. it would be difficult to prevent the
onrush of Communism once it got a fair start. From my long experience
as a journalist, T can confidentlv say that even the most stringent lajh"
will not affect an honest critic of Indian Btates from criticising autocratic
methods of the rulers. One can point out abuses in the States, suggest
reforms and advocate the introduction of representative institutions in
place of personal rule, without in any way being affected by law which is
directed against interested and unscrupulous agitators who take shelte.r
in British India at a safe distance from the States against whom their-
ginister attacks and destructive energies are directed. In a dispassxon!'i,to
article uphclding the best traditions of liberty of the Press, even The
National Call of Delhi does not deny that a certain type of news shests
exist which resort to a most despicable form of extortion, not only
perhaps from Indian princes, but even from private individuals. It is the
duty of journalists in India to speak out now dissociating .t.hemselv'es from
the gang of designing egitators who live by mud-glinging against the-
princes. By supporting the ‘‘black-sheep’’ of ‘the profession, nationalist
newspapers are giving a handle to the enemies of India to say that we:
cannot differentiate hetween libertv and license. . This measure, if it were-
intended to stifle expression of public opinion and strong but fair criticism
of States, some of which at times stand in need of correction, I would
have cpposed it tooth and nail, but s the Honourable the Home Member
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s pointed out, the Bill is not intended to restrict the legitimate powers
of the Press. It is not against criticism, mild or violent, that the princes
desire protection. They want protection against subversive movements
directed against the States from British India by propaganda, through
leaflets and extremnist newspapers, whose businesg is to create mischief
and trouhle as they live and thrive on fheir mischievous activities. These
agitators are neither leaders nor responsible persons, but professional
propagandists on the look out for personal gain through disturbances in
the States. His Highness the Maharaja of Bikaner, who has thrown the
weight of his influence for the advancement of British India, has pleaded
for ‘‘Federation with honour, safety and integrity’’, but & handful of
agitators, claiming to speak on behalf of 80 millions of States’ subjects,
are determined that there should be no honour, no safety and no integrity
go far a8 Indian Statex are concerned. These agitators have made no
contribution to the welfare of the States people, and all the troubles are
created by these agitators who have created nothing else.

I have great respect for those gentlemen, who have presided at the
meetings of what are called All-India States’ People’s Conferences. The
Conference held in Bombay, in May, 1927, wds presided by that able
»nd conscientious publicist, Mr. C. Y. Chintamani. He frankly admitted
that he did not possess much experience of the Indian States and that
his brief study of their problems was comparatively recent. Lack of
knowledge of the States did not prevent even Mr. Chintamani from making
some sweeping statements. He examined the problems not from the
point of view of the States, but from the standpoint of British Indian
subjects. How could he represent the feelings of the subjects of the
States when he argued the whole case as an outsider with strong Congress
leanings? Then, there was another esteemable gentleman, Mr. Ramchandra
Rao, who even went in deputation tc England. When asked by Sir
Harcourt Butler about his credentials to speak on behalf of the Stiates’
people, he blurted out the truth that he was not the subject of any
Indian State, but he represented them, because he was asked to do so.
“Phis is rather unfortunate from the point of view of the States’ peoples,
because what we want to know is the feeling of the States’ people, instead
‘nf the opinions of British Indian politicians. Mr. Chintamani complained
bitterly of the way in which the British Government had in the past infringed
the treaty rights of the States, yet he did not hesitate to recommend the
scrapping of the treaties if certain conditions which he laid down were
not fulfilled, and he surprised his audience by laying down that if these
treaties meant the perpetual partitioning of the country,—I do not under-
stand what he meant by the perpetusl partitioning of the eountry—then
“‘India first; treaty rights afterwards’’. I am sure all Indians will say
‘“honour of the country first’’ and sanctity of treaty above everything.
Did not Indis offer sacrifices to defend the sanctity of treaty with Belgium,
which precipitated the last world war ?

T attended a meeting in Bombay convened some time back in the
name of the people of Jodhpur to protest against the administration of
. the Jodhpur State. When I went there, I found the doors of the hall
closed by the conveners of the meeting ggninst the Weal subjects of the
State residing in Bombay who mustered 'strong to egnle the hollowness
of the agitation against the Btate. The promoters of the wgitation declined
16 admit some representstives, who had come from Jodhput. These people,
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however, forced open the gate and intimated their intention to hold &
meeting condemning the conveners of the meeting who had nathing to
do with Jodhpur. The conveners were, therefore, forced to elect their
President and commence proceedings. Neither the President nor the
speakers belonged to Jodhpur, nor had they ever paid a visit to the State.
They did not belong even to Rajputana. The real subjects of the Jodhpur
State broke up the meeting, passed a resolution of confidence in the ruler
of the Jodhpur State and condemned the conduct of the conveners of the
meeting.

On another melancholy occasion, when people of Bombay had met to
»ppeal for funds for relieving the distress caused by floods in Gujerat and
Kathiawar, scurrilous leaflets were distributed at the meeting containing
vituperative and venomoys attacks on a gallant and patriotic prince. Those
who published and distributed the leaflets had no more to do with the
State than a Bedouin in Timbuctoo. A Kathiawar State was raided by
1 band of illiterate persons, men and women. They called themselves
Satyagrahis. Among them were five women, three of whom were not out
of their teens. Among the male Satyagrahis, there were half a dozen
youths varying in age from 12 to 17 years. They were all illiterate and
void of any knowledge or understanding of politics. They had absolutely
no interest in the well-being of the subjects of the State. In the pro-
pagandist extreme papers and leaflets circulated broadcast they were
-described as ‘‘representatives of different States’’, ‘‘heroic leaders’’, and
8o on, and such misrepresentations create a wrong impression on people
not in touch with realities. The mischief these self-styled pseudo leaders
do is out of all proportion to their number or influence. These agitators
expected lathi charges which would have enabled them to feed their extre-
mist papers with sensational materials for instigating the public against
the States, but they were disappointed, for, contrary to their expectation,
there were no lathi charges, but arrest and detention in a well-kept house.
They were arrested and detained, and when asked, they admitted they
had nothing to do with the State. A similar gang of persons invaded
another State with a view to creating trouble. They were sent back, but
they returned again and again until they were arrested and detained when
a great agitation was created in Bombay for the detention of these innocent
hirelings. This sort of agitation has been going on in Kathiawar and
Rajputana for a long time. It is time these troubles were ended.

T will not call these agitators names, but the purity of motives of some
of the leaders of the movement is open to question. There is a State
in Kathiawar which has long been regarded as a model State. Its ruler
regards himself as a servant of his people. There is not a single tax in
the State. The ruler abolished several vexatious taxes. The income of
liis State is 20 lakhs of rupees & year and the income from interests on
investments is 80 lakhs of rupees, and it is from the interests of these
investments that the State is run, most of the other revenue being spent
upon public works and means of communication. A proprietor of a news-
paper visited the Btate and asked for aesistance of a high Btate official
to get the ruler to subseribe to the shares of his paper for one lakh, of
rupees. It was a laudable ambition on his part but the officer replied
tbat the business of the ruler was to run -the State and not a news-
paper and showed the door to the representative of the Press.  This
. so annoyed him that, ever since that day, most unfair attacks of, a viru-
‘lent nature are made against the enlightened ruler and all sorts of abuses
‘ave.showered on the head of this ‘‘tyrannical”’ ruler, who has now
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headed the list of the earthquake fund by giving the largest individual
contribution of one lakh of rupees. The prince, along with several other
ruters, was forced to ban the paper in his State and thus incur the wrath
of the mighty publicist.

The States desire unity with India. They desire to make India res-
pected as a nation among the civilised people of the world. They want
to make India a dominant partner in the Empire. They have declared
for Federation with safeguards. In spite of warnings, they have declared
that they will not allow the cause of British India to suffer. They have
made a beginning of responsible rule in their States suited to the times,
environments and capacity of their peoples. They can make a beginning;
they cannot force the pace. (Mr. N. M. .Joshi laughed.) My friend, 2
Joshi, who is a regular reader of the Scrvant of India, that excellent
journal in which all these things are contained, now shows ignorance of the
subject. The princes have shown their sympathy with the growing aspira-
tions of India. In fact, the people in British India regard rulerg like
Maharajas of Baroda, Bhopal and others as nationalist patriotic princes.
What then ails the critice of the States? They want to make a clean
sweep of the princes, to assume the roins of Government in their own
hands, to get the control of power and purse in their own charge, and
to do what they like with their dupes, the innocent people of India in the
ordering of whose lives they have no legitimate interest. '

Sir, this morning I got a very expensive card printed with gold borders.
It says:

‘‘Princes Protection Bill means Death Warrant for States subjects. Oppose tius
Bill and serve humanity. The Riyasct, Delhi.”

The F}iyasat of Delhi is an admirable paper. In November, 1928, it
published an article entitled ‘‘Purity of Descent of the Ruling Princes’’.
I will read an extract from it, which will show the admirable qualities

of the conductors of this paper. It reads:

“Tt is a general complsint of the subjects of Indian States that the ruling prmoes
of States of today are not so pious, generous, just, good hearted, brave and dutiows
as was the case in the past. But these people do not know that a masjority of the
ruling princes of the present generation are by blood descendants of low and mean
persons such as washermen, water-carriers, barbers, eic., and they have either been
purchased from their resl parents on account of childlessness. or bave been brought
forth by the Maharanies and Begums by means of Neog (adultery) owing to the
impotency of the ruling princes. The result is, that among the existing princes there
are some who have the mentality of washermen, water-carriers and barbers.’

Sir, I am ashamed to read any turther. This is the paper which today
asks you to kill the Indian Princes (Protection) Hill.

Mr. Gaya Prasad Singh (Muzaffsrpur cum Champaran: Noa-Muham-
madan): I do not want fo interrupt the Honourable Member, but can
he say whether, under the provisions of the Bill, as it stands at present,
writing like this can be prohibited ?

Mr. X. M. Dumasis: It will be for the Honourable the Law Member
to reply to that question. T will not read further. It is shocking that

ome of our own countrymen, especially a journalist who tries to insteuot .
us in the ethics of journalism, should dare to write such abomineble’ things.

What T have related todey is from my personal experience. I have visited
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every State in Kathiawar and Rajputana. I have attended many meetings,
and I have found out that those people who call themselves Indian State
subjects are only professional propagandists in British India who thrive on
this propaganda. As I have said, the Indian princes are not free from faults.
But in this twentieth century they have become alive to their respon-
sibilities, education is abroad, and today the greatest patriots in India
are some of the Indian princes. With these remarks, Sir, I support the
motion for the committal of the Bill to the Select Committee.

Mr. Gaya Prasad 8ingh: Sir, I do not want to make any lengthy
observations at this stage of the Bill, but I should like to subject it to a
short criticism, so far as the provisions of the Bill as they stand on
paper go. Before I do so, I should like to associate myself with the very
laudable desire of the Honcurable the Home Member to see that legitimate
protection is afforded to the princes against malicious attacks and that
no subversive movements in British India should be allowed to interfere
with the internal administration of the Indian States. But I should like
to ask the question as to how the provisions of the Bill, as they stand,
would conduce to that result.

There are, I take it, three main points of prineiple involved in this
Bill. The first is clause 8 of the Bill which relates to conspiracies against
Indian Ststes. Now, clause 8 seeks to introduce the words ‘‘Or the Ad-
ministration of any State in India’’ in section 121A of the Indian Penal
Code. That section relates to a conspiracy to commit offences punishable
under section 121. 8ection 121 relates to ‘‘waging war or attempting to
wage war or abetting the waging of war against the Queen’’. Now, sec-
tion 121 has reference to the constitutiona! position of a British subject
vig-a-via the Queen of England. who is the Sovereign of British India.
T should like to know whether it is intended that British Indian subjects
who owe no allegiance to any Indian State or to any prince of an Indian
State should be placed on the same footing as their relationship with the
Crown of England involves.

The Honourable Sir Harry Halg (Home Member): I do not want to
interrupt the Honourable Member, but this was a point taken in the debate
in September and I then pointed out that what is provided by this clause
is in respect of conspiracies to overawe by means of criminal force or the
show of eriminal force the Government of India or anv Local Government,
and then we propose to add the words ‘‘or the Administration of any State
in India’’. That is the offence. ‘‘Conspiracy to overawe by means of
criminal force or the show of criminal force the Administration of any
Btate in India’’. It has nothing to do with allegiance.

Mr. Gays Prasad Singh: What I was asking is, is the Honourable
Member so sure that he will be able to accomplish the object which he
has in view merely by the insertion of these few words, ‘‘or the Adminis-
tration of any State in India’’? Now, ‘‘Government established by law’”
has been defined in the Indian Penal Code. ‘‘The Administration of any
State in India'’ has not been defined, so far as I know in any enactment,
not even in the Bill before ug. Then the question arises: ‘“What is the
Administration of any Indian State’’? Is it a sort of autocratic Adminis-
tration which prevails in many of the States, or is it any other form of
Government which may be established in the near future? I would sub-
mit that the proper course for the Honourable the Home Member is to
bring forward a self-contained Bill, if he thinks it necessary to do so, and

D
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not to insert these expressions in the seotion of the existing Penal Code
which is meant for a different purpose. Now, what is the exact relationship
of a British Indian subject to the Sovereign? It is a relstionship bas
on loyalty and allegisnce. The same sort of relationship does not exist
between any inhabitant of British India and the prince of any Indian
State. Therefore, the mere insertion of these expressions in the existing
Penal Code will not serve the purpose that the Honourable the Home
Member has in view. The second point of principle contained in this Bill
is clause 4 which relates to the press. The contention of my Honourable
friend, the Home Member, 1n thir conneotion, if I remember aright, was
that a fair comment on the Administration of an Indian Btate is protected
under the provisions of the existing enactment,—I menn the Press Act of
1932 and the Press Act of 1981,—but, as was pointed out, a mere enu-
meration of some of the acts done in or of the incidents of an Indian State
would be tantamount to exciting disaffection against the State. Now, how
is such a statement to be protected? My Honourable friend, Mr. Dumasisa,
has just read out a quotation from a local newspaper. I may st once say
that I thoroughly disapprove of the taste of the writer in indulging in that
sort of scurrilous writing, but may I ask whether a writing like that can be
prohibited under the provisions of the Bill as it stands? Clause 4 of the
Bill, as it is, related to the ‘‘Administration established in any State in
India’’: it does not relate to uny comment which is directed against the
person of the prince himself. It incorporates a clause (j) after clause (i) in
sub-section (I) of section 4 of the Indian Press (Emergency Powers) Act,
1982, thus:

(7} to bring into hatred or contempt or to excite disaffection towards the Adminia-
tration establi in any BState in India."

But, as I was submitting, ‘‘Administration’’ has not been defined yet.
Moreover, the hatred or contempt or the exciting of disaffection must be
towards the Administration, and does not relate to the personality of the
yrince himself. What has been read out by my friend, Mr. Dumasia,
relates to the personality of the prince or the generality of princes. In this
connection T would refer the House to the Indian States (Protection against
Disaffection) Act, 1922. This Act was passed not by the Legislative
Assembly at that time: this House rejected that Bill, but it was certified
by the Governor General. The writing to which my friend, Mr. Durnasia,
referred might have come, if at all, under section 8 of that Act of 1922,

which runs as follows:

“Whoever edits, prints or publishes or is the author of any hook,k nawspaper or other
document which brings or is intended to bring into hatred or coutempt of. excites or
is intended to excite dissffection towards any prince or chief of s State in India or
the Gevernment or Administration established in any such State shall be punishable’”.

and so on.
Here section 8 refers both to the personality of the prince ns well a8
), Yo his Administration, and the sort of writing that has been
F¥%  read out may come under this section. May I ask the Govern-
ment or my Honourable friend, the Politica] Secretary, ag to why o
action was taken under that Act? It is stated that the present Act is
insufficient to accomplish the purpose. May I ask, if: the Government
disapproveq of a writing like that, end, if o, what steps they took under
the provisions of that Act in protecting the personality of the - prince?
Under section 5 of the Act of 1921, the Court shal] proceed to the trial
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of the offence on the complaint made by or under authority from the
Governor General in Council. Now, why did not the Governor General-
wn-Council sccord his sanction to the prosecution of any offending news-
paper? I am not referring to this particular writing, I would submit
that the Government of India have themselves failed to give the much
needed protection to the princes which they now seek to give under the
provisions of this Bill which is before us. As I understand, since the
passage of this Act of 1922, only three prosecutions have t..aken place.
1 myeelf pointed out some times back certain writings which at that
time I described as scurrilous writings relating to the Maharaja of Kashmir.
They were published in an Anglo-Indian paper, 1 mean the Btatesman;
but the Government of Indis ignored them altogether. With what face,
1 ask, can they now come before the House asking for fresh powers yv.hen
the powers which were granted to them have not been properly utilised
in the past?

Rir, the third point of principle which is involved in this Bill is that
contained in clause 5. I should like to read out the important points
in that clause and show how and to what extent it is likely to achisve
ihe objeet which it has in view. Clause 5 says:

“When a District Magistrate or Presidency Magistrate is of opinion that there is
in his jurisdiction a movement for the promotion of assemblies of persons for the
purpose of proceeding from British India into the territory of & State in Tndia and
that the entry of such persons into the said territory or their presence therein is
likely or will tend to cause interference with the Administration of the said State or
dunger to humun life or safety or a disturbance of the public tranquillity or a riot or
un affray within the suid territory, he may, by order in rriting stating the material
facts of the case, prohilit within the area specified in the order the assembly of five or
more persons in furtherance of the said movement.”

Now, I may at the outset say that T am opposed to organised bodies
of men going from any part of British India within the territory of an
Indian State with the hostile intentions. But will thig olause, which
1 have read out, aceomplish this purpose? This clause pre-supposes that
the Magistrate of a particular place must be conversant with the state
of affairs of the State into which it is intended to take the jatha. Now,
I ask, are appropriate materials to be placed before the District Magistrate
or is he to be placed in the position in which he was likely to know all
the relevant facts concerning the State into which it is intended to take
the jathas? The ruler of a State in which it is intended to take the
jatha will probably be the first to resent any interference by the British
Indian authorities in getting acquainted with the facts obtaining in that
State. How is the District Magistrate, I ask, likely to know whether
the entry of five or more persons from any part of British India would be
hkely to result in interference with the administration of the said State.
or will constituté a denger to human life or safety or a disturbance to the
public tranquillity in that State or a riot or even gn affray within the
said territory? Is it to be assumed that under these circumstances, if
the Maugistrate of British India has to exercise hig discretion wisely and
in & proper manner, ‘he should go into the territory of the State concerned
in order to get acquainted with the facts of the case before he proceeds
{5 issue .an order under this clause? Has the Political Department of
ibe Government of India ascertained from the Indian princes, at whose
tnstance, this piece of legislation is being piloted, whether they will allow.
our officinls to go into the territories of the Indian States to get acquainted

D 2
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with the facte of the case before issuing such orders? What are. the
materials, and who will place the materials before the Magistrate? Indien
8tates and their rulers will be the tirat to resent any interference on the
part of our officials in the form of entry into, or calling for evidence fromw,
ihe State, and getting aoquainted with the facts of the case before the
Magistrate is-called upon to issue an order under this clause.

Mr. N. M, Joshi - (Nominated Non-Official): You oppose thig section..

Mr Gaya Prasad Singh: What I mean to say is that this section is
too wide; it is unworkable. It pre-supposes the acquaintance on the part
of & Magistrate with the state of affairs obtaining in an Indian State.
8o, what I submit is that if this Bill goes to a Select Committee, the
wide, the vague and the unworkable nature of the powers which are
intended to be given should be properly looked into before this clause is.
allowed to stand on the Statute-book.

Mr. O. 8. Ranga Iyer (Rohilkund and XKumaon Divisions: Non-
Muhammadan Rural): You want it to be clear and comprehensive.

{

~ Mr. Gays Prasad 8ingh: Now, interference with the affairs of an
Indian State is also a vague term. How is the Magistrate in' Britisit India
to come to the conclusion, if, say, five of us want to go into the territory
of some State, that we are going to interfere with the affairs of the
State? It may be a pleasure trip; it may be for the purpose of collecting
subscriptions for a particular purpose. Under the clause, as it stands,
it might amount to an interference in the affairs of an Indian State, in
any case the Magistrate of the district is not in a position to say whether
our going into the State is for any unlawful purpose. for the purpose of
creating an affray or interfering with the Administration of a State. That
is my objection to this clause as it stands. Ag I have said, I am quite
at one with the Government in their desire to enact some measure which
might put a stop to the hostile and unlawfu] eruptions of bodies of men
from British India into State territories to interfere by force of arms with
the Administration of that State. But this clause, ag it stands, goes
much beyond that, and it places on our Magistrate a duty which be is
not in a position properly to discharge.

There is one thing which T might have said with regard to oclause 4
of thig Bill, but which I forgot to mention at that time; I might mention
it now. As I stated, T am not reconciled to clause 4 of the Bill as it
stands, as in my opinion, it is not calculated to serve the purpose which
the Government have in view, and I am strengthened in. my argument
by what the Commissioner of the Tirhut Division hag said on the point.
This is what hs says:

“Regarding para. 4, and the proposed amendment of the Press Act, I am opposed’
to the amendment. The arguments used by Bir Cowasji Jehangir are cogent and well
founded, Tt is perfectly true that a mere dispassionate narration of some things still
done in Native States would rasise very profound feeling, and it would be very
difficult to say whether this did, or did not, amount to hatred, contempt, and dis-
affection. T do not consider the Native Siates can or shodld be put on:a ‘pr;vifo
British India. Their administration in the majority of cases lags far Lehind ours.
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Nor can they be put on & par with Asiatic Allies of the King-Emperor, for the well-
beirg of whose subjects we have in no way made ourselves responsible, and for the
prutectior. of whose rulers, from the results of mal-administration we are in no way
-bound to interfere." "o

This has been written by the Commissioner of the Tirhut Division
whom I know personslly. He is a British Official belonging to the
Indian Civil Service.

Mr. B. Das: Was he not an ex-Political Agent in Orissa?

Mr. Gaya Prasad Bingh: This opinion is also supported by some other
-official and non-official opinions which are in the papers supplied to us.
I should like to refer to some of the observations which have been made
by British Administrators in the pest with reference to the relationship
which exists between the Paramount Power and the Indian Stateg as
slso the relationship whicli ought to subsist between the Indian States
und their subjects. Thig ig what Lord Lytton, in his despatch to the
Sccretary of State for India, prior to the rendition of Mysore in 1882,
wrote, i

‘“The British Government now undertakes the duty of protecting all Native States
in India from external enemies and of preserving internal order by measures necessary
for securing the people from misgovernment anﬁ for supporting the lawful authority
-of the Ruler. 8o also the powers of the British Government to prescribe the forms
of administration and to insist that its advice be adopted are the necessary correlatives
of the admitted responsibilities of the British Government for the internal peace of
‘the whole Empire and general welfare of the people.’

My reference to this quotation will be appreciated when I state that
the word ‘‘administration’’, ag it finds a place in the Bill before us,
has not at all been defined anywhere. It is within the power of the
British Government, according to the authority which I have just quoted,
to prescribe the forms of administration.

Raja Bahadur G. Krishnamachariar: No, it has not.

Mr, Gaya Prasad 8ingh: I am reading the quotation from Iord
Lytton. My Honourable friend, the Raja Bahadur, disputes the
authority of Lord Lytton. May I remind him what Lord Readmgz wrote
only a few years back to H. E. H. the Nizam?

Raja Bahadur G. Krishnamacharlar: But two wrongs do not make
one right.

Mr. Gaya Prasad 8ingh: I find a friend belind me saying (hat the
rights are given in the treaties. I wish the rights had been given in the
treaties, and the British Government would scrupulously confine them-
selves to the rights which are contained in the treaties. But that is not
so. The relationship of the Paramount Power with the ‘Indian States
does not rest only on the treaties, enactinents, and sanads which have
been enacted between the two parties concerned, but they have fcr the
most part been supplemented by usages and suffrages and things of that
sort which have been varying from time to time. '

Rajs Bahadur G. Krishnamachariar: But Lord Watson of the Drivy
Council said that those usages were absolutely no good. -
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Mr, President (The Honourable Sir Shanmukbam Chetty): If the
Honourable Member would take some time, he van resutne his spsech
after Lunch. '

Mr. Gaya Praaf® Bingh: Yes, Sir. I will take some little time.

Mr, President (The Honourable Sir Shunmukham Chetty): Then the
House stands adjourned till Half Past Two.

The Assembly then adjourned for Lunch till Half Past Two of the
Clock.

The Assembly re-assembled after Lunch at Half Past Two of the Clock,
Mr. President (The Honourable Sir Shanmukham Chetty) in the Chair.

Mr. Gaya Prasad Singh: Sir, when we rose for Lunch, I was referring
to the question of paramnountcy. This word has not bcen very clearly
defined. Paramountcy has been said to be paramount. The qucstion Las
been no doubt discussed somewhat minutely in the Butler Committee’s
Report, and one of the points therein discussed was, whether the Govorn-
ment of India have the power to interfore in the internal sdministration
of an Indian State or whether their interfcrence is limited only so far as
the external relationship of the States is concerned. Sir, the independ-
ent sovereignty of an Indian State has slso not been very clearly defined.
This is what we find in the Butler Committee’s Report, para. 89:

“It is not in socordance with historical fact that when the Indian Biates came
into contact with the British Power they were ind t; each possessed a full
sovereignty and status which a modern (nternati lawyer would hold to be
governed by rules of international law. In fact none of the States ever held interna-
tional statns. Nearly all of them were subordinate or tributary to the Moghul Empire,

the Mahratta supremacy or the Sikh kingdom and dependent on them. Some were
rescued, others were created by the British."

Now, 8ir, our Indian States wanted their rights ovis-a-vis the Crown
and the Government of India to be clearly recognised and defined, and
that is why they wanted a States Committee to be appointed. The
States Committes was appointed, but the conclusions which this Com-
mittee arrived at do not carry them or us very far. 1 referred in an
earlier part of my speech to the letter which Lord Reading as Viceroy of
India wrote to Hia Fxalted Highness the Nizam of Hyderabad. I will
quote only one short sentence from that letter which hag got a bearing
on the point which we are discussing. This is what Lord Reading said:

*The sovereignty of the British Crown is supreme in India and therefore no ruler
of an Indian State can justifiably claim to negotiate with the British Government on
an equal footing. Ite .mncy is not based only upon treaties and engagements but
exists independently of Red ,

And T want the Indinn States to notice thi verv carefully : ,

““And. quite apart from ita prerogatives in matters relating to foreign powers and
policies, it is the right and duty of the British Government, while scrupulously
respecting all treaties and engagements with the Indian Btates, to preserve peace and
good order throughout Tndia.” : . ‘o

Then he savs as follows :

““The right of the British Government to intervene in the internal affairs of Indian
States is another instance of the consequences necessarily involved .in the-supremacy
of the British Crown."” ) o B o
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‘Lhis sentence, if it meuns unything at all, means that the British
Governmment claims and has the right of interference even in the internal
affairs of an Indian State. This is ulso the conclusion at whick the
Butler Committee has arrived. 1t says:

“Treaties, cngagements and sanads, where they exist, are of continuing valid.
force but have necessarily been supplemented and illumined by political practice to-
meet changing conditions in a moving world. We have traced and unalysed the growth
of paramountcy. Though it has already lost and should -continue to lose any arbitrary
character in full and open discussion between the Princes and the Political Depart-:
ment, it must continue to be paramount and therefore it must be left free to mect.
unforeseen circumstances as they arise.’’

Now, Bir, the question ought to be settled once for all whether the
Government of India have the right of interference in the internal affairs
of an Indian State or not. 1f they have got that right, it 1nust be exerziged.
on proper occasions. If, on the other hand, as the Indian States claim,
the Government of India have not got that right, then we shall have.
nothing more to do with the matter, and leave the subjects of the Indian
Btates and their rulers to settle accounts in the best way they can. Bir,
we are preventing the eruption of organised bodies of armed men in the
territories of Indiun States, and I repeat that I am in favour of tkat object.
Whether that is to be secured by the provisions of the Bill whick we are
discussing now, or a more  appropriate method could be devised for
achieving the same purpose, is to be found out. But if the subjects of
an Indian State are dissatisfied with the form of administration which
obtains in that psarticular State, 1 should like to know whether the
subjects of that Sgute have got the right to change the form of Govern-
ment without interference by the Parsmount authority. Sir, the Cov-
ernment of India elaim and have exercised the righi of sending armned
battalions and troops into the territories of Indian States in the preserva-
tion of what they call law and order. Now, if organised jathas from the
British territory are to be prohibited, I should also like to know why
British troops, which I may call legalised jathas from British territory,
should be sent tu the rescue of a prince whe may be guilty of maladminis-
tration. Let us be clear on this point. If Government prevent jathas,
let them also desist from sending troops on behalf of an Indian State.
Sometimes these troops have been sent in spite of the wishes of the ruler
concerned. I am divulging no secret; but may I refer to the iatest
instance when British Indian troops were sent to Alwar, and, may I ask,
whether that was dome with the consent of the Maharaja of Alwar? 1
asked a question of the Government of India, and the reply was that the
Government did not consult the wishes of the ruler and, in fact, they sent
the troops in spite of his protest. If my information is correct, thLe
Maharnja was telegraphically asked not to fire a shot in suppression of
rebellion lest he might light a conflagration in the whole of the Punjab.
What is the situation created under those circumstances?

Mr. ¥. E. James (Madras : _Eurbpcan): Who sent the telegram?
The Honourable Sir Brojendra Mitter (Law Member): I rise to a point
of order, Sir: is it permissible to discuss the internal affairs of an Indian

State or the action which the Indian Government might have taken in
any particular State?

‘Mr. N. M, Joshi: Withdraw the Bill, then.
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Mx. Pregident (The Honourable Sir Shanmukham Chetly): The Hon-
ourable Member is not discussing the internal administration of Alwar.
He is discussing the circumstances under which the Government of India
sent Indian troops. (Opposition Cheers.)

‘The Homourable Sir Brojendra Mitter: I am not queﬂtionin.g your
ruling. It was just now mentioned that the Government of India had
sent some telegram to Alwar, and so on. Do not these affairs involve the
relations between the Government of India and an Indian State and are
we entitled to discuss these matters here?

Mr. President (The Honourable Sir Shanmukham Chetty): The Chair
will wait and see how the Honourable Member develops his point.

Mr. Gaya Prasad Singh: My Honourable friend, the Law Member, was
a little bit premature in standing on his legs to raise this point. I was
merely referring to one incident to show that the Indian Government had
sent troops to an Indian Btate in spite of the protests of the head of
the State concerned; and I think I may ask the Political Department to
give a contradiction to this statement which I am making. Has it not a
bearing upon the Bill which we are discussing? My only point ir this:
tet us discuss and settle once for all this question of our relationship with
the Indian States on the one side and the -relationship of the Indian
States subjects with the heads of their States. If tfe Government of
India have got the right of interference in the internal affairs of Indian
Btates, let them cxerrise their discretion properly; let it be quite spen to
the subjects of an Indian Btate to petition His Excellency the Vizerny or
the Governor General or the Political Secretary for the redress of their
le{timnte grievances. .If the grievances are not legitimate, if they are
fuked and fictitious, and so on, by all means reject those petitions. But
on the ground that the Government of India have no right of interference
in the internal affairs of an Indian State, they refuse to recognise those
petitions at all. That is my point. Therefore, as 1 was submitting, if the
Government of India say that in ordinary cases they have no mght of
interference in the internal affairs of an Indian State, let the princes be
told so, and let all of us recognise this fact and leave the whole situation
in the hands of the States subjects as well as their rulers. Let them
settle accounts with each other withoutt interference on the part of the
Government of Indin. As I have said, this interference has  been
exercised on more than one occasion by the sending of armed troops in
favour of one party. Let them desist from that. But the position of
the Government of India is very obscure in thig respect. They have no
settled principles of action. Treaties, engagements and sanads have been
entered into, no doubt, with different States; but these treaties, engage-
ments and sanads have been supplemented by what they call usage,
sufferance and political practice. This opens the door wide for interfer-
ence in certain cases and non-interference in certain other cases according
to individual choice. The subjects of the Indinn States, therefore, do not
understand their own position; and I would just like to have from my
Honoursble friend, the Politioal Secretary, a clear enunciation of their
policy with regard to interference in the internal affairs of an Indian
Btate. 1 was going to submit that there are many practices in Indien
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BStates which are opposed to public policy; but they have not only been
sometimes tolerated by the Government of Indis, but sometimes approved
by their officials. I will refer to the case of what ig called forced lubour
of begar. There is one state in Rajputana, called Kotah: at a Durbar

held in that State . . . .

Mr. President (The Honourable 8ir Shanmukham Chettv): The Hon-
ourable Member need not mske particular reference to individual States.

Mr. Gaya Prasad Stngh: I am referring to the speech of the Political
Agent which is an official document on record. Can I not refer to this,
that in 1923, the Kotah Durbar announced its intention of abolishing
forced labour completely, but the Agent to the Governor General, in course
of his speech . . . .

IR
falstial ¢

Mr. President (The Honourable Sir Shanmukham Chetty): That is
clearly a matter relating to the internal’ administration of an Indian
Btate: if Honourable Members want to exercise their power, they must
do so with some discretion. It is not necessary to refer to any individual

State by name when an Honourable Member wants to illustrate a point
like that, '

Mr. Gaya Prasad Singh: Am T entitled to quote from the speech of the
Agent to the Governor General which I brought forward before this House
by mesans of a question some years back, and which is on record? The
Agent to the Governor General on that occasion, in open Durbar, with
reference to the question of forced labour, made the following statement:

“lt is not an institution that reduces people to the level of serfs. It is on the
contrary only evidence that the right kind of relations exist hetween the Princes and
his nobles and the raiyats. It is a service of affection rendered with spontaniety
and willingness and received with kindness and benevolence’’—(most probably he was
:feaking with his tongue in his cheek)— *Even in British India begar is not evidence

the weakness of the system of administration. In olden days supplies of fodder,
fuel and so forth were freely given to touring officers as a sign of affection ard
gratitude (Laughter), for protection and help in time of trouble, Abuses have no
doubt crept in and the system of administration has become less dependemt on the
personal factor‘, and the institution has had to be curtailed. But I for one should be
very sorry if it were completely abolished even in British India, and T hope that it
will long survive in the State.” )

S Bir, this is a clear incitement for the continnance of serfdom in Indian
tates .

. d_Rl?]t Bahadur G. Krishnamachariar: Docs begar not obtain in British
'ndia

Mr. Gaya Prasad 8ingh: That is just what T am saying. If the system
of forced labour, except in very exceptional circumstances, exists in British
India, it is & system which ought to be condemned, and this House has
not hesitated in condemning that system. ' The point of my complaint
is that actually a British official should go out of his wav in inciting a
particular State or States in general to continue this system of serfdom;
and that is more than what passes my comprehension.

. Bir, I. will now bring my remarks to a close, and, in doing so, T will
only briefly refer to the speech of the President of the States Peoples
Conference which was held in Delhi only the other day, in which he has
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pleaded for the retention of Indian States as separate entities. 8ir, I
-ill say this the$ the princes of the Indian States, as has been eaid
the other day, are the flesh of our flesh and the bone of our bones. We
are really very keen on preserving their dignity and legitimate position in
the body politic of this country. But they must move with the changing
needs of the times. The days of autocracy are numbered. My Honour-
able friend, Sir Harry Haig, the other day said that the Government of
India were bound to support even the sutocratic ruler of an Indian State,
but that, I submit, is an overstatlement of the case. If we in British
India possess the right of changing our form of Government, I wonder
why the same measure of right should be denied to the subjects of Indian-
States .

Raja Bahadur @. Krishnamachariar: Can you change the Government ?

Mr. Gaya Prasad Singh: We are trying to change the form of the
Government, some by peaceful methods, some by other methods.

Major Nawadb Ahmad Nawaz Khan (Nominated Non-Official): May I
tnow one thing from the Honourable Member? Does he wish to change
the form of Government by subversive means or by adopting subversive
activities? Does my friend want to change the Government by unlawful
means ?

Mr. Gaya Prasad Singh: My friend, the Nominated Member from ihe:
North-West Frontier Province, has asked me a question which is entirely
irrelevant to the present discussion. He must understand that we are at
present engaged in changing the form of Government. Some of us who
believe in the policy of peaceful methods are engaged on that, but others
may not necessarily be of that opinion. But I will be more explicit if my
triend wants it.

[At this stage, Major Nawab Ahmad Nawaz Khan stood up to interrupt
the Honourable Member.]

Mr. Gaya Prasad 8ingh: Please sit down. I am going to answer your
question. The Government of India ‘‘established by law'’, that is how
our Government is defined in our criminal law. Who established the-
Government of India by law in this country? It was by force and fraud
that the Government came to establish themselves in this country. T it
not a fact of history? . . . .

Mr. ¥. E. James: No, no.
Mr. X. M. Joshi: By what law ?

Mr. Gaya Prasad Bingh: Is it by observance of the ten Biblicsl com-
mandments or by observance of the sermon on the Mount that Indin was
acquired by the British Government? Now, B8ir, if the Government hus
been established in this country by force and fraud, some agency might,
if necessary, be required to uproot it and chenge it¢. form: However,
that is a point which is of rather academic and. theoretic interest at the
present moment. I am only concerned mow with inviting my friend, the
Political Becretary, or my friend, the Honourable the Home Member, to
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enlighten this House with the points that have been discussed in connec-
tion with this Bill. I should also like to know at whose instance this
Bill is being sponsored ? I asked a question in this House the other day,
I»}nt the necessary information was withheld from me and from this
House . . . '

Mr. N. M. Joshi: Was there any Resolution passed by the Princes
Chamber ? .

Mr. Gaya Prasad Singh: As my friend, Mr. Joshi, says, was there &ny
Resolution passed by the Princes Chamber asking for a measure of this
kind to be enacted for their protection . . . . :

Mr. K. P. Thampan (West Coast and Nilgiris: Non-Muhammadan
Rural): They do not know what is good for themselves.

Mr. Gaya Prasad Singh: Why should the Government of India go out
of their way in trying to give protection to the princes if they don't
need it? 'Thut is one point. The next pcint, as I have submitted in the
earlier part of my speech, is, whether the provisions in this Bill are
appropriate to give legitimate protection to the princes who claim such
protection ?

Then, Bir, with regard to the prevention of jathas as I have stated,
there is much to be said in favour of the prevention of such unlawful
activities in the Indian States, but I should like to know whether the
present law is insufficient for the purpose, whether section 144, for instance,
of the Criminal Procedure Code, which has been utilised in the past in
guppressing sometimes even the legitimate activities of our national move-
ment has not been found sufficient in suppressing jathas in Indian States.
If at all such a provision is necessary, why should not the Government
of India bring forward a self-contained Bill and place it before the House
for consideration? Why should they tamper with individual sections of
the Indian Penal Cude, or of the Press Law in order to secure the object
which the Government have in view? That is all I have to say, Sir.

Hony. Oaptain Rao Babadur OChaudhri Lal Oband (Nominated
Non-Official): 8ir, I support this motion. But, before I speak on merits,
[ wish to point out, that I have great respect both for the press and the
platform, and I fully appreciate the necessity of healthy ecriticism and
bond fide comments. The share of the press of a country in the uplift
of the people and the service it renders by keeping a watch on the officers
of Government cannot be denied. A powerful and honest press is a real
strength to a country, and the educative effect of such a press is tremendous;
but if the press degenerates and comes down from the high pedestal
which is its rightful place, and thus falls into the hands of men, who
have come into the field with ulterior motives, then, not only the press
ccases to be a source of strength, but it becomes a real menace to the
healthy growth of a people. Similarly, Sir, just as honest criticism keeps
the body politic conscious and healthy and makes it grow stronger from
day to day, the effect of unmhealthy criticism is to make it unconscious
and diseased, and, as a result, poison spreads into the whole sysicm.
Such criticism retards the progress of the eountry, and it is in the interests
of the society at large, that such press should be suppressed. I hope,
therefore, I shall not be misunderstood by the press or the honest section
of the press when I bring to the notice of this House that there exists
in our country a section of. the press, which is a disgrace not only to the
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noble profession itself, but to the country as a whole. I hope the honest
seotion of the press will welcome my remarks and will try to co-operate
with Government in their attempt to eradicate this evil, as, by that method,
the rest of the body politic will be freed from poisop and infection.

Bir, there are two strong grounds which have prompted me to speak
on this subjest. Firstly, I was a party to the passing of the 1922 Bill
as I was then a Member of the Council of State . . . .

Mr. B. Das: It was certified.

Hony, Captain Rao Bahadur Ohaudhri Lal Ohand: Similar senti-
S r ments were expressed by the Opposition then as are Being
" expressed by them today. It was said that the Bill would prove
a dangerous weapon in the hunds of the princes and that the chances of
the Indian States improving their administration will be at an end. That
the Bill was passed into law in the teeth of opposition in this House is
known to all Honourable Members. I have, therefore, watched with some
interest the working of that measure to see if there has ‘been anv counter
effect on the States. I naturally expected that either criticism of the
States would come to an end, or the number of cases under that Aet would
be very large. But a survey of the cases under the Act will show, that
there have been only three prosecutions under thjs Act and, barring these
cases, it has remained a dead letter,—(An Honourable Member: ‘‘It proves
that there is no necessity fcrit. ')  (Another Honourable Member: ‘“Whose
fault ?'")—I am coming to that—in . spite of the fact that the period for
the last 12 years has been marked by strong critieismn of the Indiun rulers
and their administrations. I am giving you the reason. The only con-
clusion is that the Act falls far short of the object in view and has proved
to be a failure and an unwieldv weapon. TPerbaps 1 am not stating any-
thing new when I say that one of the features of the gutter press which
has taken a prominent part in the criticism against the ruling princes is
that most of these papers bave got dummy editors and the real persops
always keep behind the purdah. This is one of the rensons why this cum-
hersome and costly machinery of prosecution under the Act of 1922 has
not been set in motion in more than a few cases. The other day T saw a
cartoon in one of the vernacular papers of Delhi wherein a steam roller
was depicted as having been used to kill an ant on a rond. The ant might
be killed unless protected by the side of a hard stone, but it would not
he wise to resort to this costly method of taking the chence of killing the
ants. I, therefore, hold that the Act of 1922 serves only one purpose, if
at all. Tt gives false notoriety to hitherto unknown persons, and, therefore,
cannot be regarded as a substitute for this Bill. Judgiug from the auall
number of cases under that Act, T feel tempted to compare it with the
Anti-Juvenile Smoking Bill of the Punjab. T am glad that the Government
have reslised this weakness, and have taken cournge to explore the
present methods.

1 have got another strong ground for venturing to record an opinion
on this Bill. I am here in the fortunate position of being able to spesk
with some authority and personal knowledge on the subjeot, ss 1 have had
an opportunity of seeing things with my own’éyes. I was for three years
President of the Btate Council of an important Btate, and during that
period I was noé only in cbarge of the Btato administration, but was daily
coming into contact with a particular section of m:-m which was & real
terror to the Indian States. The position was made worse when it was
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generally known that some of our topmost leaders in polities in. those
days had aleo received large sums from an Indian prince in order to render
him some service outside India. I mention this simply to show the utter
helplessness of the princes who are surrounded by such like-vultures, as
there is no public opinion to control and condemn these exploiters. As u
matter of fact, one journalist told me once, quoting this instance, that the
princes had to be fleeced by some one or other agency, and so, why not
by the press. I claim to have some knowledge of the methods that are
employed by these people in order to squeeze money out of the princes in
the name of defending thilroor subjects of those States, and I assure the
House that 1 am not at guilty of exaggerating the facts. I am, as a
matter of fact, avoiding deteils in order to safeguard the honour of the
noble profession of the press, and Honourable Members can safely assume

that things are worse in practice than I or any other Member of this House:
could attempt to depict.

Anpother reason for my intervening in this debate so early is that, during
the last two days, Honourable Members have been listening to speeches
of the other side and have been flooded with literature containing grounds
for opposing this Bill. They will probably welcome this change as a
variety. A perusal of the opinions and criticisms on this Bill would show
that the opposition is chiefly based on the fact that it is alleged that
there is misrule in Indian States and that the Bill will take away the
only means of ventilating the grievances, and that all hopes of improve-
ment will be at an end. The object is very laudable. But my contention
is that this unbridled criticism will not help in the achievement of the
object in view.

Sir, I hold no brief for the princes and I have no hesitation in con-
fessing that there is in some States gross misrule, and instances of mal-
administration are also not wanting. Extruvagance is also patent.
Corruption in staff is probably not so great, as those people are gencrallv
satisfied with comparatively low sums. But are instances of maladmi-
nistration and misrule not to be found in British Tndia? The complicated
and costly system of securing justice in our Law Courts is worse than
any mischief that results from personal rule. T will, during the Budget
discussion, try to quote a few cases where clear mandates of this House
are being openly disregarded by our Courts. But supposing that there is
maladministration in some States and people are being oppressed, the
question is, will the so-called liberty of this section of the press against
which we are legislating help in improving things, and will it relieve the
subjects from the burden of taxation to any degree? My reply is an
emphatic “No’’. The President of the States Peoples’ Conference himself
admitted this. While condemning the attacks on individual princes, he
says: ‘‘To tell a man that he is a hopeless imbecile is not the way to
encournge nim to do better.”’ What will happen is this. Money will flow
freelv to shut the mouth .of this press and, instead of condemning the
administrations, we will see these papers eulogising those very pringes and
their Ministers, and coloured photographs will be inserted to deify them
and to depict them as idols ofp the nation; and all this at the cost of the
very poor and oppressed subjects which we wish to defend. The adminis-
tration needs improvement no doubt in some of our Indian States, and
personal expenditure has to be cut down by princes if they wish to exist
at all. But for that we should not look to this section of the press, which
is prepared to certify the worst as best, and vice versa. The question is
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not, therefore, whether we will allow the Indian States administration: to
be improved or not; the question is, are we going to connive at this exploita-
tion of the princes and their administrations by an army of blackmailers?

8ir, my experience is thut thov cause unnecessary hurassment at first,
but after their wishes have been met, they give undue praise also. What
demoralising effect it must have I leave it to Honourable Members to
guess. Nearly every State has to maintain a special department to deal
with the subject. As the pspers are all in British India, naturally this
department is under a Secretary who is called the Forcign and Political
Becrotary. It is the duty of this officer to keep the gutter press in good
humour. Regular invitations have to be issued to these blackmailers on
all festive occasions, and, in spite of maladministraiion, we find the guests
showering special praise to hide the sins of those princes. I say that this
=lass of people, instead of offering healthy eriticism, give support to the
so-called misrule. 1 need hardly say that in most cases money spent under
this head is directly in proportion to the amount of maladministration, and
thus the want of this weapon to suppress them would defcat the very object
Honourable Members have in view.

Such papers do exist in all parts of the country, but 1 would refer
only to what is going on under our very nose in Delhi. May 1 enquire
how many of us know that Delhi is the headquarters of this gang of
blackmailers ? The Deputy Commissioner of Delhi has mentioned this in bis
letter, which has been circulated to the Honourable Members. He says:

“The agitation which this legislation penalises is of the irreaponsible kind, whick
has arisen from the desire of the Lro‘dumrs of small newspapers 0 blackmail the
rulers of various States. We have in Delh’ recently much experience of news-
papers ron oun these lines which subsist merely out of the money which has heen
extorted from Indian States.” ‘

Their method of work is very organised. They meet regularly in one
of their dens, as if they were members of an association. They exchange
notes, and when any one succeeds in extorting money from & victim, he
passes the information to others and the process goes on. The blackmailers
belong to all communities,—Hindus, Muslims, Sikhs and Indian Christians.
Although in some cases the circulation of these papers is limited, yet, they
do enough mischief by publishing lies. No prince is safe and I would re-
gard that prince as very fortunate who escapes without paying some
money to them. Instead of doing good, they prove & real burden to the
taxpayers in Indian States, and, as they are safe from those victims, it
is up to the Government of India to deal with them in order to save tbe
bonour of the Btates. The other day I was given the story, by a friend,
of an Indian prince, having narrowly escaped the clutches of these people,
because he threatened to cancel the offer of a big donation to a University,
if the paper persisted. He managed to put indirect pressure to save him-
self, but how many of them have these chances? T do not wish to dilate
upon similar other instances and it is up to this House to face the situation
squarely and assure to the princes safety from criticism in the press hefore
they come into the Federation. The question may he asked what is
there to check maladministration and improve things in Indian States?
My reply is, that T know how tight the Poljtical Secretary sits upon these
States, and how, under his able stewardship and strict watch, things are
improving. The General Secretary, Mr. Trivedi, of the All-India States
Peoples’ Conference, bas very kindly sent his views to the Honourable
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Members and I would refer to one charge he has brought against the Gov-
ernment of India. On page B of his memorandum, he says:

“Napolesn has not shaken them yet and the mighty arm of Great Britain protects
‘them, preserves them and perpetuates conditions of servitude which are a disgrace to
«<our democracy.’’

The fact is, however, otherwise. Although we have no Napolean to
shake them, we have a Glancy to guide them, help them to mend their ways
and when he finds that the disease is beyond cure, he performs an operation
-on his patients and in that way gives real protection to the subjects of these
States. This has been admitted by Mr. Trivedi on the very next page
when he says:

“Not o year passes without ome prince or another being deposed or deprived
tomporarily of his powers.”” )

Thn~ statement adds:

“Within the last ten years about 15 princes have been either deposed or deprived
of their powers on account of misrule or misconduct.” -

Now, I need hardly say that the charge of protecting, preserving and
perpetuating conditions of servitude is not only not justified, but is falsi-
fied by the evidence supplied by Mr. Trivedi himself.

Sir, whatever might have been the conditions before, I can bear testi-
mony to the fact that during the last 12 years that I have had anything
to do with the States, I have found the Government of India sitting tight
over the heads of those princes, who are either extravagant or inefficient,
with the result that the administrations have shown marked improvement
during the last ten years and the ideal which the Honourable Members have
in view is being steadily achieved. I will, with your permission, quote one
instance. In the early days of my practice, I was engaged by the accused
in an Indian State in order to defend them on charge of sedition. They
were seven in number. They were all in lock up and I was under the
impression that the case would take long. I went to the headquarters of
the State and saw the ruling prince in order to fix up a convenient time.
I saw the prince and stated the object of my visit. I was surprised to
learn that the case had already been disposed of, and my clients were
safely in jail undergoing rigorous imprisonment for s period of three years
or so. I enquired if it was not a fact that they were arrested onlv a week
ago and had since never been brought before any Court. *‘Oh, it was a
sensafional case and T tried it myself in order to avoid fuss in Court. Here
is the judgment which I have ordered to be conveyed to the accused in
jail”’ was the reply. But what about prosecution evidence, I asked. I
was told that the same was recorded by his Private Secretary who was
sent to the spot for that purpose and made enquiries there, and that was
enough. I need hardly say how baffled I felt at this method of doing
justice. I was given a sumptuous tea afterwards, which I must confess
T did not enjoy. But there was another surprise in store for me. Before
T left in despair, at this perversity of trial, I was told that all but two of
my clients were going to be released the next morning, as a result, of
course, of the trouble I was supposed to have taken in the case. This
was about 20 vears ago. Last wear I happened to conduct a murder case
in that very State and was plensingly surprised to find that the trial was
w8 fair and as regular as in ‘any Sessions Court in' British India. This
is how the mighty arm of Government has been improving things. I
could quote several instances, but I think we should not lengthenour
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debate and I assure Honourable Meinbers that awakening is coming -among
the princes themselves and the wave of Reform has affected them as well.

8ir, the Honourable the Home Member has pointed out that he would
welcome any amendments to soften the sharp corners where they are
found to exist in the Bill, and that is a sufficient guarantee of the bond fides
of Government. Honest oriticism will not be barred. The weapon will
be used against the gutter press and the blackmailers only. 1 hope none
of us here wishes them to thrive. We have given protection not only to
the Government of India and the Proviucial Administrations, but have lately
extended the protection to our neighbours also. Why, then, should this
be denied to the order of the ruling princes ? Sir, in the words of the poet:

“Her ke ba-khud ma pasemdi,

Ba-digran ma-pasand."’
“Whatever you do not like for yourself, pray do not allow that for others also.’’

1 hope Honourable Members will present this Bill to the ruling princes
as an earnest of the warm-hearted welcome which we should accord to
them when their representatives come to occupy these Benches and work
for the good of the country along with us, shoulder to shoulder, as they,
no doubt, did during the Great War and other campaigns, and thus
demonstrate India’s readiness and determination to unite in order to meet
the common foe. - With these words, 8ir, I support the motion.

Mr. B. Das: Sir, if I intervene at this early stage of the debate, I do so
if thereby I can tantalize my Honourable friend, Mr. Glaney, to open his
lips and to reveal to us by lifting the veil of the Political Depurtment those
dark secrets which the two defenders of the princes—my Honourable
friend, Mr. Dumasia, and my Honourable friend, Captain Lal Chand,—
said were known to Mr. Glancy. My Honourable friend, Mr. Glancy,
can reveal the secrets of the princes and the sufferings of the States .peoples
which nobody else can do so. thoroughly and exhaustively as he slone can
do. Well, when, these two defenders of the princes. on the floor of this
House, have spoken lots about the gutter press, nane of them had the
courage to mention or give us a list of that gutter press. My Honourable
friend. Mr. Dumasia, who adorns the Times of India, as a sub-editor or so,
defended 80 much the eause of the princes that I felt as if the Times of
India and myv friend, Mr. Dumasia, were writing the whole constitution
backwards, upside down (An Honourable Member: “‘Inside out’’).  Sir,
I do not know whether the letter which my: friend, Mr. Dumasia, quoted
from the Times of India had the entire support of the then Editor of the
Times of India, but T cannot think that the Times of India entirely
approves of the whole-hearted support which my Honourable friend gave
to the princes, and when I interrupted him. he said 8o much in praise of
the princes that T thought the very princes would hlush and that their
faces would be blackened by the praises showered on them. Then my
Honourable friend, Captain Lal Chand, as an ex-Diwan of a State, gave
us his experiences—how he was bribing the editors of the gutter press and
how then the gutter press would give out long eolnmns about the doings of
the Diwan Captain Lal Chand and the prince he served.

An Honourable Member: But has he said 8o ?
Mr. B. Das: Well, that is what T understood him to say.
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8ir, comuing to the motion before the House, I oppose the motion. My
Honourable friend, the Home Member, pointed out that the opinions which
had been received by the Becretary of the Legislative Assembly and cir-
culated to us were divided. Somehow, although my Honourable friend,
Mr. Jog, and I myself laid stress on the point that the Bill, opinions ex-
pressed, and the speeches delivered should be circulated not only to the
princes, but also to the States peoples (Mr. 8. G. Jog: ‘‘Nothing has been
done of that sort’’), nothing has been done of that sort. I will come to
that again, but my Honourable friend, the Home Member, said that the
opinions were divided. Of course, his reading of the opinions is that he
has got the biggest support. As my Honourable friend, Mr. Sitaramaraju,
pointed out the other day, somebody else might say that most of the
~-pinions were on our side and were opposed to the Bill. My friend,
Mr. Raju, queted some of these. Most of them are Government officials,
and some of them are also District Magistrates. I thought the district
officers were rather callous fellows, but I find from their opinions that they
are quitc human beings and have been saying things which must have
given anxious hours of thought to my Honourable friend, Mr. Glancy,
because he would have to meet those points and they will be constantly
referred t. on the floor of this House. So I cannot understand why our
suggestion was not accepted. Sir, I believe it is left to the Legislative
Assembly Department to circulate the Bill and it is left to the Local Gov-
ernments and to the Got®ronment of India to circularize these
copieg. t6 the different Associations. Now, I know, the Indian
‘States Peoples Association have got their head offices in Bombay.
There are some branch offices in British civil stations, such
as Ajmer, Rajkot, Wadhwan and other places. I do hope that when
my Honourable friend, Mr. Glancy, rises to speak, he will tell us why the
Pohitical Department did not take these steps for circularization and why
this Bill was not circulated to those public Associations that were situated
in those stations that were under the direct administration of the Political
Department; and I do hope that later on when my Honourable friend,
Sir Harry Haig, rises, he will also tell us why the Bombay Government did
not ask for the opinions of the Indian States Peoples Association whose
head office is situated in Bombay.

Sir, I said, I am opposed to this Bill. I have nothing to take back
from what I said at the introduction stage of this Bill, and I shall follow
the same practice as the Honourable the Home Member followed and will
not repeat any of my arguments that I used on a previous occasion. I
,will only use arguments that have come out afresh, particularly after
Feanding the various opinions of the Government officials. Sir, T also sug-
‘gested that the Government should take steps to ascertain the views of the
ex-Political Agents,—those who -have retired. Fortunately for us, my
Honourable friend, Mr. (laya Prasad Singh, quoted one of the ex-Political
Agents who happens to be the Commissioner of his Division. Is not that
s0? You quoted Mr. Scott. Now, it would have been very interesting
reading if the Political Department through the India Office had had the
courage to consult those ex-Political Agents who are now drawing fat pen-
sions which we the taxpayers of India are paying them now. Sir, I would
like now to read to the House some of the opinions, very honest and good
opinions, which some of the Government officials have had the courage to
express. I hope the Government of India will not see their way to stop
these gentlemen securing their accruing rights by stopping their promotion
for expressing such honest views in an honest cause which rightly they have
axpressed for the cause of humanity. I should like to take my own pro-

B
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vince first which has ulreudy been referred to by my friend, Mr:' Gaya
%rmd Singh. I will refer to my own town, the District Judge of Cuttack.
e says: '
‘ ) own view is that the wordin'g ‘hatred, contempt, or disaflection’ is too wide.
The scope of the Bill should be limited, etc.” '

I congratulate the Governmemt of Bibar and Orises for wanting to
beeome a little bit wise and not so autooratic in the expression of their
views: ‘

“His Excellency in Council considers that the drafting of clause 5 is altogdher toe

wide. In particalar, the word ‘interference’ appears to be open to very wide inter-
pretation and, therefore, to be objectionable.”’

Later on, they say:

“He considers that clause 6 also is open to the same criticissm and goes beyond
the principle enunociated by the Honourable the Hame Member in the speech in which
he moved that the Bill be referred to a Select Committes.' .

1 congratulate the Bihar and Orissa Muslim Association of Patna who
say that the Bill, if passed, will be injurious to the subjects and the
interests of those States and will give too much protection to the Ststes.
But 1 do not congratulate the Bengalee Secttlers’ Association of Patna
and the Orissa Domiociled Bengalee Associat®n, who, like the Imperialists,
when they go outside their own Provinee. have repeatedly supported this
measure. That is natural, because the Bengalee Bettlers, when they are
in Rihar or in Origsa, have to live under the patronage of the Government
for lnaves and fishes and they must support whatever measures Govern-
ment may bring forward, as was evident a few minutes ago by the speech
of my Honourable friend, Captain Lal Chand. Sir, I would like to draw
the attention of my Honourable friend, Mr. Glancy, to the observations
of the District Judge of Ajmer-Merwara, ’

[At this stage, Mr. President (The Honourable 8ir Shanmukham
Chetty) vacated the Chair which was then occupied by Mr. N. M. Joshi,
one of the Panel of Chairmen.] (Applause.)

This is what he says: -

‘“But I also strongly feel that the States, as they a=e constitated at present
with—in some cases—-very crude and weak administrations, and with no means
internally for a free cxpression of opinion-—require the hesalthy check of fair and
fearless criticism from the press and platform of British India to keep them going
right."’

I do hope that this gentleman is still the Additional District and
Sessions Judge at Ajmer-Merwara and that no ukase has been issued
from the Political Department saying that the gentleman has contravened
the purpose of the Political Secretary. B8ir, I am happy to see you in
the Chair this moment, because, in all these opinions that we have
reecived, the Bombay Presidency has come out gloriously. ‘There the
distriet officers have got an amount of freedom and spirit which I find
lacking in the Government of India and olsewhere. Sir, I would quote
the opinion ‘of one or two District Magistrates,  because it gladdens the
heari of one to read such independent views of the Distriet Administrators.
The District Magistrate of Ahthedndgar says: o o

“T am of opinion that if the Federation is to be a reality, there shonld not be
any necesnity of further protestion for the Indian States, in fact '?10“‘,\19““3!"”3' on
scoonnt of the fortheoming Wederation should he lens.” L R ’



THE INDIAN STATES (PROTECTION) BILL. 528

I would also quote the District Magistrate of Poons. He says:

‘1 should also suggest thet the foundation of our support to the Bill should bLe
clearly bused ou the fact that the administration of the Native State is an internal
part of our Government machinary in India rather than on the very doubtful issue of
reciprocity which has received a portion of criticism it deserved.”

This challenges the very fundamental principle on which my Honour-
able friend, Sir Harry Haig, has introduced .this Bill. Then, Sir, this is
what the District Magistrate of Ratnagiri says:

*In these circumstances, it will now have to be passed somehow or other with a
saving clause to the effect that States, which do not deserve its protection on acoount
of thesr notorious foulness, will not benefit by it.”

Sir. I do not wish to quote other District Magistrates. But there are
Government officials, including my Honourable Eend, Mr. Glancy, who,
when they are freed from the cares and the turmoils of their offices,
would tell me a different tale when I meet them in the salon of a London
hotel. But I want the Government of India to face squarely and fairly
the proposition which they have brought forward. Sir, which of the
princes want this measure? My Honourable friend, Mr. Gaya Prasad
Singh, referred to the speech of Mr. Natarajan, which he delivered at
the Delhi Conference of Indian States People. Mr. Natarajan pointed out
that one of the big princes told him that he never wanted it. We want
my Honourable friend, Mr. Glancy, to convince this House that the Indian
princes, big or small, wanted this protection. We want to know from any
Resolution of the Chamber of Princes that this was the case. At the
same time, we want him to prove, if he does not care to repudiate a
former Viceroy, Lord Irwin, as to what has happened to Lord Irwin’s
circular letter to these princes? Did they improve their administration?
Did they carry out the instructions contained therein? Did the Political
Departinent exercise any pressure on these princes to raise their standard
of administration and to come up to their proper level? No, mno. All
that my Honourable friend said was that everything was good aad avery-
thing was the best in the princes and it was only the notorious Indian
agitators that were causing all the trouble. I submit that this measure
affects a8 much the British Indian subjects as the subjects of the Indian
States. This measure takes away the indirect sympathy and protection thab
the Indian States people get in the shape of criticism and agitation in the
Indian press nand on the Indian platform by the British Indian subjects.
But today my Honourable friend, Sir Harry Haig, may congratulate him-
self on having forced more repressive and more oppressive weapons on
Indwin than any other Home WMember that preceded him did. After
having so many old weapons in his armoury, the Honourable the Home
Member has come forward with this new weapon in the guise of suppress-
ing a few blackmailing papers whose names are unknown to us and must
be unknown even to the Honourable the Home Member until he gets a
slip of paper from my Honourable friend, Mr. Glancy. We are surprised
to be asked to agree to the proposition that the whole of the Indian press
should be suppressed. T suppose my Honourable friend, Captain ILal
Chand, was a nominated Member of the Council of State in 1922 and not
an clected Member. '

Hony. Oaptain Rao Bahadur Chaudbri Lal Ohand: Yes, T was a nomi.
nfited Member then, as 1 am here, now.'
' E 2
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Mr.~B. Das: 8o when my Honourable friend was the Honourable
Captain Lal Chand in the other House in 1922, the Princes Prctection
Bill was passed in the Council of State and, in spite of this House
throwing out that measure in 1922, my Honourable friend, Captain Lal
Chand, said that this House passed it. It does not redound to the credit
of the elderly statesmen in the other House that they alwayg say ditto
to whatever proceeds from the Government, or, whenever a certified
measure is sent to them, they always accept it with gratitude and grate-
fulnees. Bo far as the two speecges made by thp spokesmen of the
Government are concerned, they have never pointed out that the 1922
Bill has failed. So far, the princes have only brought out three prosecu-
tions, but this gallant advocate of the princes, my Honourablo friend,
Captam Lal Chand. pointed out that the existing measure was insufficient
and, therefore, the present measure was necessary to give protection to these
princes. Will my Honourable friend, Mr. Glancy, read out those letters
which he received from the princes to show that this measure is necessary?
Will he also tell us whether there is an unanimous wish? What is the
plea of the Honourable the Home Member? It is that the Federation is
coming. Has not the Federation been denmounced by these big princes
if the newspaper stony is true? As was published in the newspapers a
fortnight ago, many of the princes met at Delhi and they are fighting shy
to come into the Federation. Why then either the Political Secrotary
or the Honourable the Home Member is so anxious to give a new induce-
ment to these princes to come into the Federation? Who wants them
to come into the Federation? I do not want the Federation.

The Honourable 8ir Harry Halg: I made it perfectly clear in my speech
that this measure was put forward on its merits and to meet the exieting
conditions.

Mr. B, Das: Thank vou. Now, we are hearing a new explanation!

The Honourable Sir Harry Halg: Nothing new. If the Honourable
Member had listened to my speech, I said it very plainly.

Mr. B. Das: In the Statement of Objects and Reasons, my Honourable
friend, the Home Member drew attention to the impending Federation.
Those Honourable Members who attenfled the Round Table Conference
and the Joint Parliamentary Committee are not present here, but I do
not, think even those elderly statesmen were enamoured of the Federation
in which the Indian princes will have a full voice and the Indian people will
have no ray. My Honoursble friend, the Raja Bahadur, the other day, was
verv eloquent when he was talking about paramountcy, suzerainty and the
rights of these exalted princes and their Exalted Highnesses. I must
pev 8 compliment to the Raja Bahadur. He is an eminent constitu-
tionalist and a great jurist, and being a lawyer and an advocate, he can
play upon words and he can make black into white and white into black
as is the practice of every advocate in this country. But I, as a layman,
occesionally read the sanads which are now spoken of as treaties conferred
by Captains and ordinary officers of the East India Company and these
have become now treaties with His Majesty the King Emperor! 1 was
particularly looking into some of the sanads granted to the Orissa States
which are 26 in number on the borderlsnd of Orissa, and this morning,
when my Honourable friend, Mr. Dumasia, was speaking, he let fall an
observation that T wns ignorant nf the administration of the Indian States.
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Mr. N. M. Dumasia: No, you are an expert.

Mr, B. Das: I do not pose to be an expert. I am and I pose to be
a humble spokesman of the nation, I never speak for any section of the
people, I speak out what is vibrating in the very sou.{ of the nation.
(Hear, hear.)

Raja Bahadur G. Krishnamachariar: As if I do not represent the nation.

Mr. B. Das: My Honourable friend, the Raja Bahadur, being pre-
occupied in his professional career elsewhere and in an exalted Indian
State, may have no time to feel the pulse of the nation, but we, that are
giving our life-blood for the nation, we feel the anguish of the whole
nation. I am a fellow-sufferer in British India and I feel for my fellow
sufferers in the Indian States and that is8 my humble submission to my
Honourable friend, Mr, Raju, when the other day he referred to me that
I vwus the tail-end of the Congrees. Having suffered from the numerous
and the numberless Ordinances and mearures that the Honourable
the Home Member had brought forward, I, S8ir, though the Indian
National Congress is not present here, I am only the tail-end of the
Congress and I feel the more for the sufferings of those countless millions,
the dumb millions of people of the Indian States. I had the pleasure and
the privilege to attend the Delhi Indian States People Conference. 1
beard several speakers, each one of them styling himself as a serf of the
serf. Sir, here we say that we are ruled by a bureaucracy, but
we never say that we are the slaves of my Honourable friends,
Mr. Glancy or Sir Harry Haig. But it is very humiliating to hear speaker
after speaker at the Conference saying ‘‘we are serfs of the serfs, we have
no right of speech, we have no right of redress of grievances’’. Now, I
will come to my Honourable friend, the Raja Bahadur, and I will quote
for his information one or two passages from these treaties or sanads with
regard to the Orissa States. They were merely glorified zamindars until
the end of the last century. The policy with regard to these Indian States
is decided in the secret archives of the Honourable the Political Secretary
in that red-coated house in Simla, I do not kmow what is the Department
like here in Delhi, because I never visited the office of my Honourable
friend I maintain that the whole policy is hatched in his Department.
1 eannot understand why these glorified zamindars, who are tributary
chiefs, should be raised to the paramount status and why there should
be no interference with them. What do these sanads say? This is &
sanad with the feudatory chief of Serai Khela State, it was formerly in
Orissa, and now it is in Chota Nagpur, and this sanad says:

“You shall canform in all matters concerning the preservation of law and order
and the administration of justice generally within the limit of your State subject
to the instructions issued from time to time for your guidance by His Honour the
Lieutenant Governor of Bengal.” '

Murk that the instructions are to be issued from time to time ‘‘for your
guidance’’ by British administrators. Then:

“You will appoint such officers and pay them such emoluments as, on full considera-
tion of the circumstances and such representations as you may wish to make, may
from time to time appear necessary to His Honour the Lieutenant Governor of Bengal
for the proper hearing of cases and administration of justice in your State.

Tt will be also competent to you to nominate for appointment by His Honour as
Honorary Magistrates or Munsi{s such other -persons as you may wish to be so
appointed from time to time.”’ !
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Then the fifth is this:

“‘Yeu shall admimister justiee fairly and impertially to dll abike.”

The sixth m}s

“You shall recognise and maintain the rights of all your people and you shall on no
acovunt opprese them or suffer them to be ih-amy way oppressed.’” ' i -

T hope my Honoursble friend, the Raja Bahadur;, has listened eare-
fully to all this, | .

Raja Bahadur G. Krishnamachariar: That is only a sanad which con-
tains inetruetions; it is not a treaty at all.

Mr. B. Das: I am not concerned with the plutocrats, the five big
princes: 1 am concerned with six bundred amall States and their people
who reccive such sanads and such treaties. I have not read the treaties
with Hyderabad, Mysore or Barods, and 1 do not know whether they
were asked to admmister justice. My Honourable friend, Mr. Glancy,
when he rises to speak, may say whether they were so asked and whether
the small States were not asked to administer justice and whether the
Licutensnt Governor of Bengul, ag he then was, did not coinpel through
his Divisional Commissioners and District Magistrates these Indian Rajas
to administer justice? And now these portfolios and offices of Political
Agents have been created. Do the Political Agents look into the clauses
of theee sanads and tresties; and do they see that in every case the Raja
or Mahuraja or Exalted Highness or Holiness strictly adheres to the terms
of these sanads and treaties”? And todsy we hear spokesmen like Mr.
Dumasia, half of whose constituency consists of Indian States people,
people who settle in Bombay and make their millions there and take
them back to the States. Today my Honourable friend, Mr. Dumasis,
spoke ik a tone ns if all these people in Bombay were conspirators.

M:. N. M. Dumasia: Where did I say that? I challenge that state-
ment.

i
Mr. B. Das: My friend conveved that idea.

Mz, N, M. Dumasia: 1t is unfortunate if my friend did not understand
me. , ' :

Mr, B. Das: My friend’s speech conveyed this idea that the Indian
States people, who gathered at a Conference in Bombay, were all out-
siders and not States people. Thereby, my friend laid a charge not only
agsinst Indian States people that are naturalised in Pritish India. but he
laid r serious charge on myself that 1, a British Indian, was oconspiring
against the petty princelings. I am not concerned here with what happens
to the States, but I, who partly pay the salary of my friend, the Political
Secretary, 1, who have maintained for 150 yvears this spectacular Political
Department and this system of autocratic political administration, 1 hm(e
a right to ask my Honourable' friend, Mr. Glancy, whether he and his
Depurtinent are administering to the letter these treaties. and sanads.
As my Honoursble friend, Mr. Raju, said, the people of the Indian
States are the flesh of my flesh and the blood of my blood; my own
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rclations, who live partly in the States and partly in British Indis, and
do they get British justice? Sir, these Members of the Treasury
Benche: at ptesent, minus the Honourable the Law Member, represent
a democratic nation, and even I who have lost all faith in them have
sor:e¢ faith in the administration of British. justice. I challenge my
Honouruble friend, the Politicul Secretary, to say that there is adminis-
tration of justico in the States. I do not know where to draw the line.
We have received a series of representations and petitions which were
all presented to my Honourable friend, the Political Secretary, from time
to time, but my friend, Mr. Glancy, simply glances at them .and throws
them away. (Laughter.) Today my Honourable friend may be in an
exalted position, but some day my Honourable friend and the whole
crowd of Political Agents and Political Secretaries will have to answer on
the Day of Judgment elsewhere, and then they cannot take shelter
behind the Civil Service Regulations and the laws that the Secretary. of
State has made. They will have to replv to the divine laws. ‘‘When
vou are the overlord of these princes, when all these princes are waiting
in vour ante-room dancing attendance on vou, do you administer justice
to the 80 millions of people in the Indian States?’’ Sir, the Honourable
the President has ruled that we are not to refer to particular States. I
do not wish to refer to particular States, but I have got many books here.
I have got here ‘‘The Indictment of Patinla’ and T have got a biz book
bv Mr. Chudgar narrating the distress of the Indian States people. We
have received a series of complaints and petitions and mv Honourable
friend, Mr. Glancv, has also received them, and has probablv thrown
thela into his wasto-paper basket. A certain Maharaja forcibly took
awav the wife of a subject, and when the Political Agent was asked to
intervene, that Political Agent wrote: ‘

“For your wife you will have to accept Rs. 20,000 from the Maharaja, and vou will
have no claim on your wife.”

Where is British justice now ? These British people have got one marked
characteristic, and that is that they respect womanhood. Wherever the
Viceroy goes, the Vicereine gets equal status with the Viceroy; wherever
the District Magistrate goes, his wife receives almost the same respect.
Britishers respect womanhood ‘and here we find a British Political Agent
writing thi8 to a poor subject of an Indian State offering him Rs. 20,000
for his wife. |

Mr. B. V. Jadhav (Bombay Central Division: Non-Muhammadan
Rural): The prince was liberal.

Mr. B. Das: My friend, Mr. Jadhav, says that the prince was liberal,
so that there are princes who offer much less in these cases. I know, Sir,
in many States wives and daughters are not safe. If we make reference
to these things, we come under the provisions of this Bill. If a newspaper
publishes it, that particular statement may be hauled up, but, Sir, we
are human beings. I myself am the editor of a paper and I mav comment
on the contemptible latitude given to this particular prince. Then, what
would happen? The District Magistrate will haul me up or ask me to
pay Ts. 10,000 as security. That is the provision of this Bill. Sir, the
Roman Empire was lost through Imperialism. I ask my Honourable
friends, Mr. Glancy and the Home Member, to pause and.eee whether
Tmperialism is not running riot through this Bill, and whether the. htt!e
respect that we have for British justice will not pass away for ever if this
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Bill is pussed, and if my Honourable friend, the Home Member, wants
8 new weapon to suppress the liberties of the Indian Press, he could
have come openly to us; but why come under the guise that you are
protecting the princes? That very question has re-opened the whole
issue which my Honourable friend, Mr. Glancy, for the last four months
has been cogitating: I am waiting to hear his speech—I hope he will
speak this evening or the day after tomorrow . . . ..

The Honourable Sir Harry Haig: When the Honourable Member sits
down, !

Mr. B. Das: I shall then cut my speech short. 1t is such an honour
to hear the Political Secretary who comes from u family,
¢ ».x. members of which have contributed their lives to the adminis-
tration of Indinn States, and who. if we are to judge by the
Kashmir report, as published in the Press, gave us the hope that here we
have a man who tried to assess things in their proper perspective. I do
hope that my Honourable friend will not tanke shelter under rules and
procedure when he spenks. Let him think that this House has met
i Committee and that we are the Select Committee and let him take
us into confidence and say whether the apprebensions and the serious
charges we have levied against the maladministration of those States are
not true or correct to a certain extent and whether this Bill—which I
oppose and which my Party will, I bekleve, oppose and which I hope this
House will throw out when it is put to vote—if it is passed into law, will
not seriously affect the human liberties of British Indians in British
Indin snd whether it will not permanently enslave like Ethiopian slaves.
these eighty millions of people who are the subjects of these princes.

Mr. B. J. Glancy (Political Secretary): Sir, mn the course of the
discussions that occurred in Simla, one Member felt called upon to draw
attention to the - amount of heat that had been generated during the
debate. I should like to associate myself with those remarks. Differcnt
views may be held about the wisdom of this Bill, but this debate is hound
tc have its repercussions and it seems to me to be eminently desirable
that ths discussion should proceed on calm and moderate lines, so that no
friction or distrust may be created and that the relations between British
India and the States may not be prejudiced. :

With vour permission, Sir, I should like to indulge in a brief digression
about the Indian States and their relations with the Government of India
in 8o far as it appear to be relevant at alk to the present Bill. But I hope
I may be forgiven if 1 refrain from entering into statistical illustrations.
There are various reasons for this: in the first place, it is difficult to give
statisticsa without being ultimately prepsred to mention individual States
by name, and that, in accordance with the example set by the Honourable the
Home Member and followed by many others, T propose to avoid. Second-
lv, the House will realise that when it comes to giving the proportion of
Indian States which enjoy the benefits of such things as higher institutions,
it is really impracticable to present a true-picture, because there are very
many states, so small and with such limited resources, that it is impossible
to expect them to compete with British India in the matter of elaborate
machinery. And, thirdly, statistics in themselves are absolutely mislead-
ing: it might be difficult, for instance, to attain unanimous agreement as
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tc those particular higher institutions which deserve to be classed as such
and those which do not.

As the Honourable the Home Member has stated, there are various
forms of government in Indian States. The Government of India do not
dictate to Indiun States what particular form of administration they
should adopt. This will be plain, for instance, from the speech delivered
by Lord Minto in 1909, an extract from which has been quoted by my
Honourable friend, Mr. Jog. Broadly spesking, the Government of an
Indian State is more elastic, more intimate and more paternal than that
prevailing in British India. And there are many that prefer a paternal
form of government to any other. (An Honourable Member: ‘‘Question’’.)
It may be true that there are certain featureg about Indian States to which
British Indian subjects might take exception; but it is also true that there
are certain features about British Indian rule which might not be altogether
acceptable to the subject of an Indian State. To take one example, only
a small proportion of Indian States enjoy the benefits of an income-tax
regulation, and, however astonishing it may be to us in British India who
have learnt to welcome and look forward to the attentions of the income-
tux collector, it is, I think, doubtful how far those who are unused to the
biessings of that system would be gratified by its application to them-
selves . . . ..

Mr. B. V. Jadhav: During recent years many Indian States are levying
income-tax.

Mr. B. J. Glancy: Sometimes it has been suggested that the subject of
an Indian State has no defined rights of «ny kind. This is very far from
being the case. In practically every Indian State of any importance,
there is a land revenue syvstem modelled on British Indian lines. Regular
settlements have been conducted and have been carried out in very many
cases hy experts borrowed from British India, and the rights of proprietors
and tenants have been properly provided for.

[ At this stage, Mr. President (The Honourable Sir Shunmukham Chetty)
resurned the Chair. ]

It would not be difficult to point to various Indian States where the
melgazar enjove a revenue assessment more lenient and more favourable
than he could normally hope for in British India . . . .

Mr. B. V. Jadhav: That is not a fact: land revenue assessment in
Indian States is much higher than land revenue assessment in British
villages in neighbouring districts.

An Honourable Member: You did not hear what he said.

Mr. B. J. Glancy: Similarly it would not be difficult to instance many
Indian States which can hold their own and sometimes do more than hold
their own with British India in the matter of public institutions, such as
hospitals, colleges, schools, public roads and in such matters as free
educational facilities. In every State in India of which I am aware, the
laws are oclosely' based on the laws prevailing in British India.

There has been a distinct response to the appeal made by Lord Irwin
to the Chamber of Princes. And, taken ‘as a whole, it may safely be said
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that the Indian States are definitely advancing as regards the efliciency of
their administration. Several of them have established effective High
Courtas, several have separated the judicial from the executive, and though
very many rulers may prefer to govern on traditional lines, there are
several who have imitated British India in the matter of closely associating
their subjects with the Government of the State. It ip not correct that
the subject of an Indian State, unless he resorts to outside propaganda,
has no means of bringing his grievances to notice, but in Indian States, as
in British India and elsewhere, the man who has a grievance must remem-
ber that in the first instance he should bring his complaint to the notice
of the authorities directly concerned. I think it is only natural and
certainly it is true that in & State governed on paternal lines the subject
has the advantage of being able to bring his complaint personally to the
notice of the highest authority more readily than he can hope to do in
British India.

As regards the function of the Government of India various Honourable
Members have expressed widely divergent views as to' what the practice of
the Government of India ought to be. ‘1 do not propose to argue about
what the practice ought to be, but I shall merely content myself by saying
in a few words what the accepted position actually is. The position is
that where serious misgovernment prevails in an Indian State, the Gov-
ernment of India do regard themselves ns under an obligation to intervene.
That has been made plain in many pronouncements, and I hope I am
betraying no secret when I say that ordinarily, where intervention becomes
necessary, it takes the form in the first instance of advice and persuasion.
1f that advice is heeded. the public. unless somebody is indiscreet, hears
nothing further of what has occurred. It is only when' the advice passes
unnoticed that recourse .is had to more extreme measures. The Govern-
ment of India are fully alive to their responsibilities and do their best to
fulti] them.

1t would be idle tg deny that from time to time many Indian States
have fallen sadly short of the ideal and have rendered intervention neces-
sary, but, as several Honourable Members have pointed out, it would be
grossly unfair to generalise from that and to condemn all States alike. 1
should like to take this opportunity of saving that, in a well conducted
Indian State, where the ruler takes a close personal interest in the welfare
of his subjects,—and there are very many such States, both great and
small,—the people, so far as I have been able to observe, are every whit
as happy as they are in British India, or, as far as my limited experience
goes, anywhere in the world. A good Indian ruler excites in the minds of
his subjects a degree of affection and devotion which it is difficult some-
times for a Westerner to realise, and it seems to me that in these times,
when many changes are paesing over the face of India and many re-adjust-
ments have to be made, it is worth while thinking very seriously, before
one proceeds to weaken or uproot any such nucleus around which the seeds
of loyalty and patriotism will naturally collect. !

The people in Indian Btates are by no means voiceless as regards news-
papers published in State territories. According to the latest return that
I have received, there are 442 private periodicals appearing in Indian States.

Now, Sir, as regards the Bill that is before the House, it may roughly

Le divided for practical purposes into two maijn portions . . .

S
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Mr. B. V. Jadhav: Are the State Gazettes included in the number of
those periodicals?

Mr, B. J. Glancy: No, I said private periodicals.

The Bill, that is now before the House, may for practical purposes
roughly be divided into two main portions, firstly, that which relates to
the Press. and, secondly, that which deals with organizations outside the
Press, such for instance, as jathas.

As regards the first portion, I should like to make it clear once
again that there is no cause whatsoever for alarm to thc responsible
Pross, whether Indian or Furopean, to which we all look up with admira-
tion and respect. There is no intention of stifling legitimate criticism.
T quite realise the force of the remarks made by my Honourable friend,
Sir Cowasji Jehangir, and T hope his point will be met sueressfully when
the Bill comes to Select Committee.

Witl: the less responsible and more sensational section of the Press,
the case is different I have been studving the results of the circula-
tion of this Bill, and as far ng T can gather. there is one outstanding
argument adduced against the passage of this Bill, and that is the con-
tention that somehow or other newspapers of every deseription assist
Government in fulfilling its function and so protect the subjects of
Indian States. It appears to me to he very doubtful how far this
contention can be justified.

I should like to take an instance, if I mar, of a certain State which
has attained a very undesirable degree of prominence during the last
vear or two, and in the case of which the Government of India actually
did have to intervene. Tt is perfectlv true that many newspapers did
clamour for intervention, but it is also true that a considerable number
bitterly opposed any action in this direction. Some of thece newspapers
ascribed fantastic motives to Government, but the general tendency was
to suggest that any intervention would be the result of misrepresentations
manufactured by one particular community on whose intentions doubts
were thrown; that is to say, tha arcuments were based on communal
grounds, Nor were those papers which did preach the gospel of inter-
vention by_rmy means free from this failing themselves. In the main
they tended to lay all possible weight on communal grievances and to
ascribe only a very subordinate position to those economic factors which
were actunlly the outstanding source of trouble to the people of the
State, irrespective of the community to which they belonged. So it is
difficult Yo maintain in this case that the irresponsible Press rendered any
ml material service to Government or to the State or to the State

6.

It would not be difficult to quote cases in which the irresponsible Press
has rendered a positive disservice to the subjects of an Indian State.
Cases l}ave occurred in various States where the demand for a certain
concession was proceeding on constitutional and legitimate lines and the
concession was on the point of being granted by the Government of
the State, but unfortunately outside agencies and various rewspapers,
for theu: own purposes, chose to enter the arena, and the demand, instead
of continuing on - constitutional lines, became accompanied by threats



532 LEGISLATIVE ASSEMBLY. [6Ta FEs. 1984.
i
|

[(Mr. B. J. Glancy.] SR

and abuse such a8 no Government can be expected to relish.  The reqnlb

has been that the State people were left waiting for the fulfilment of their

aspirations. S

Cases occur from time to time in Indian States when it is nocessary
to introduce some general reform in the interests of the people at large.
It is quite possible that such reforms may out across and oonﬂ:ct‘ thh
the interests of former privilege holders. There is a saying that it is im-
possible to make an omelette without breaking eggs. What action does
ove of these privilege holders take? Very often he hurries alony to the
editor of an irresponsible newspaper and makes a complaint against the
State. Does the editor take the trouble to inquire into the rights and
wrongs of the case? One might as well expect a cat to examine the trade
mark on a tin of cream! (Laughter.) The result is a series of very
indignant articles in which the State is represented as a tyrant and the
privilege holder as a martyr, but the ordinary poor subject of the Btate
is left out of the picture altogether. The editors of irresponsible papers
are not always interested in whether the State subject can afford to feed
himself: what really matters is whether he can afford to feed the editor.
(Layghter.) -,

I should like to give an illustration of rather a different kind, There
are certain territories in Indian States reaching up into the muntains,
places that have been compared and justly compared in many respects
to Switzerland. As in the case of Switzerland, there are many different
classes of State subjects in these places who depend for their livelibood on
the flow of visitors for whose needs thev cater. Certain newrpapers have
made a habit of magnifying out of all proportion to the truth any occur-
rences in the way or disorders or disturbances that may occur in these
places. The result is naturally a decrease in the flow of visitors and an
increasing difficulty in making one's livelihcod. For every anna and
for every rupee that the editors of irresponsible newspapcrs put into
their pockets in the course of this campaign they make tho subjects of
the State pay and pay very dearly.

It appears to me to be very doubtful how far the irresponsible and
m.n.cfuti(mul Presg is really successful in championing the cause of State
subjects. I do not know of any case in which the Government have in-
lervened in the affairs of a State as the result of a campaign in the Press.
There are, of course, many cases in which the Press have advocated in-
tervgntion and the Government have actuslly intervened, but shere i8
nothing surprising in that. It is no more astonishing than that a weather
prophet, 1f he forecasts rain on every day of the year, will sometimes
make his prophecy correctly. The irresponsible Press. of course, are not
slow in claiming for themselves the full benefit and the full eredit for
any action that Government or a State may take. But this is largely a
business proposition, and in this respect the editors of sensational papers
are not unlike quack doctors. They have a universal specific to prescribe
for &l silments and that specific takes the form of advertisement through
their own eolumns. ' ' " -

What I have been saying will serve, I hope, to: bring out - one unfor
tunate feature of the irresponsible Press, and that is, that the editors and
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proprietors of such newspapers tend to pay more regard to their own
profits than to any benefits which they may confer on others. This is an
aspect of the case which has been touched upon by my Honourable
fricnd, Mr. Ranga Iyer, and others who have followed him, and I do not
think that T need say very wmuch more about it, Every one will have
noticed, for instance, that a certan type of newspapers will make a point
of running a violent campaign against a particular State. Dasy after day,
week after week, these attacks gc on and then suddenly for no very
appnrent reason they fade away into silence and calm prevails. Not
very long ago, I asked the proprietor of a certain newspaper to explain a
phenomenon of that nature. He thought for some time and then he said
very wisely that he believed *he material supplied to him must have
changed. (Laughter.) By which he meant, 1 suppose, that the material
derived from his correspondence had been repluced by a more valuable and
more tangible form of material extracted from the party that he had
been maligning. 1 saw a month or two ago, soon after this Bill had been
introduced, an article in a certain newspaper which deprecated this
proposed legislation on the ground, to use the words of the article, that
if the Bill were passed, it would be ‘‘at the cost of the press”. 8o far as
tha piratical section of the Press is concerned. that remark is a frank and "
ingenuous statement of the truth. (Laughter.) Some peoples’ pockets
will no doubt be touched, but in these dava of almost universal depres-
eion, there are worse things to weep over than the disappearance of this
uncnrned and undesirable form of increment. The truth is thas India can
no longer afford to support this particular form of piracy, The price to be
paid is too high. The price involves the peace of India.

That brings me to what in my humble opinion is by far the most
sericus and distressing feature of the irresponsible Press in its relation
to Stutes, and that is that these papers always tend or nearly always
tend to impart a communal tinge {o all State controversies. I have
alroady referred to this aspect before with reference to a particular State,
but I hope I may be pardoned if I revert to it now, becduse I think it
is hardly possible for me to exaggerate the evil that this sort of thing does
to the country or the menace that it holds out to any hope of a united
India. It is an all too common an occurrence that when trouble arises
or is alleged to arise in an Indian State, the sensationa] Press at once
gets busy on communal lines. The papers revile each other freely and
unmercifully: they drag every hallowed name in the mire; and
thev bluckguard the State and its administration. Every action that the
State authorities adopt i8 condemned by one set & newspapers as an act
of tyranny levelled at community A and by another set of newspapers
as 3 pitiable exhibition of Wweakness designed to betray the interests of
community B. No stone is left unturned in order to embarrass the State
administration and fan the flame of communal hatred. Not very
long ago. I had the somewhat doubtful privilege of serving in
a State where communal feeling ran high. It was not a pleasant position
and whal sometimes drove one to despair was the attitude of these
sensational papers, always sounding the comnmunal battlecry and always
distorting the faets for their own purposes. I remember getting a kind
and polife letter from the editor of a certain newspaper in which he was
good enough to congratulate me on the appointment that I held. What
precise cause there was for congratulations was perhaps obscure, but
anvhow I wrote back and thanked him for his letter and I expressed the
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bope that he would refrain from making communal feelings more bitter
by reproducing in his newspaper inacocurate statements. I offered that if
he would be good enough to consult me, I would do my best to try and
verify any information that he might receive. That offer met with no
responsc. The paper continued on ite usual course and protests made
through various channels had no eflect. The fact is that papers of this
description have very little use for accurate information. They conceive
that they are catering for strong tastes and they supply strong mest in
consequence. Whether the meat which they supply is poisoned or
adulterated is no concern of theirs.

Another rather sinister manifestation of this particular feature is this
that when one set of newspapers starts on its oampaign against a parti-
cular Btate, another collection of newspapers immediately threaten counter-
ottacks on different States. These counter-attacks are not to be indulged
in not for any very obviously justifiable reason, but merely because the
rulers of the States threatened with counter-attack happen to belong to a
community different from that of the ruler against whom the original
campaign was launched. These counter-attacks are to be made with
seme ill-conceived idea of restoring the equilibrium and equating the
communal balance.

One Honourable Member has expressed the opinion that this Bill might
well be deferred, because, in his opinion, it will be many years before
Federation is actually introduced. I hope that his estimate is wrong and
that Federation will develop before he anticipates. But, cven if we
suppose that his prophecy is correct, is there any one here who can say
that it is too early now—today—for India to try to close her ranks and
put an end to this interminable olashing of communsal warfare,

Now, the second part of the Bill relates, as I have said, to organisations
outside the Press culminating in such extreme forms as jathas. I do not
think that I need say much about this, but, not very long ago, I was
stationed in a place where jathas developed on a fairly extensive seale
and perhaps I might say a few words about what actually ocourred. T
do not propose to say anything about the motives which inspired the
jathadars, becausge, T think, if T did so, communal feeling might possibly
be aroused and it might give rise to bitterness. I will just say what
actually did occur. There was a collection of people who decided that
they would run a jatha campnign against a certnin State. They collected
an armny of sorts and marched on their objective. They certainly professed
that their intentions werg peaceful, but as they marched through villages
belonging to another community shouting out offensive slogans as they
went, the result was inevitable. The same thing would have occurred,
I think, in any eountry of the world where the people were not entirely
devoid of spirit. The result was riot and bloodshed. So far from helping
the people of the State, these misguided crusaders only got them into
further trouble. They distracted the State authorities in their efforts to
put th- situntion right, and. as the direct result of these jathas, several
valusble lives were Tost. Now, 8ir, this trouble would never have occurred
and those lives would neé have been lost if the British Indian authorities
had been empowered to deal. as they should be able to deal, with the
sjtuation, that is to say, if this Bill had been paesed into law. It seems
tp me that it is high time that effective steps were taken to put an end
to this form of insensate sctivity, for I ean conceive - of no occasion on
which these demonstraticns cnn be of assistance to any one whomsoever
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except possibly to those who are personally interested in organising such
disturbances.

All that the Governments of the States are desiring now is fair play.
In somne quarters it appears to be doubted whether the legislation now
propcsed would be weleome to the Governments of lndian Btates or
whether they would find the provisions of this Bill consistent with their
dignity. 1 do not think that these doubts need be taken seriously. Nor do
T gee that there is anything undignified in the Governments of Indian
States expecting the British Indian authorities to control the situation in
British India. The Governments of the Btates themselves have always
been ready to reciprocate. They do not allow their newspapers to
embarrass the British Indian Government or fo make personal attacks
on British Indian ministers, nor do they permit their people to band
themselves into jathas and advance on 8imla or Delbi in order to save
theiy British Indiun brethrep from the onslaughts of the income-tax
collector. The existing Princes (Protection) Act has been found to Le
of no avail. To all intents and purposes, that piece of legislation fell
still born from the Statute-book. The number of prosecutions that have
been instituted might be counted on the fingers of one hand. The reasons
for this, as the Honourable the Home Member has explained, are not
far to seek. In the first place, the effect of a prosecution is to broadcast
and advertise the very offence with which it is sought to deal, and, in the
second place, the time spent in a prosecution, to say nothing of the
expense, is in itself & deterring factor. In the last case, of which I have
heard, the proceedings have occupied just about four vears before coming
to a final conclusion. I submit that no Government in the world can
afford {0 wait for so long a period before taking effective actién to clear
its good name. '

I said just now that the States’ Governments are only asking for fair
plav. And by giving them fair play, surely this House will be conferring
a Lenefit on India as a whole. Under the new Constitution, the proposal
is that British India and the States should go hand in hand as partners.
But. if the virus, which this Bill is intended to eradicate, is not removed
from the system of India, not only will there be increasing cleavage
between the individual partners, but the rift between the great commu-
nities throughout the length and breadth of India will grow wider and
wider every day. It seems to me that, unless the body politic of India
is prepared to subject itself to the painless and minor operation which
this Bill involves, it will have to face a long and serious illness in the
very near future.

Sardar Harbana Singh Brar (East Punjab: Sikh): Mr. President, when
this Bill was before the House on the last occasion,. I had just begun my
speech and begun to develop the argument of the responsibility of para-
mountey when the Home Member announced the acceptance of the
circulation motion and my speech was cut short. I was. at that time
1nst beginning to argue that this Bill was superfluous and that paramountey
had two sides in dealing with Indian States. In the one case, it has certain
rights, privileges and prerogatives, and, in the other, it has certain obliga-
tions to discharge. The paramount power has, in pursuance of the treaties
it made with cerwnin princes and the sqnads granted to others and by the
so-called usage, custom, and so on, taken upon itself the responsibility of
protecting the States from aggression from without as well as from internal
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commotion in return for the States agreeing to come under the suzerainty
of His Majesty the King-Emperor of India. And agreeing also to forgo
the right of dealing with foreign powers and princes and further to curtail
their own rights even regarding some of their internal affairs like the main-
tenance of the armies whereby the paramountcy extended its sphere of suzer-
ainty and power and prestige and in return thereof promised protection. These
powerw, privileges and prerogatives are exercised by the Paramount Power on
its own motion. That is one side of it with which the Indian Legislature
has nothing whatever to do. We are precluded, Mr. President, even from
asking questipns of the type of ‘“how many prinoces are for the introduction
of this measure’’, or how many people protested against the introduction of
it. Even such questions, according to the rules framed by the representa-
tives of the Paramount Power in British India, we are precluded from
asking in this Legislature; and, if that be so, is it not only fair and just
but proper that, as far as we are concerned, that branch of the Paramount
Power which exercises the rights, the prerogatives and the privileges of
paramountcy should alone teke the responsibility of providing this pro-
tection to the administrations of the Indian States, and not ask us to
share with them in such actions by way of discharging their obligations,
when we have not the least share in the enjoyment and the exercise of those
rights and privileges which are associated with such obligations? Sir,
it is quite open to that branch of the Paramount Power which exercises
these rights and prerogatives to provide, either by legislation on its own
motion through the Imperial Parliament, or by resorting to the more expe-
dient method of promulgating what we are by now quite well acoustomed
to welcoming, T mean the Ordinances, and thereby keep both the obliga-
tions and the rights and prerogatives to be dealt with by one and the same
side of the administration and not leave the obligations alone to be per-
formed by the representatives of the British Indian subjects. It is, Mr.
President, quite open and plain to us that the paramountcy is for ever
paramount, and that the suzerainty is unchallenged. It has been so stated
more than once in plain language by more than one Vicerov of India,
and it would have been quite proper and appropriate to meet an emergency
of the kind, such as is before the Government, had they, on their own
motion, either promulgated an Ordinance or provided the protection by
some other method and not brought us into the picture, when we are
so much debarred from officially either knowing or having information about
the Administrations or their subjects, which Administrations we are asked
here now to protect. Unless we are entitled and unless we have the
resources of knowing officially the facts and the conditions prevalent in
those areas which are in need of protection or ure usking for it, we ar:
incupable to do anything and we are without the material which would

show the need for such protection . . . .

Mr. President (The Honourable 8ir Shanmukham Chetty): The Honour-
able Member may resume his speech when the Bill comes up for considera-
tion the next time. The House stands adjourned till tomorrow morning

at 11 o’clock.

The Assembly then adjourned till Eleven of the Clock on Tuesday, the
6th February, 1084.
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